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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 27, 1968/Agra-
hayana 6, 1890 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SreAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Loans given by Film Fimance Corpa,

*361. SHRI PREM CHAND
VERMA. Will the Minisier of !1i-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether it is a fact that Snri
K. A. Abas applied for a lean ul Rs.
14 lakhs to the Fiim Finan'e Cor=cri-
tion for a film to be produced 2n the
basis of Hindi scripy ‘Shikva' in 190,
the film produced being Shehr Aur
Sapna ;

(b) whether it is also a fact ‘iat
the Script Panel Committee rejected
the loan application on the Jround
that the film produced would not be
good cnough;

(e} whether it i further a fuct
that the film ‘Shehr Aur Sapna’ ra-
ceived President’s Gold Medal;

(d) whether the filmg  ‘Go-Dhaw'
and ‘Nai Umar Ki Nai Fasal' which
were givtn lons of Rs. 5,03425 and
Rs. 5,13, 182 f{ailed miserably o that
the ioans have become bad debis; and

(e) if the replizs to the above parts
be in the affiirmative, whether the re-
ply given to S.arred Question No. 385
on the Tthe August, 1968 wag based on
factg?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). Yes, Sir,

(d) It jg true that both the flms
failed to repay the loans granted in
1961 (Go-Dan) and 1962 (Naj Umar
Ki Nei Fasal).

3
(e) The inference drawn is how-
ever entirely unjustified Statements
contained in answer to Question No.
365 are entirely correct. Failure of
parties to repay cannot be equatcd
with the charge of favouritism. As
mentioned in answer to Question No.
365 answered on Tth August, 1868 no
specific question of favouritism has
been mentioned in any representations.
Even the Honble Member does  not
make an allegation of favouritisin.
What he does is to draw an inference
which is not justified.

ot g% wxr wf : wow wdy
# orq & FTT OF wF FEAT AEAT§ |
ueft wEEg & g ff wT @1 W
ot Wt frey AveaT 1 O 5O
e fEfrNsosamis
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T AT ey A 2 | & 39 % T

Also, my hon. friend is not proper-
ly informed. Godan was given help.
So that js not correct.

s g REifmimd KA
T A 'R o g o mee”
F e 7 go1 a7 | faeHt T go Ao
I6sHATTH AMgmu AT A A1 fw
w7 Vg AR AT feew 1 eafy
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w71 fw .

I do not know to which fllm he re-
fers, but the President’s Gold Medsl
was earned by Charulaia, a DBengal
film, and that also was helped. Then,
Nayak which is a Bengali film, re-
ceived a special sward
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I8 & oy wgr fr Y faem £
R fot gt ¥ g e o o
&1 3 o feer sreEte f fagdt
tiwufmard:

“This fllm won the President’s
Gold Medal for the best picture
in 1963
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Loans of Rs. 5,03,425 and Rs. 5,13,182
were granted by the Corporation
for the production of film ‘Go-Dan’
and ‘Nai Umar Kj Nai Fasal tespcut-
tively, Loans for ‘Go-Dan and ‘Nai
Umar Ki Nai Fasal were paii in
suitable instialments.
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& wiwz gg w1 337 a1 ? W
g N T A el feedt s
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SHRI K. K, SHAH: I am sorry my
hon. friend has been upset by any
answer, But it will be good enough to
read the answer which was given
there:

“No specific case of favouritism
has been mentioned in any repre-
sentation. Some of the film pro-
ducers whose loan  applications
were rejected by the Film Finance
Corporation had represented to the
Government against the decisions
of the corporation. These repre-
sentations were looked into and,
wherever necessary, the Chairman
was requested to look into the
matter.”

What I want to draw my hon friends
altention to is that Mr. K, A. Abbas
applied in 1960, At that time the
Film Finance Corporation waz uusder
the Finance Ministry, We will try to
get papers if he wants any infrima-
tion because at that time the papers
were with the Finance Ministry. So
far as these two films are concerned,
may I also draw my hon friend‘’s at-
tention that so far as Go-Dan is con-
cerned, it was selected as the Thest
film of 1963 by the Film Journaiists'
Association and the female play back
Shrimati Asha Bhonsle got the award
and Raginj and Manochar Drepak were
adjudged as the best dancers Here
also my hon friend will be goud
enough to see that these fllms were
also recognised, but unluckily they
did not become what is known as box
office hits.

sfiiw wx waf: s A0y
# ¥ warer 3w firar W A g ey
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SHRI K. K. SHAH: So far as Go-
Dan is concerned we have recovered
Ks, 270,69¢ including interest of Rs.
1, 18, 707 : nd for the balance of Rs.
3. 28, 522 ; decree has been obtasined.
The award has been obtained, So far
as the second film is concerned, a sum
of Rs. 488 633 including an intercst
of Rs. 1,92 260 has been recovered,
and for th« balance, arbitration pro-
ceedings are pending.

SHRI S, 5. KOTHARI; For the last
one vear or so I so I have been repea-
tedly telling the hon. Minister that
he should he very careful in regard
to the loans that are being advanced
bv the Filra Finance Corporation; he
has not be'n taking action angd we
have been sceing that he ha; been
progressing along the same path. The
Corporation will come to grief. I
would again request him in the p.blic
interest that he should kindly be very
careful in giving loans to the fiims
which are being produced. (Interrup-
tion). Will the Minister kindly have
a departmental enquiry? I would not
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go as far as the other Member on the
opposite side, who ig asking for a
CBI enquiry, but let the Hon, Minister
have a proper departmental euquiry
into the affairs of this Corporation.
Otherwise, public money is being
wasted and the Public Undertakings
Committee will be compelled to ask
for an enquiry into it. In spite of
our requestg , the Minister has been
proceeding op the same lines -vith
regard to thig matter. (Interrup-
tion).

SHRI K, K. SHAH: Let the hon,
Member bear with me. This is an
autonomous body, and I have no ap-
pellate powers, but whenever my at-
tention hag ben drawn to this, I make
enquiries and give the information to
him,

Centrally Sponsored Schemeg

*362. SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleasod to
state:

(a) whether pursuant to the rsco-
mmendations of the Administrative
Reforms Commission that the num-
ber of Centrally sp ed h
should be kept to the minimum the
Planning Commission have taken fur-
ther steps to transfer such schemes to
the State:

(b) if so, the progress so far made
in this regard; and

(c¢) the guidelines which have since
been formulated with regard to the
new development schemes which aie
to be sponsored by the Centre In
future?

THE MINISTER OF STEEL IN
THE MINISTRY OF EXTLERNAL
AFFAIRS (SHRI B, R. BHAGAT):
(a) Yes, Bir.

(b) According to the N.D.C. Com-
mittee's decision, 45 Schemes Fave
been excluded from the existing list
of Centrally Sponsored Schemes.

(¢) Central Ministriegy are working
out the details of the approved
schmes, Guidelines will be decided
upon after the detalls are examined.
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SHRI D, N. PATODIA: This trans-
fer of the schemes from the Centre
io the Stat» has taken place in pur-
suance of the recommendations
made by tie ARC. May I, therefore,
know whut are tne cnteria and
guidelinas by which only 45 schemes

have been transferred out of B9,
which ig the total number of Cen-
trally sponsored schemes, and why

the balance of the schemes has not
been transferred? Then may I know
whether, iy transferring these 45
schemes, tlie consent of the States
concerned 'was also 6btained and 1o
what exten! the financial burden; are
being sharcd by the Cenire and the
States?

SHRI B. R. BHAGAT: The Ad-
ministrative: Reforms Commission laid
down four criteria; that the projects
should be of a regional or intei-State
character; they should require lump
sum provision; they should have an
a'l-India significance, and they should
be mainly projects of research ana
surveys, Tlese were the four crite-
ria. In addition, a Committer of the
NDC. including the Chief Ministers,

presided over by the Deputy Chair-
man accepled these critria and  uiso
gave certain other guidelines and

they considered it from wvarious ang-
les.

SHRI RANGA: Criteria plus guide-
lines, all given by the Jaymen except
the Vice-Chairman; it is only because
they are Chief Ministers.

SHRI B. R. BHAGAT: 1 said that
these four criteria werc given by the
Administrative Reforms Commission.
They are all eminent members. Then,
this matter was considered by the
Officlals Ccmmittee; it went into all
these quesilons then they submitted
a report to the NDC which is compos-
ed of Chiel Ministers and the Deputy
Chairman. Therefore, it is wrong for
the hon. Member to say

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER

NOVEMBER 27, 1868
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OF EXTERNAL AFFA.Z (SHRI-
MATI INDIRA GANDHI): May I
intervene for a minute? The

Committee of the NDC consists of the
Chief Ministers, because they are able
to give an indication of what tncy
can do in their States. This Com nit=
tee which hag he,.. its meeting in
July, 1968, sct up ap Ufficials Com-
mittee to review the cxisliny cen=-
trally-spu vored schoies n tne light
of the critia laid - :¢wn by them
which :he Minister o State as just
now mentioned, and a 20 to examine
the fresh proposa'g = Lmitted by the
Ministi.2s in this r .¢ard. The criteria
which ihey laid down are as follows.

Centra'ly sp. .ared  scheres
shoua... Yoy th. criteria laid down
by the ANC,

2, The schemes alrcady agreed to
be trur. erred to the State Soclor
should not be re-transferred to the
Centrally sponsored sector except for
SOMC c(nmpe]ling reason,

3. The number of Centrally sponsor-
ed schemes should be kept al a mini-
mum and the outlay on this should not
exceed g certain percentage— one-
sixth or one-seventh of the State plan
assistance,

4. All Centraly sponsored schemes
in the fourth Pian should be fully
financed by the Central Government.

The individual schemes were exa-
mined by the Offiial: Commiltee and
a ful]l report was submitted, as the
Minister has mentioned, to the NDC
at its meeting held in Septernber. The
Committee finally gpproved 52 schemes
listed in the siatement and thiz was
placed on the Table of the House in
reply to Starred Question No. 688 on
13th November.

SHRI D, N. PATODIA: With re-
gard to those schemeg transferred to
the States, to what extent will the
financing be shared by the Cantre
and the State? May I know whether
the Centre iy going to increase the al-
loestion to States to finance wuch
schemes?
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SHRI B. R, BHAGAT: The 52 Cen-
trally gonsored schemes will be hun-
red per cent financed by the Centre.
Those whivh have been transferred
to the States will form part of the
State plan, Therc is no commitment
from the Cenire about financing those
schemes,

SHRI D. N. PATODIA: This is
very strange. Schemes which  were
vriginally taken over by the Centre to
be financed by the Centre are now
being transferred in view of certain
procedural difficulties and recommen-
dations to the Stales lor implementa-
tion. From where are the Stales po-
ing to mobilise the resources to finance
these schemes whirh were originally
to be financed by the Centre? Second-
ly, may I know whether this recom-
mendation of the ARC for transfer
of the schemes hag been accepted in
woto by the Government, because
there cases where the schemes which
are in the States are not being Imple-
mented fuly and properly, like the
Rajasthan Canal. There are certain
justifiable cases like that where the
State schemes should be transferred
to the Centre rather than vice-versa.

SHRI B. R, BHAGAT: The pattern
of central assistance has also  been
delermined. The other day I laid on
the Table the new criteria which
have been accepted by all the Chief
Ministers, For special projects  like
Rajasthan Canal and for meeting
special problems like a large number
of tribal population in a State or
backward region, 10 per cent will be
given for special projects and 10 per
cent for all the States which are be-
low the national average. Projects
like the Rajasthan Canal can be met
from the 10 per cent assistance spe-
cially provided for the States which

have special problems or special
schemes.

SHRI D, N. PATODIA: Are you
satisfled with the reply, Sirt My
question with regard to the

AGRAHAYANA 6, 1890 (SAKA)
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schemes which were already formali-
sed and which it was the Centre's
decision to implement. What will
happen to the financing of those
schemes? I am not asking about the
future schemes,

SHRI B. R, BHAGAT: For that the
finance will come {from the State re-
sources, That includes the liberal
central assistance provided under the
new scheme,

SHRI CHENGALRAYA NAIDU:
May I know from the Prime Minister
what are the terms of reference of
the ARC and how Jong they will take
to complete their work? Before sub-
mitting the report to the Govern-
ment, the Chairman is announcing it
in the press. May I know whether
there is any limit to this and whether
the Prime Minister ijs going to take
steps to see that they complete their
work early?

SHRIMATI INDIRA GANDHI: We
are anxious that the reports should
come in soon, Some reports have
come in. Some items have been im-
plemented and some are under con-
sideration. But I do not think this is
the time to go into a discussion on
the ARC,

SHRI LOBO PRABHU: In respect
of these schemeg financial criterion
is very important to this House. You
are now only transferring the money
required in a genera] sort of way
under the Finance Commission’s pro-
posal, Will not this lad to some
shortage and some excess In some
cases? Secondly, when you are trans-
ferring these schemeg are you reduc.
ing your staff here corresponding 1o
the transfer?

SHRI B. R. BHAGAT: If a scheme
is transferred, along with it the staff
is also transferred. To that exteat,
there will be reduction here.

SHRI KANWAR LAL GUPTA: b
that an answer to the questionY

MR, SPEAKER: [t is an answer.
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SHRI K. LAKKAPPA: Certain cen-
trally sponsored schemes have been
handed over to the States because of
which the, States are finding it diffi-
cult to mobilise resources, May I
know whether the respective Chief
Ministers of States have been advised
by the Planning Commission to mobi-
lise resourceg for such schemes? May
1 know whether any ad hoc arrange
ment has been made by the Planning
Commission in this behalf?

SHRI B. R. BHAGAT: So far as
the State resources to meet their re-
quirements are concerned, it consists
of two parts. One js Central assistance
that will be fixed on the basis of the
new criterion evolved unanimously
by all the Chief Ministers. The
balance, which js more important,
has to be raised by the States them-
selves. So, whether the State plan
will be big or small, whether it will
include all the projects that they
want to take up or not wil] largely
depend upon the resources that the
States will themselves raise,

SHRI K. LAKKAPPA: That is not
my point. 1 want to know whether
any ad hoc scheme has been proposed
by the Planning Commission, as ad-
vised by the Government and the
Chief Ministers of the respective
States.

SHRI B. R. BHAGAT: There ig no
ad hoc grrangement, The whole ques-
tion is being considered in the context
of the Fourth Five Year Plan.

M. L Gs

*364. SHRI RANJIT SINGH:
DR, SUSHILA NAYAR:

Wil] the Minister of DEFENCE be
pleased to state:

(a) the progress so far made by
Government in the manufacture of
MIGs;

(b) whether the work is progres-
ving according to the schedule and if
not the reasons therefor; and

NOVEMEER 27, 1988
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(¢) the time by which it will be
possible to have Indian made MIGs
ready for use in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI I.. N, MISHRA): (a) We have
already completed the programme
for manufacturing MIG  aircrafts
from imported assemblies. Their
manufacture from Sub-assemblies is
in progress.

Manufacture of MIG aircrafts from
raw materials which is the last phase
of their production programme, will
commence in 1971,

(b) The progress ig according to
schedule,

(¢) Deliveries of MIG  aircraft
manufactured in India from raw

materials are expected to commence
in 1971,

SHRI RANJIT SINGH: The Minis-
ter hag stated that the progress ig ac-
cording to schedule. It has been pro-
mised earlier that the first aircraft
would roll out of this factory, or out
of this complex, in 1970. Now he gays
that it will be in 1971. But we know
that it will not be an aircraft manu-
factured there, but an aireraft assem-
bled there. Now I would like to know
from him one thing. Apart from the
manufacture of a complete aircraft, we
are facing a situation where more
than 60 per cent of our MIG fleet
already existing is grounded due to
lack of spare parts. Will the govern-
ment first consider the manufacture
of gpare paris, because of the shor-
tage of which our MIG fleet ia largely
grounded?

SHRI L .N. MISHRA: Our aircraft
is not grounded for want of spares.
We have got arrangements for import
of spare parts from the Soviet Union
We are getting those spereparts. So
far as the manufacture of spare parts
is cuncerned. .

SHRI KANWAR LAL GUPTA: Sir,
can you understand what he says?
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sy fafreex age & @vm & &
o w9 F0H | 75 off A ¥ Y A
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ot diqg wra : I wfge wrfgeT
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MR, SPEAKER: He may
repeat the answer,

SHRI L. N. MISHRA: So far as the
grounding of MIG aircraft is concern-
ed, no MIG is grounded for want of
spare parts. We have got spare parts
and we have got

kindly

regular arrange-

ments for getting spare parts from the
Soviet Union. So far ns the manu-
facture of spare parts is concerned,
we are also having one ancillary unit
most-probably at Hyderabad. So long
as we do not have our own manu-
facture, we will get the spare parts
from the Soviet Union to keep the
MIGS flying.

oft voreits fay :  womer W,
g v & fefy % quar wmem g4
wiife Gl & q@ @ v, w1 Ifers
et A v @ ) fr qroeee ]
T & for e R owww ¥ gaa
Ttz gwr A I A @ wEee
caeHTE A9 w1 areT femr | oSw
& warfaw wa % gATe qTe gwTO
WA Hen & aw fam ey whe
&1 e wifgd & 1 O Hw A q| A
aft mEven sfaa == FawT 1w &
99 w6 2 fr 50 3 7 werte G
wory &7 ey fgT 9T T A wTw
fozge & marfas 71 7y 2 7wy
ey 7 77 a2 foor fx gurt Aw faw
qaEye  Afraaw e # ¥ w5
wmfsfezr af 2 | =1 7 wh aH
f& ox afegdel arh w4
X AT & Wi Wt ?
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SHRI BAL RAJ MADHOK: The
hon. Minister just now said that the
assembled MIG-21s would come out
in 1971, Very rapid developments are
taking placc in the fleld of aircraft
manufacture all over the world. May
I know whether by the time this
MIG-21 will rol] out of our Hydera-
bad factory or assembly, it will not
become obsolete? With the changes
that are taking place in the inter-
nationa] situation and the shift thast
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is taking place in the Russian policy,
that kind of assistance that we expect
from l.assia may not be forthcoming
by that time, In view of these facts
may 1 know whelher the Government
of India will think of setting up a
factory in which indigenous talent
will be collectrd. We have a lot of
indigenous aircraft engineers who are
working in the USA and other places.
I found in the aircraft [factory at
Scattle that a large number of en-
gineers working there were Indians.
Muy | know whether we can get back
all those engineers from thore and
try to set up a plant in which we can
manufacture aircraft suited to Indian
conditions and which might also keep
pace with the latest developrments
in this field?

SHRI L. N. MISHRA: It is not that
we will have assembly in 1971, The
assemb'y is complete. Some assem-

blies are in progress, What 1 said
sbout 1971 was thal manufacture
from raw materials will commence
by 1971,

As to this plane becoming obsolcte
I may inform the hon, Memher that
the MIG-21 is not going to be obsu-
lete in 107! - 1973, However, the
question of successor to the MIG-21
i3 exercising our mind and we are in
touch with the Soviet people to  have
the successor to MIG-21 also.

So far as talent is concerncd, 1
might say that we are trying to
utilise Indian talent as far as pnssible.
Even in MIG factories. Indian bovs
have been trained in Moscow and
other places and more than 80 per cent
of the people working in the MIG
factory are Indians, and even this
small number of Soviet people will
gu away after a year or two.

ot 1o e firamtt : woqw wEtET,
T waw wfears @ fegem waamnfees
¥ aty g ag & s 97 w1 sefaw frew
‘wger fasfee @ o ot o Al
T § W W ATH AgT A§ W §
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Ifr 3% agi o wew forw A
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FY qT24T T H AT Fergan 7 w1 fawar
2andnfurazdl 2 arew qudr 27
ZaY, S Wy mmT Qg dgdaeT
FIRAFAGHATSR a9l 7 uam §
T q3AT & o1 WE g9zt i gy
9T W F aefiwT ¥ A4y 27

st &7 Avo fis : Ay ary Ay 2 fw
FwT FAE wwrA A a@A ¢
217 gz W WA A%Eg T fgAn
7 & o farar a1 @9 gzar vear
FAAT AT v2AT £ Efgw ww oxw ad
#rfr za Al 7 w97 fvwy faar @
form & g7 v a1w 7 ¥ 3 A7 foey-
T qEATfeEE ®Y FEY 31q 97 gars
SRS ZH g 7

el dF FIHA FT AATH 2 qET R
Ay AT At A W, & sfEm A
Rl g fF 93 & a1e o 1w a7 Afew
¥ {37 a17 917 7w samat w1 § s@w
A T IEG A1 IW A N7A €2
T )

Y qgrow ey Wt ;o oweaw
wErEy, A g fam o gwAm AT @
g ot 39 # S w7 vav fag §
ff w0 ® A1 FHE AT 99 ¥ fag
re gfare se v A e w & K
uTe ¥ 77 ATy 1 mea § e O wrwr f
TogirarRe O sf ar ¥ sm @r g,
g wrg 7 fry oY St w1y & fag
T & g fot o7 W IW awr A
wrE qut wwwT aw ¥ mit fear W s
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g7 ggifer > Fo 3 3aq ¥ €
A IAAIHE ® FH AN T @OAT
gV W A Tni eFAET AT @y
7 o oar A grey K4 fgar
A freaa Ty gTITaIFIE P
Fa1 frar - Aaamr s fRascazd ”

5t ®o ATo famy : AAFT T =
A% 7ar9 2 faq—-) 1 A 106 H
gmaaAfar & vqu7 F7 A=
a7 g7 ¥R A1 AT AL F A A
AqT faq za s 7= & 1 H A A
afr 4 & A1 fF urfua s far & &
gt 1A E i AaglaaT wie LATE A
aafadt o

FZr TAF AT FT AT0A 2 Q9
AT & v 7 A8 91 FfEw A
Zd zA ° & frenT g0 A4 BT A 2

wit mgrovw fag wreAt ¢ 8 o7
wTAAT At gr, ag oo & ag 2 2,
TTA A 20 9 T AT 0T )T AT g
grar ... (s00@mA). o7 g4
#91 fgar vz & 7 9rzA0 1A 7 oqv
fam 18 Erar? 9T mEA gz 2«
gg ST WY 7 ARAAT f3ar 2, 99 717
a4 g ar faa & sz Frvir 330-
¥z Az NTFT 7R LI IT FANTHT
FRATIATITIT? © 00 A1 2713
grwifarar? gzl aralrard o
&Y frar 3 a1 #01 W= F77 W G, 8,
ag femfora wag & A0 E

oft Wo Ao fmm: AT 71, AT WY
HATTAZ FCE &, IZ A 917 gAT 2
A 39 & qufas gw W1 AU ® v
R
SHRI li.ANﬂA; He has not answer-
ed it properly at all, He has asked
whether you are taking advantage of
any developments that are taking
place there, whather. there is any
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such thing ‘n your agreement in order
to enablz you to get thos: improve-
menis also made from time to time.
The Minister was only saring there
arg some difficultieg and toev  have
not been able to get over them. Why
not add your wisdom to it?

SHRI L. N. MISHRA: We¢ are
taking advantage of all the modifica-
tions gnd improvements that are
being r-ade there,

oft @0 Wro wAwl : 9 AR WO
& 37 wraw A # e go wa e
mtE aga & w31 fe fgn-21 W=
A% 1971 aF FR AQIX FOF 97 9%
w3 mraAT AY T4 & amr A &
aaer § e g5 worife oo
AT v F arx ot w7 dwm B araaE
ad 27 A gz AT N AN §, e &
77 g1 et § fF 1971 F v faw
FATE FETH AW I ¥ AT § wgH W )
ET FY AETAAT &T weIA qEF gy
oY fy zarf FEF @Ay § AW AN
= e’ - 71 9T 7 sAr qg wmen-
A AAFI AR E?

st ®o ATe fANM :a% pr:'rq’;'ﬁ'
+f w7 fr gmma dAfoga & Wi T
1971 # T4 1 A% F@TY AT 7w Wit
ot 7 R & o177 Frer qear F 14T TF
g | 727 7% 77 afpwrz e st 2
1971 # It gw qdforr § o
&% Afwvdz g1 I |

ot oy yaw : w=ft Ay ¥ &
arn S g fe far % o eoga®te
@ &, et & fagre ¥ Al Wt am
W i o avn?
fr g waTAr 7 Wi o feT 7w 9Oy gfe
¥z & WYT 1971 ¥ IqE AT A
w9 TRz Ard TR & fAg 1.9 a9y
ury wifrw w3 a1 s o e 3
YT WA Y e O ?
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wft §o o firet : 51T o Ty
& FAA § AT qTE B gRAT A
fr gt ou¥F faq ow #0 aé 2
grifers sadt fomd gagay
g T ¢ ag @ oad # grd
gt wfe o ® Far wravgEAT Anfr
ITH! A @ & | g aF fA-21 #
HAH § 197 1 F a2 29N A1 o FCRY
erft swa: fog gura &7 F w19 T
¢ f& g & g @@ fady @
SR s wEw ght At gw gum
W |

Shri GIRRAJ SARAN SINGH: 1
would like to have an assurance from
the hon, Minister that the aircraft
which have slready been assembled
and gone into squadron service are
capable of meeting any threat from
Pakistan and China who are equip-
ping themselves with the same type
of aircraft or better aircraft,

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): These
aircraft which are being manufac-
tured and which will progressively
be manufactured even from indige-
nous material, as has been mentioned
by my colleague, are quite an effec-
tive type of aircraft and they are
lkely to meet the type of threat that
we have from Pakistan.

SHRI GIRRAJ SARAN SINGH:
My question was this, Are they
superior or equivalent to the aircraft
held by China and Pakistan?

SHRI SWARAN SINGH: I  have
already said that they are quite
effective to meet the threat that we
face.

sft srerenfre wredlt ¢ ofvere, & @m
s wrear K fE 1965 & W
qrfe dwd F o & AT § 2
gu ¥z fawr ¥ feor @ wiw
forart ¥ A} fiear afer gy fom formr
wwre ¥ fn w1 wavn fear o SRR
ve sz wpww W gu faed o
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HAITd AT WAT WHIT AAFT NN
A 7y § g fawm K wa@
iz #9g i e fonal & ww
feur a1 1965 # ¥z 7 w7 fbam, €A
Ty faamY #1 oY #Y g ®
W gu o e faww
ASETHT F1 O T TAY G AT WA
H@EL 3o ¥ sgu-arey fawet qx
ufas aw 37 AT AT IW AW F
o2 s fawrat a1 wfes & wfas

FeqraT 2w # g, 7w a3 ufuyw una 7

we!

SHRI =WARAN SINGH: We in-
tend to pay attention to both.

SHRI MANUBHAI PATEL: One of
the reasong for the declay in progress,
they say, was that something like 80
tonnes ol Russian literature dcsigns
and others, were not being translated
in the factory and they had to be sent
back to Russia for translation. May
1 know whether there are some such
literature still lving untranslated?

SHRI L. N. MISHRA; There has
been no delay in the manufacture of
this. So far as translation is concern-
ed, we have our own arrangement
for translation,

SHRI D. AMAT: In this connection
1 would like to draw the attention of
the hon, Ministor to ap article pub-
ushed in the Engineering Times of
15th October, 1968, under the caption,
“Mig Factory at Koraput in Peril”—
the factory at Koraput where super-
sonic bombers are being manufac-
tured. It is gaid that saboteurs are
lurking in this primitive tract; taking
advantage of the backwardness of
the people no doubt they will produce
strikers instead of producing work-
ers and when we are going to manu-
facture supersonic planes, they will
plan to sabotage the vital defence
project. So, 1 would like to know
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whether serioug thought has been
given to take effective steps to ward
oftf sabotage in this area in the inter-
est of the security of this defence
project in these days of threats from
enemies.

SHRI L. N, MISHRA: Sir, we have
no such complaints of sabotage.

SHRI INDER J. MALHOTRA: Is
the hon, Minister in a position to say
whether the Soviet Union has offer-
ed similar type of aircraft o Pakis-
tan also?

SHRI SWARAN SINGH: No, Sir,
We are not in a position to confirm
or contradict.

MR. SPEAKER: Question No, 365—
Mr. Kothari.

SHRI HEM BARUA: We may also
take Question No, 384, Sir....

MR. SPEAKER: Let him answe
now. L |
THE DEFUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SIIRT SURENDRA PAL SINGH):
The two Questions are not  similar.
Question No. 384 deals with  China
whereag this Question is about
Nagas. ...

MR. SPEAKER: Go ahead now. .

SHRI HEM BARUA: Sir, he s
mistaken. 1t is about the Nagas in
China coming back with arms and
ammunition. Mr. Kothari's question
deals with Nagas organising a rebel
movement in Upper Burma. The
other question deals with Nagas com-
ing from China, entering into the State
of Nagaland, It is the same thing,
Sir

MR. SPEAKER: Let him answer.
Please sit down. Q, No. 385 now. Mr.
Kothari,

UNDERGROUND NAGAS, ALLIAN-
CES WITH*BURMESE TRIBES

*365. SHRI S. S. KOTHARI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it iz a fact that tha
underground Nagas have forged a
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strong alliance with Kachins, Karens,
Tangsas, Noctes and other Burmese
tribes inhabiting the lightly adminis-
tered Upper Burma and that they are
coordinating their rebel activities with
the outlawed Kachin independent
Army of Burma;

(b) if so, Government’s reactivn

thereto; and
(c) the security measures being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Governmeni are uware
of the collusion between the hostile
Nagas and some subversive elements
on the other side of the Indo-Burma
border. As already indicated in re-
ply to the Lok Sabha Unstarred Ques-
tion No. 740 answered on the 24th
July, 1968, Governments of India and
Burma consult with each other on all
matters of mutual interest.

te} The Security forces are main-
taining full vilwnee on the border in
order to deal with lawless elements.
On Security considerations, Govern-
ment have dispensed with the provi-
sion which permitted unrestricted
movement of tribal people from India
and Burma within a belt of 40 Kms on
either side of the Indo-Burmese hor-
der.

SHRI S. §. KOTHARI: Sir, during
the last 15 years, this Government
has been seized of the Naga hostiles
problem. Would the Minister kindly
let us know as to whether any sub-
stantial progress has been made with
regard to controlling the Naga hostile
activities and whether any agreement
is in sight?

SH™' SURENDRA PAL SINGH:
Does the hon. Member refer to Naga
activitiea on the other side of the bor-
der or activities within Nagaland?
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SHRI S. S. KOTHARI: Thig is about
Naga hostiles. They are all connect-
ed questions. If he is unable to give
the answer, let the Prime Minister
give the answer or let somebody else
give the answer, It is a general ques-
tion.

SHRI SURENDRA PAL SINGH: Do
you want information about move-
ments across Indo-Burma border and
about people going to China or com-
ing [rom there?

SHRI BAL RAJ MADHOK: The
question refers both to Nagaland and
Burma. The hostile Nagas arc opera-
tine in Nagaland. They are opera-
ting from Burma also. (Interruption)

SPEAKER: The question is
He did not ask about this
Naga problem has
Leen there for long. Is there any so-
‘ution in sicht?—either yes or no.
That will solve the problem.

MR.
simple.
side or that side.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF

EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHD: Sir, 1 do not
think thut we can say yes or no.

What the Minister was Liying to say
was that thiz should not become an
occasion for a discussion on the whole
Naga problem—which is what usually
happens. As I said carlier. the ans-
wer is neither yes nor no. In som~
respects the situation has improved:
in other respects it is not so good.

MR. SPREAKER: Both ves and no.
Second question now.
SHRI S. S. KOTHARI: A split has

occurred amongst the Naga hostiles
themselves, between the Phizo group

and the other group. Sukhai group.
Does thig split assist the Government,

or atrengthen its hands in this regard?

SHRIMATI INDIRA GANDHI: I
do not think that we should give too
much attention to such things.
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SHRI HEM BARUA: In view of
the fact that these Naga hostiles who
are back from China with arms and
ammunitions are organising the Ka-
chins and other tribals in Upper Burma
in order to mount up an armed attack
on the Burmese Government, as also
to mount up an attack on the Indian
Government, may I know: (a) whe-
ther this very fact has been brought
to the notice of the Burmese Govern-
ment or not; and (b) what steps are
being taken by this Government to
see that these people do not cooperate
to mount an attack on the Indian Gov-
ernment with arms and ammunition
from China, as sugrested by Mr. Phizo»

SHRIMATI INDIRA GANDHI: We
are fully in touch with the situation.
As T have said, in some respects, it is
not a pood situation, whereas in other
respects it has improved. We discuss
all matters of mutual interest with the
Burmcse Government, as the hon.
Minister has read out in the main ans-
wer., [ do not think that the hon.
Member will expect me to go into the
details of what is done in this resper

SHR] HEM BARUA: May I know
whether she is withholding the details
in public interest or because she does
not know about the details?

SHRIMATI INDIRA GANDHI: Tue
hon. Member is free to draw his own
conclusions,

SHRI K. NARAYANA RAO: Sinre
this Naga problem is a common prob-
lem facing both India and Burma, be-
cause some of the tribes like the Ka-
chin tribes are also there on the Bur-
ma border, and the operation is done
in collusion so that the threat is to
both sides, T would like to say that T
am not quite happy with what the hon.
Minister has stated, namely that all
matters of mutual interest have been
discussed from time to time. But so
far as this problem is concerned, it is
a persisting problem and a very
challenging one too. In view of this,
and also in view of the common inte-
rest of both the countries, may I know
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whethar any concrete steps have been
taken to meet this limited objective of
evolving a joint machinery to face this
continuous threat?

SHRIMATI INDIRA GANDHI: 1 do
not think that it would be proper to
discuss this matter.

SHRI SWELL: These days we are
hearing of reporis of many mysterious
goings-on in Nagaland. We hear of
the existence of a letter from the
American President-elect Mr. Nixon to
Mr. Mahisieu assuring the Naga rebels
of assistance. Then we hear of the
split among the Naga hostiles and of
the existence of the Zungti group
under Mr. Scato Swu and of the pro-
fessions of Mr, Scato Swu about hono-
uring hiz commitments and his desire
to disarm the Naga hostiles wiio have
been trained in China and who are
now reported to be returning to Naga-
land. We hear also of ‘General” Mowu
hoveringz on the other side of the Indo-
Burmese border. I would like to
know from Government what actually
is the position in Nagaland today,
whether this letter from Mr. Nixon to
Mr. Mahisieu really exists, whether
Government place much store by the
professions of Mr. Scato Swu and
whether ‘General’ Mowu Angami has
succeederd in entering Nagnland or is
etill hovering on the Burmese border.

SHRIMATI INDIRA GANDHI: We
have said on many occasions that we
can give further details if hon. Mem-
bers who are interested come tn us.
We have already had meetings with
the Leaders of the Opposition groups
on thesr matters. Tt is not in our in-
terest t~ discuss details here. But I
would like to say that I do not think
that the Government of the Unlited
States are going to interfere in this
manner in our internal affairs in
Nagaland.

ot fewf fores: vt e ezt
wgreat & wyr § fe o arey & fedt
pe aw Fufr gkl oix fedt amadr &
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st gk &+ & e wgar § e s
Iwfa gt ¢ s s waafr g d ?

gerdt am—aw It T ag gt &
fr & gt famms Wi # omee ek
T qEfrr #t 3fm & W g
forerd Wt T A W@ ¥ W
U g Ao gy grm e e
W U919 @ ATER W I 5B
TEl g1 | IAY AT HW@ S EN
ITH T w7 R 1@ & 6 T WA agt
e oA A AT w5

® #—smu fegmm w1 oagw aw
qa0 # | & e 9 ¢ fF gwrh
Getad At Al ol ol v -

it R atdl : wmAdTE T
%1 ag AW g f§ amdrT go w6
ga=a

SHRI H. N. MUKERJEE: Apart
from the Government's obligation to
deal with rebe] ac ivities, there is the
factor of Clune and other relevant
clements taking advanlage of so many
tribes inhubiiing that area and indoct.
rinstin them with certain ideas about
how they tackle the question of tribes
inside & larger entity.  In view of this,
msy I know what steps Government
are taking o convey lo tae people in-
habiting these aress and particularly
the Nagas on our side as to oup atti-
tude in regord to the tribes and thelr
position in the Indian entity hecause il
we do nnt do that, these military an}
quasi-military  activities would not
lead us anywhere?

SHRIMATI INDIRA GANDHI: Na-
galand has an elected government
which gives publicity to our views and
th v o i haonenirg in the rest  of
the country.

SHRI KARTIK ORAON: In view
of the fact that the Naga problem:
is a chronic head-ache and a sojution
of this problem demand; that there
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must be some planning and a time-
schedule, without which it would be
something like shooting without aim, I
would like to know from Government
the extraordinary steps that the gov-
ernment propose to take, and what
the planning is and what the time-
schedule is?

SHRIMATI INDIRA GANDHI: We
are not dealing with machines but
with human beings, and with human
beings who are our brothers and sis-
ters, who belong to India. Therefore,
we have to conduct ourselves so that
we can win over those people who are
not for us; but many are for us.

o} WAy At Wy WA,
wFTETC-aEl # ag waT oft & f Yiw
AT ¥ S §EET TaEdz § oI
oo § feq?@9 21 0 # o A1 @
Y grErez mEARZ ¥ ¥ ozeEA v
wmorr Ft 2 fr & mf= 7 avT A
U, AT AT ATRIT F ATAALT AT
Y7t 9T sy |f 2fane
CEIRRICCO I i i 1 oo o I ot el
o o F gerRTTad ¥ o4 ¥ fx oo
@ T TR, nffen e
T ATTAL 4 |31 & ¢

“The uacting President of the Naga-
land Federal Government has addres-
sed a communication to Mrs, Indira
Gundhi assuring her that his Govern-
ment would honour the terms of the
cease-firec agreement and would do
nothing to disturb the peace in Naga-
land".

A o\ T Wl aEyEmT A fw
W A W AT SN I T
AT & A oW W @ T s
wIOeY 7 sfafwar £ 1 omoEr qae #
THH W Ao & oar A W T W
wmmd §ogad afefeafa # o o8

qar ¥y
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it yfre it foaet saman
Gt STguTd g1 IoT & weeT § fe
Zq @ &Y gL o feafa & forg dare
AR

ot AT T T : #A ag qeT
a7 f& wmad orw Gar A SRR
WA § 4T TRy 7

st gfar wie : qE aF T
g

SHRI RANGA: Is it a fact that
during these years by and large more
and more Nagas in the villages, apart
from that big city, are expressing
greater good-will towards their own
Naga Government and the Naua Gow-
ernment are gaining more and more
strength among the people there?

SHRIMATI INDIRA GANDHI: I am
rlad that the hon. Member has draown
the attention of the House to this fact.
Woe are doing our very best to strenug-
then the Government of Nagaland. and
I think they are now more effective in
dealing with the situation.

s THo TWo WIT : LLT WEMET,
et qa TE AITE AT HIRAT B, FAT AT
A4Af>E wET P 3T 97 EH WIrT
gt wifer Hfva €1 g o7 @
g ATy & As & wfey faws
gt wfen, oy ae wwEg § R
FEAT A1 7% & Ao & AT Aww a7
a1 v & 7 afx &, A 3aw (o am
??

sfreft gfirar ot oY g7, A
H TR AT AT TR F 1 o F W
qr AT E

ot gHo Qe WEh : WY Wy
¥ W wEY 7 few @1 @ &
g % 1 A g qer a1 e ami o
ek w1 AT 8, g dwfiE
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SR AT 87T IST U § AT 9T TA"
w7 T & 99 9T g wOmT gier wifeg
T AT FT oA &y oawr & A0 &
fow & & wifaw e faar ond,
Jov g & & ST AwAr gofw
fae™ Fa-9m7 A1 & 7@ 77 @1 v
2 IS AT, FA-FH K qrARH
it !

sftwat gfrr it 2 s i oo
wif= 7 g1 a1 IS ¥ WA ¥ wF ¥
wisargat gt § Flwg foev o o7 are
a7 q71 ©7rq fzar 1 e @ dew Ae
w17 gAY TIE Fp A FA F1 AT Y
&, (vrqery)

ot AT W T WeTH HEIEA,
W19 NaTA Bl F AT H Az 8 7

st gfaor widy: @@
oxegy ) & ®fwa . | (s7awr)

s QR QWo WiEY : AY( A AT
i w7 R & fqan fa a7 g,
¥ g gowsdt Wi AT [0 FitE,
ar 3% a7t f fwady wfo g€ ?

oy gfiar it : 85 oy wRy
fw wa @yt mif=r adY 41 a1 wrar 3fs-
argat o $§ W1 a4 oy sy #
afer wa wfger, mifeen w0 o
ot S0 T UE F1 7Y § T FErRTI
& oar g I 0 w7 a A oo
Y w7 fars faat A1 Al € O T
agi a7 wrg g€ & o THE aAdE

Ty

SHRI AMRIT NAHATA: A study
of the history of the entire tribal
peoples of the world shows that they
can never be overawed or conquered
by military might. The need is to
understand the cultural and social as-

483 (Al) LSD—1
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pirations of these people. Have Gov-
ernment considered utilising the ser-
vices of some of the emient anthropo-
logists of our country who can assist
them in understanding the cultural and
social aspirations of our Naga people,
so that they can be won over to our
side?

SHRIMATI INDIRA GANDHI: Yes,
we are in touch with them.

ot ey : ag 97 AT &
g § v qvr g o Sfes sam
a7 A IO faw 39 awei ey
gt agl 3wt | & qy ST e
g f mmsi Y Awe & wETT &
for, ga% mfuw fasm € el At
TATE FroAT AT & fawrda
g foradr fe ey ®Y 7= &Y =,
wife o #1€ O M7 gure € ave mfy
¢ afew agi & forg ad-adr el WY
srvawaT gy 7

sftwelt gfwer wht : &% wmr  fiw
urarwe gl & o mf g€ § o7 R
At Famda o

ot ot s et ;& g @
ar=T v g fw ot o amr f fin
awi ariv 7 EAT e wdE
w1 Fard Fae, faaiE! At A WA
# JETAT ZTTT WA 97 WA e fwar
¢ A gy 91 FemE oy Ay ¥ g
aA TN ARTH A A7 R & IAR X
& fa ot goerT ¥ AenfeEY ) el
sraqr ¥y § ?

oft gt qrw fay : worw wEng,
a% a1 7Y § s Ay AefrdY ovfa
# ATITET WY Trea % A ot wew 3T
& T A o g & e WY e
¥ It arma W R £ T arfew frx
# fevwa g ) § W7 & A w1 X
§ 1w IR s o oA wferar
feg §, JawT g o ff &1



31 QOral Answers

ot WTCeR W : 9N 4 AT TG
1 I § 5 Ao Prafeal w1 wary
¥ ¥ frafaa =7 & ool & @1 @
L5 WI7q TUHIT |1 TEE
o o &, 3a% ey frafae =9 &
P E A T7 T I W
arfaw s @ & 1 &1 & quvy A wgEan
& St =g g i s A A
w fawr § o w@F a1 Wi, I
ORI &1 919 qTiae (37 §, 999
st fac e fm @ 7 i afe
fear § a1 S g ¥ w1 @
forem @ Y ? afz fae 4t ?

s gfra iy : ag sw § fw
FAFT T A WY | A A 69
%Y ¢ fa v 70 @ ag ww nfow w1 ag
& I ¥ o Y g wrfew g
ot & W7 gH oWt § ¥ oo ogw
srfea o g6 1 A g1 a1 g1 g0
A G | HIAAE AGEGT AT aqg
A ¢ fa 9 gardt aat 1 oA,
o f: g wgd &, ST ALY AT

Manufacture of Frigate

+
+367. SHRI B, K. DAS CHOW-
DHURY:
SHRI MANIBHAI J. PATEL:
SHRI Y. A, PRASAD:
SHR] YASHWANT SINGH
KUSHWAH:

Wil] the Minister of DEFENCE be
pleased to state:

(a) whether first frigate has been
manufactured in India and if so, the
total cost thereof;

(b) the date when it was launched;

(c) whether it has given a satisfac-
tory trial;

(d) the details of drawing compari-
son with the warships manufsctured
by other countries;
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(e) whether the new frigate has
totally indigenous components and if
not, the percentage of foreign parts
in i{ and the steps taken for increased
use of indigenous material; and

(f) the total foreign exchange
saved by manufacturing it in India?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (f). A state-
ment is Jaid on the Table of the Houme,

Statement

(a) No, Sir; the Frigate is expected
to be completeg during 1871, The cost
is estimated to be Rs. 18 to Rs. 19
crores.

(b) 23rd October, 1968,

(c) At present it ig being fitted out
with equipment. The trials are sche-
duled to commence by early 1971,

(d) Leander Class Frigate is of
British design and the first of this
clasg was commissioned by the Bri-
tish Navy in 10683. The vessel belng
constructed by Mazagon Dock Ltd. is
an improved version and the first of
this type has not yet been com-
missioned in U. K. The Leander de-
sign is one of the most up-to-date of
its type and such vessels are being
built in U. K.. Holland and Australia.

(e) The indigenous content in the
first frigate is expected to be about
50 per cent. The progress of indigeni-
sation of equipment js closely watch-
ed by a Technica)] Committeq set up
for the purpose.

(f) Approximately Rs, 8 crores are
expected to be savéd by the manu-
facture of this frigate in India.
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SHORT NOTICE QUESTION
Shortage of Raw Rubber

+
SNQ. 6. SHRI D. N. PATODIA:
SHRI VASUDEVAN NAIR:
SHRI SHRI CHAND
GOYAL:

Wili the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that due to
acute shortage of raw rubber, the
manufacturers of rubber goods are fac-
ing a crisis and gome units have al-
ready closed down their operations;

(b) if so, the reasons therefor and
the steps taken by Government to re-
medy the situation;

(¢c) whether it is a fact that the
ruling priceg of raw rubber are con-
siderably higher as compared to the
prices fixed for the same; and

(d) the long term measures pro-
posed to be adopted by Government
for continuous and regular supply of
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raw rubber to ensure that the indus-
tries manufacturing rubber products
are not affected?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAF1 QURESHI): (a) Bup~
ply of indigenous rubber is not suffi-
cient to meet the demand. HoWever,
Government is not gware of any unit
having been closed down on this ae-
count.

(by Even normally production of
rubber in the country is less than the
requirement, and this year productior
suffered due to heavy raing and then
a strike by plantaiton workers. Gov=
ernment have allowed imports to case
the deficiency.

(¢) Ruling prices are considerably
higher than the minimum prices fixed
for raw rubber.

(d) It is proposed to build up and
operate a buffer stock, issues from
which are to be regulated by Gov-
ernment to ensure reasonable prices
and supply, both in the Interest of
rubber growers and the manufac-
turers of rubber goode,

SHRI D. N. PATODIA: This pheno-
menon of shortage of raw rubber in
our country lg not new. Right from
1952 onwards there is a continuous
shortage every year and India has to
import to feed its industries. In the
last two years some avoidable resiric-
tions were imposed on imports as a
result of which the Industry is facing
thig crisis today. The hon, Minister
stateq they are not gware of certain
industries having been closed. . I beg
to submit that this {s not very ecor-
rect. The Minister was informed by
the respective Ministries that certain
units had closed, and since he has de-
nled it, I would like to say that four
industries including Shri Krishna
Rubber Manufacturing Company, Cal-
cutta, were closed as early ag 20 days
back.

lbyl'hmwmltlllﬂmmt
dummmymthmwoulﬂ
be a total shortage of 20,000 tonnes
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to meet the full demand of production
of the industries in the country, and
in that context the programme of the
Government of India to import 7,500
tonnes is most inadequate, and unless
immediate measures are adopted to
import the required quantity; many
factories will have to close down
rendering thousands of labourers un-
employed? In what manner do they
propose to import the balance of 12,500
tonnes within the current year?

SHRI MOHD. SHAFI QURESHI:
The gap between the supply and de-
mand of rubber would be fully met
by imports.

SHRI D. N. PATODIA: Does he
agree thal there is a ghortage of 20,000
tonnes, and what are the arrange-
ments being made? That was my
question.

SHRI MOHD. SHAFI QURESHI:
The requirements of rubber normally
imported are 12,000 tonneg natural
rubber and 3,000 tonnes synthetic
rubber, but because of heavy rains in
Kerala and the strike, additional re-
quirements to the tune of 6,500 ton-
nes will have o be imported, So, tak-
ing al] these factors into considera-
tion, we are importing 11,000 tonnes
and whatever deficiency remaing after
that will be met by additional im-

—

SHRI D. N. PATODIA: Has Gov-
ernment made any assessment of the
projected demand of rubber in the
course of the next five years taking
into account the expansion programme
of the industry, and in that context
do they have any plan of regular im-
port of raw rubber so that this diffi-
culty faced this year may not be re-
peated again and planning of imports
may be properly regularised month
after month?

SHRI MOHD. SHAF1 QURESHI:
We sghall have to import rubber for a
considerably time, upto the time we
have increased our indigenous pro-
duction of rubber. Government iz as-
sessing the situation every year and
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whatever additional demands are
there, we gre meeting them by impor-
ting more rubber,

SHR] SHRI CHAND GOYAL: I
would like to know from the hon.
Minister if the Planning Commission
has admitted that the gap betwen the
supply and demand has to be met by
internal production. Have the Gov-
ernment taken adequate steps to in-
crease production of rubber if the
Government fee] that the supply of
rubber is not adequate enough to
meet the demand, because my infor-
mation is that on account of the
price, the foreign dominated monopo-
lists are not prepared to lift the in-
digenous stocks of rubber and the
Government has just allowed the im-
port from outsde and departed from
the principleg of acquiring self-suffi-
ciency. My second question is: the
only synthetic plant in the country
was burnt sometime back. Have the
Government taken somg steps to re-
place that plant? My next question
is this. The matter was referred to
the Tariff Commission to find out the
reasona for increasing the price of
rubber. May I know whether that re-
port has been received by the Govern-
ment and if so, what are the findings
of the Commission. My last question
is: this question of rubber is wvery
important from the point of view of
the economy of Kerala.

MR. SPEAKER: No explanation
please,

SHRI SHRI CHAND GOYAL: Did
the Government before importing this
rubber, consult the Kersla Govern-
ment, whose economy is terribly affect.
ed by these imports?

SHRI MOHD. SHAFI QURESHI:
Replying to the last question first,
whenever rubber imports are to be
made the Government take into con-
sidera‘ion the views of the State Gov-
ernment also. The views of rubber
growers, manufactuers and small
planters are also taken into considera-
tion at the time of imports
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With regani to the indigenous pro-
duction of rubber, I would like to in-
form the hon Member that the Gov-
ernment has ulready spent Rs. 3 94,54,
123 on the :cheme of replantation
subsidy uptc the end of 1968. This
scheme is unier the constant review
of the Govenment and more loans
are given to 'hese growers for planta-
tion.

Another pcint is: the hon, Member
wanted to k jow how Tong we shall
have to impc ot this rubber. As I seid
earlier, we ire taking eteps to in-
crease the iidigenous production of
rubber. Sot |l such time we are self-
sufficient, na'arally we shall have to
import,

MR. SPEAKER: One more question
fhe put about the synthetic plant.

SHRI MOHD, SHAFI QURESHI:
With regard to the synthetic plant,
the productioa in 1968 was 2732 ton=
nes as compa ‘ed to 678 tonnes in Sep-
tember 1967. Naturally there has
been an increise of more than a thou-
sand tonnes ‘n the synthetic rubber
production also and the Government
are endeavouring to see that the sy-
nthetic production of rubber in the
country also increases,

SHRI S. K'JNDU: There is another
thing before the production of rubber
from indigenius sources and also im-
port of rubber. There ig about distri-
bution of rubber internally. For a
long time we know there is a great
shortage of scooter tyres and cycle
tyres and also cycle tubes and scooter
fubes. The small industries who
manufacture these tyres and tubes are
facing great difficulty in getting raw
rubber and a lot of corruption is go-
ing on in the market. Has the Minis-
ter got any scheme to see that the
raw rubber iy uniformly distributed
to the smsal] scale .~dustfles who
manufacture these scooter and cycle
tyres and tubes and alsg that they
are not dominated by the monopolists?

SHRI MOHD. SHAFI QURESHI:
Az 1 have already stated, thy Govern-
ment is keeping a regular watch over
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ihe price trends of raw rubber which
ultimately determine the price of the
finished products also. In case the
Government feels that the price fluc-
tuations in rubber ar, affecting the in.
dustry, then thg Government may take
to state trading in rubber not only
for the imported rubber but also for
the indigenoug rubber to regulat the
market in a way that the growers and
the manufacturers are benefited, and
see that the consumer ultimately is
not burdened heavily with high costs,

SHRI S. KUNDU: I asked about the
distribution of raw rubber internally,
and said that 5 lesser quantity of raw
rubber is supplied {o fhe cycle and
scooter tyre manufacturing industries,
and go, I asked whether he is going to
give more rubber to them and whe-
ther he will ditribute it in guch a
way that these people get it, and
whether he wil] see that corruption is
eliminated and greater production in
this sector takes place.

SHRI MOHD. SHAFI QURESHI: I
have already explained that at this
stage there is no government agency
to distribute rubber, but Government
ig thinking of having a Government
agency which would distributg and
regulate the distribution in the coun-
try.

SHRI NITIRAJ SINGH CHAUDH-
ARY: Since both synthetic and na-
tural rubber are being used in the
manufacture of rubber goods, may I
know from the Minister the per tonne
price of synthetic rubber and the per
tonne price of the rubber produced in
thig country from natural sources?

SHRI MOHD. SHAF QURESHI:
The price hag been fluctuating bet-
ween Rs. 470 and Rs. 450 per 100 Kgs.
The price of natura] rubber today is
ranging around Rs. 4700 per tonne,
and it is flunctuating between Rs, 573
per 100 kilog and Rs. 470, This ig the
price range within which the price of
rubber hes been fluctuating of late,

SHRI RANGA: Have the Govern-
ment received any compilaint or any
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representations from the rubber gro-
werg of Kerala and whether the Ke-
rala Government also has made any
report in regard to those representa-
tions that the minimum price that
has been fixed is much too low and
the production of rubber there has
become uneconomical and something
has got to be done by way of pooling
the imports as well as the local pro-
duction, and having a uniform price
so that the local price which would be
made available to the growers would
be economical?

SHRI MOHD. SHAFI QURESHI:
It was to protect the interests of the
grower that the Government remov-
ed the ceiling price of raw rubber
recenilly, so that the price this time
is now ranging from Rs, 400 to Rs. 470
as 1 stated enrlier. As compared to
the internatisnal price, thig price is
much higher, but the higher price for
the grower is not to his benefit, be-
cause if the price of rubber is too
high, it will give no inducement to
him for replantation nor will a dep-
ressed price of rubbér leave any en-
thusiasm in Lim to have replantation
of old plantations. So, @ reasonable
price has to be given for the manu-
facturery and growere which would
also be for the bemefit of the consu-
mer.

SHRI RANGA: What about the
grower?
SHRI MOHD. SHAFI QURESHI:

The growers agre getting much higher
price at this time than the ecelling
fixed earlier. Our ceiling was Rs, 418,
but the price at this time is ranging
from Rs, 470 and Rs. 510, per 100 Kgs.
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SHRI S, M. BANERJEE: Although
I fully support the demands of the
planters that the price should be
much more remunerative and it
should be increased, at the same time,
I wanted to know from the hon. Mi-
nister if it is not a fact that the mo-
ment the price of rubber is raised,
immediately the manufacturers will
also raise the price of the varlous

tyres, etc, which ultimately affects
the consumer. I wanted to know,
therefore, whether any poli has

been evolved to the effect that the
price for the growers is also increas-
ed, keeping in view that the price of
tyres is not increased, which will
affect the consumer? Has any plan
been evolved for that?

SHRI MOHD. SHAFI QUREHI:
Government is thinking of State-trad-
ing in rubber in order to facilitate
giving a good price to the grower and
alsy 1o gee that regular supplies are
made to the manufacturers of tyres,
etc. and to see that the consumer i»
also benefited and he does not have
to pay a higher price for rubber pro-
ducts.
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SHRI A. SREEDHARAN: Kerala
#® the main producer of rubber in
this country. Becausé of the “liberal
import of rubber during the last few
years, rubber cultivation has been
badly hit. There has been g change
in Government's policy recently and
Government of India arg giving va-
rious types of incentives and aidg to
rubber cultivatorg to intensify and
also to extend rubber cultivation. May
1 know what percentage of the incen-
tives and aid given to the rubber cul-
tivators has gone to those whoee hold-
ings are less than 20 acres or to put
it broadly, to the small cultivator?

SHRI MOHD, SHAFl1 QURESHI:
My hon. friend is not correctly in-
formed about production of rubber.
In fact, rubber production in the coun-
try: has been going up. From 1083-64
when the production of natural rub-
ber and synthetic rubber was 37,487
tong and 8075 respectively, the pro-
dution today is 72,000 tons and
20,000 tons. There is no decrease, but
a tremendous increase in rubber pro-
duction. But the demand has also
gone up. With regard to aid given
to the small growers, I have said that
Government have given more than
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Rs. 3.04 crores by way of replanting
subsidy.

SHRI A. SREEDHARAN: What
percentage of the aid has gone to tha
smal]l cultivators?

SHR] MOHD. SHAFI QURESHI: 1
wil] have to work out the figure.
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SHRI BAL RAJ MADHOK: Rubber
is a very jtrategic raw material and
we have been told that the demand
hss been increasing but the supply is
not keeping pace with that. In the first
place, I want to know whether the
government hAs made any survey
whether there are lands outside Kerala
also which are suitable for plantation
of rubber. Secondly, may I know
whether it is a fact that increase in
rubber planiation is not taking place
adequately becausy of the so-called
restrictions which make the Kerala
Government and also thg cultivators
give more stress to food production?
In view of the fact that this is a very
strategic raw material and only cer-
tain particular aress can grow rubber,
wil] the government see to it that
enough food is supplied to those areas
so that the cultivators and the gov-
ernment there may ‘pay more atten-
tion to the plantation of rubber and
other cash crops in preference to pro-
duction of foodgrains? Then, since
there is shortage of natura] rubber,
will the government pay more stten-
tion to the production of synthetie
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rubber—Now we have only one fac-
tory which is producing 2,000 tonnes-—
80 that the shortage can be met at
the earliest possible time? Then,
may 1 know whether the available
'supply including importg will be given
On a priority basis first to the manu-
facturers of tyreg because they are
‘facing a lot of inconvenience on ac-
‘count of the shortage of rubber?
Then, the import should not be chan-
nelled through the agency of the STC
because their distribution system is
wrong. 5o, there has to be free im-
port in this case.

SHRI MOHD. SHAFI QURESHI:
There is no import of rubber through
STC at thig stage. What I said was
that if there are violent price fluctua-
tions in the rubber industry, it will
affect the consumers gs well and then
the government might think of regu-
lating the price through some State
agency. Then, my hon, fricnd has
been talking about the production of
synthetic rubber, I have already
given the flgures of production of sy-
nthetic rubber. It has gone up. In
September 1967 the figure wag 678
tonnes. For September 1968 the figure
is 2,732 tonnes. So, the production of
synthetic rubber is going up,

SHRI PILOO MODY: Is he giving
the monthly or annual production?

SHRI MOHD. SHAFI QURESHI:
For one month,

SHRI PILOO MODY: He should
give the figures for one whole year so
that we can judge whether that pro-
duction is being maintained.

SHRI MOHD. SHAF[ QURESHI: I
can give the annual figures also, From
Apri] to September 1967 the produc-
tion was 7,614 tonnes. In the current
year the production for the corres-
ponding period is 19,942 tonnes, show-
\ng a tremendous increase of " 12,000
tonnes in the case of synthetic rub-
ber. With regard to natura] rubber,
1 have already said that government
have a scheme for replanting subsi-
dies. Under this scheme more than
Rs. 4 crores have been gpent by the
govérnment on new plantations,
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SHRI BAL RAJ MADHOK: Bir, he
has not followed my question.

SHRI MOHD. SHAF] QURESHI: Y
am coming to what we are going to
do in regard to plantation of rubber
in new States, The Rubber Board,
which is charged with the responsibi-
lity of looking after the development
of the rubber industry, ® M™okng into
the question of having rubber planta-
tions in the various States like Anda-
man and Nicobar Islands.

SHRI BAL RAJ MADHOK: I had
been to Kerala recently and I found
that some of the rubber plantations
are being cut down and people are
planting paddy. Cas you assure that
State enough of rice 2 that more and
more land can be brought under rub-
bey culfivation?

SHRI MOHD. SHAFI QURESHI:
The subsidy scheme is there. We are
having certain schemes for having
more and more rubber plantations. I
have no information with regard to
cutling of rubber trees for paddy cul-
tivation,
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WRITTEN ANSWERS TO
QUESTIONS

Reshuffling of Units of Hindustan
Acronautics Ltd

*383. SHRI ESWARA REDDY: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to reshuffie the
Hindustan Aeronautics Limited Units
in Bangalore and Kanpur; and

(b) iz so, the details thereoft

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) Some organisa-
tiona] changes are contemplated in
HAL Organisation as a whole.

(b) The main features are the
appointment of a whole-time Chair-
man, division of the existing
Hindustan Aeronautics Ltd., Organi-
sation into three units, namely,
Bangalore Division, MIG Complex and
the Kanpur Division, and to give to
heads of these Divisions increased
authority and initiative,
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Tribals of Chhotanagpur and Santhal
Paragans

*368. SHRI KARTIK ORAON: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government are aware
of the deplorable economic position of
the tribals of Chhotanagpur and
Santhal Paraganas of Bihar; and

(b) if so, the steps which are being
taken under 1968-60 Plan and pro-
posed to be taken under the Fourth
Five Year Plap for bringing the per
capita income of these tribals upto
the All India level by providing incen-

tive and rapid development of
industry, particularly small and
medium scalg industry and
agriculture?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
Government are aware that although
many schemes have been undertaken
for the welfare of tribal areas, much
more has yet to be done.

Under the 1968-60 plan, an expendi-
ture of Rs. 30 lakhg is likely to be
incurred on programmes of economic
development and extension of educa-
tional health and other facilities,
including construction of houses for
the tribal population,
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The State’s Fourth Five Year Plan
has not yet been finalised. However,
it is hoped that in the allocation of
funds, the State Government wi!l give
due consideration to the requirements
of this area in order to secure its
accelerated development. In this con-
nection, attention is also invited to
the reply given to part (¢) of Un-
starred Question No. 485 on
November 13, 1888,

sferean Feaam ¥ fordy faroreft ot
T W ' @ w o To-wgre

*369. Wt 7 o wo wHi :
st WTHTT T o

FT AT WA Tg FATH KT FAT FI
f -}

(*}miﬁ‘:&nm%fﬂﬁ
qeemg wY A aret fasten Y T Ay
9 §@ 7 Ay ¥EW aqT T
qIETIL FrO TAEgERT &1 SAT
¢, W=

(=) =fx 2, A 3wF =T A
t?

wferoar siwrem & Tog Wt (s
®o W0 faw) : (%) o1 7Y

(&) v A w0

Indo-U.K. Bilateral Talks
*370. SHRI R. K. AMIN: Will the

Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that there
are various delaying tactics adopted
in Indo-U.K. move for bilateral talks;

(b) if so, whether they are because
of the pressure from Pakistan on
UK;

(¢) if so, the action Government
propose to take in the matter; and

(d) i not, the reasons for the delay
in holding the talks? .
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHR] B. R. BHAGAT): (a)
No, Sir,

(b) and (c). Do not arise,

(d) There is no delay. The talks
are being held in early December,
1968, accosding to the mutually agreed
programme,

India’s Trade Relations with North
and South Vietnam

*371. SHRI YOGENDRA SHARMA:
SHRI VASUDEVAN NAIR:
SHRI CHINTAMANI

PANIGRAHI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that India
has no trade relations with North
Vietnam while it is maintaining its
trade relations with South Vietnam;

(b) if so, what are the reasons for
the discrimination shown against
North Vietnam in relation to trade;
and

(c) whether Government propose
to open trade relations with that coun-
L2 4

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R. BHAGAT): (a)
to (c), No Sir. India ha, Trade re-
lations wi.lh the Demociatic Republi
of Vietnaru
a trade Agreement initially signed on
22nd September, 18956 and renewed
from time to time.

Ex-Scrvicencn in Rajastham

*272. SHRI ONKAR LAL BERWA:

Will the Minicter of DEFENCE be
pleased tu refer o the reply given to
Starred Question No. 502 on the 14th
Augusi, 1988 and state:

(a) whether the informaton re-
garding resettlement of ex-servicemen
in Rajasthan gince has been ooilected
by Governmenat; wnd

(MNour.h Vietnam) under .

50
(b) if so, the details tehreof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library. See No.
LT-2336|68.]

EHTWTY QuTwa W W

*373. it vwewwy Feamet

it wren Ty g
ot o e :

.
.
H

*T1 o W STRTOw T g A
# 7o @ fw

(F) 1968 & @9 & AT #
fafas sr= o fagi 51 feadt grofe
RS

(&) w1 7g ¥ ¢ 5 Fverc w1
wi wf wrwei T g e @ fad
A 74 i wesfus fase fien

¥, Wit

(w) afz g, 1 & qwmAt w
farzr & oy e wrkargy Y o oft
g7

gt sl sETon s (oft %o ®o
wg): (%) 21 darear, fawmii, fuek
TATHCIET A Fww 9 Harerq)/
favrl & g o fapan ma § formats
gl % [maTw § o ok § A o
¥y 7w ov, v feqr ot § [qrwwren #
et war | ¥l wen LT-2337 63)
=T Hamgt vt it wrafeay s
e T T AT HRA TTHRA Y
a9 @ di wAE

(w) Y, a1
(n) sw 7y 9w



sI Written Answers

N.C.C. in Madras

*374, SHRI RAB] RAY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the recent
-statements of the Government of
“Tamilnad about removing Hindi
«commands from N.C.C.; and

(b) if so, Government's

thereto:

reaction

‘'THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). The
Chief Minister of Tami'nadu requested
in January 1968, that the words of
command used in the NCC units in
the State should be changeq from
Hindi to English. The correspondence
which followed rests with a request
to the Chief Minister to agree to the
continuance of the status quo in this
matter.
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Assessment of China’y Nuclear Power

*376. SHRI YASHPAL SINGH:
Will the Minister of DEFENCE. .be
pleased to state:

(a) whether it is g fact that Ching
have manufactured s number of
Atom and Hydrogen bomhs;

(b) if so, whether Government
have made any assessment in this
matter; and

(c) the
thereto?

reaction of Government

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to
(c). Government's assessment of the
nuclear strength of China was con-
veyed to the House in reply to the
Starred Question No. 611 answered on
the 13th March 1968 where it was
mentioned that China could produce
about 40 nuclear bombs every year of
20 kiloton capacity. The develop-
ment of nuclear weapons by China in
so far as it has a bearing on our
security is a subject of continuous
assessment by the Government.

Inspection of Indian Missions Abroad

*377. SHRI K. LAKKAPPA:
SHRI KAMESHWAR SINGH:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 8421 on the 24th April, 1968 and
state:

(a) the approximate time by which
Indian Missions in Moscow,
Washington and Bonn will be ins-
pected; and

(b) the reasons for undue delay in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b), The Foreign Service
Insp-ctorate of the Ministry of Ex-
ternal Affairs was set uyp in May
1954 and functioned .ctively until 1960
when it was discontinued for
administrative reasons. Although it
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was revived in 1864, the serious
foreign exchange crisis ang the Indo-
Pakistan conflict, prevented the Ins-
pectorate from functioning effectively
unti' September 1966.

Apart from advising and guiding
the Heads of Missions in maintaining
the Missions abroad on a uniform
level, of efficiency the Inspectorate
also makes recommendations on &
variety of matters, e.g., fixing foreign
allowances and representational
grants, property. rental ceilings for
accommodation, administrative
matters and maintenance of accounts
of the Missions according to financial
rules etc. Apart from the periodic
inspection, The Missions are required
to regularly submit consular and
administrative reports as well as
statements of accounts which are
serutinised by the Inspectorate on a
continuing basis.

Since 1964, the Foreign Service
Inspectors have inspected 41 Missions.
The Missions in Moscow and Bonn
were last inspected in 1954 and will be
covered in the coming year along
with the Mission in Washington which
was last inspected in 1959, The
Inspectors  will visit Sikkim and
Bhutan shortly and a number of other
Missions in the course of the next
yesr.

Supply of Newsprint to NeWspapers
during Strike peried

*378. SHRI HIMATSINGKA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleasal to state:

(a) whether it is a fact that the
newspapers continued to get their sup-
plies of newsprint during the currency
of the strike by the newspapers em-
ployees and lock-outs by certain
presses during the period [rom July
to September, 1968;

(b) if so, the accumulation of news-
print with the presses during the above
period; and

(c) the steps which have been
taken by Gover t to ensure that
the newsprint quota is not misused
and to prevent it from going into
black market?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI1
K. K. SHAH): (a) Newsprint is
allocated and licensed on annual basis
and publishers had stocks of news-
print against annual allocations on the
day the strike started in July, 1968.

(b) The extent of saving if any, on
account of strike would be known only
when some Policy decision s taken.

(c) Ample provision exists for
bringing to book the users for misuti-
lization of newsprint under the Import
Trade Control Regulations and no spe-
cial steps are considered necossary.
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Crimes committed by Government of
South Rhodesia

380. SHRI P. K. DEO:
SHRI GADILINGANA GOWD:
SHRI P, N. SOLANKI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether Government have rais-
ed or propose to raise the question of
victims of the White racist clique in
South Rhodesia especially the heinous
crime of executing Africans in March
1068 in the United Nations; and

(b) if so, the atlempts made to ob-
tain couperation from other countries
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b) As already rtated in reply
to Lok Sabha Starred Question No,
1027 dated the 3rd April, 1988, this
matter was discussed at lengtn by the
U.N. Security Council during its ses-
sion between March to May ihis year.
India's representative demanded stern
action against the illegal and racist re-
gime in Rhodesia. The Security Coun-
cil passed a resolution on the 26th May,
19688 condemning the inhuman execu-
tions carried out by the illegal regime
and calling upon the Government of
the United Kingdom to tuke all pos-
sible measures to put an end to such
actions.

Expulsion from Tanzania of Dawood!
Bohra Community Leader

*381. SHRI GEORGE FERNANDES:
Will the Minister of EXTEHRNAL
AFFAIRS he pleased Lo state:
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(a) whether Government have re-
ceived any report from our Righ Com-
missioner in Tanzania regarding the
expulsion of the leader of the Dawoodi
Bohra Community, Dr. 3yedna Mohd.
Burhanuddin, in August, 1868;

(b) if so0, the salient features there-
of;

(¢) whether any protest was lodged
with the Government of Tanzania over
this matter; and

(d) if so, the reply received from
the Tanzania Government to the pro-
test?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Yes, Sir. The High Com-
missioner forwarded a copy of the
Press Release of the Tanzanian Gov-
ernment on the subject, issued on the
14th August, 1968, which is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-2339(68].

(e) and (d) Yes, Sir. The matter
was taken up with the Tanzanian Gov-
ernment, However, they regretied
their inability to rescind the expulsion
orders.

Study Team on Border Publiclty

*382. SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI OM PRAKASH TYAGIL:
SHRI NARENDRA KUMAR
SALVE:
Will the Minister of INFORMATION
AND BROADCASTING be pleasod to
state:

(a) whether it is a fact that Gov-
ernment have received the report of
the Study Team on Border publicity;

(b) if so, the main recommendations
thereof; and

(e) the steps which have been taken
to implement them?

THE MINISTER OF INFORMA-
TION AND BROADCASING (SHEI
K. K. SHAH): (a) Not yet, Sir.

(b) and(c). Do not arise.



57 Written Answers AGRAHAYANA 6, 1800 (SAKA) Written Anewers 58

Acquisition of land by Permanent
Magnols Lid, Bombay

*383. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to
state:

(a) the salient features of the
memo/letter received from an M.P.
concerning land acquisition by the
Permanent Magnets Ltd. of which Shri
Kanti Desai was the Managing Direc-
tor;

(b) whether it is a fact that with
the intervention of the Housing Com-
missioner, Bombay, Shri Chhotubhai
Desai, brother of the present Finance
Minister, the company had obtained
land, acquired in the first instance by
the Housing Board for constructing
houses at a low price and thus made
a lot of profit;

(c) it so, whether Government con-
sider it to be a normal practice of
making money; and

(d) if nat, whether Government
propose io et up an inquiry to look
into the whole affair?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIDRA GANDHI): (a) to (d). Pre-
sumably the Hon'ble Mcmber is refer-
ring to his own letter to the Prime
Minister on the subject. The allega-
tions made in that letter briefly were
that some land was purchased by Per-
manent Magnets Ltd. from the Hcus-
ing Board, Bombay; that the Board
had acquired the land for the purpose
of housing, but the then Housing Com-
missioner, caused it to be sold to Per-
manent Magnets Ltd. It was also
alleged that some Adivasi tenants were
got ejected from a part of the land
and later on pressurised to sign off
their interests in favour of the Per-
manent Magnets,

The matter, which is many years
ald, concerng the Maharashtra State
Government. According to the State

Government, the facls are as follows:

Some time in 1956-57, the Bombay
Housing Board purchased somne land
aggregating about 50 and odd acres
for a housing scheme. Subsoquently,
some of the plots purchased were put
in an industrial zone under g deve-
lopment plan of the Bombay Muni-
cipal Corporation. The Housing
Board, therefore, decided thut land
falling in the industrial zone be offer-
ed for sale to such industries as might
be nominated by the Industrial De-
partment of the State Government
on payment of the prevailing market
price. Messrs Permanent Magnets
Ltd., who already had about 5000
square yards of land of their own
in the area, requested the Industrial
Department of the State Government
to help them in getting an area of
this land which adjoined a survey
number belonging to the firm, ‘The
State Government Department pass-
ed on the request to the Housing
Board which decided to sell an area
of 5 acres and 14 gunthas to the firm
at Rs, 5.50 per square yard which was
the market price prevailing in that
area. The proposal of the Housing
Board was approved by the State Gov.
ernment on 2Tth December, 1860. The
State Government has no information
readily available about eviction of
Adivasis,

Nagas in China

*384. SHRI HEM BARUA:
SHRI SAMAR GUHA:
SHRI J H. PATEL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have esti-
mated the number of hostile Nagas
who are at present in Peking receiv-
Ing military tralning there under the
auspices of the Chinese Army,

(b) whether some of these Chinese
trained Naga hostiles have already
returnad to Nagaland with foreige
arms and ammunitions; and
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(c) it so, the steps which Govern-
ment have taken to disrupt this nefa-
rious connection of Indians with our
enemies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(ar) and (b). Government have made
an assessment of the numbers of Un-
derground Nagas who went to China
for military training. Some of them
have since returned. The House will
appreciate that it will not be in the
public interest to disclose the details

of information in Government's pos-
session.

(c) Government are taking all pos-
sible steps to prevent Lhe re-entry
nf China-trained Underground Nagas
into India and have tightened security
measures along the International bor-
der towards this end. In this connec-
tion attention of the Hon'ble Members
is invited to the reply given on 13th
November, 19688 in the Lok Sabha in
response to Starred Question No. 75

Rhodesia

*385. SHRI A. SREEDHARAN: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the further moves which have
been made by Government through
the UN., the Commonwealth or other
diplomatic and international channels
to bring about the replacement of the
White Minority Government headed
by Mr, John Smith by a popular Gov-
ernment in Rhodesia; und

(b) the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Presumably the Honourable Mem-
ber is referring to Mr. Ian Smith, the
Head of the illegal racist regime and
not to John Smith with whose name
the House become familiar in another
connection.

As in the past, the Government of
India, both at the UN. as well as at
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the meetings of Commonwealth Sane-
tions Committee, has been urging that
the only effective and speedy way of
ending the illegal regime in Rhodesia
is through the use of force by Britain
and that Britain should not grant in-
dependence to the colony except on
the basis of majority rule, enshrining
the principle of ‘one-man-one-vote'.

(b) The General Assembly has ac-
cordingly passed two resolutions as
follows: —

(i) The first on QOctober 28, 1968,
calling upon Britain not to
grant independence to Rhode-
sia until free elections are
held and majority govern-
ment established in  that
colony; and

(ii) The second on the November
7, 1868, calling upon Britain
to use force in order to bring
to an end the illegal regime.
In the same resolution the
attention of the Security
Council has also been drawm
to the urgent need of widen-
ing the scope of sanctions and
for imposing sanctions an
South Africa and Portugal

Chinese charge against Indian Colia-
boration with Seuth Korea

*386. SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether China has charged
India with stepping up its collabora-
tion with South Korea to strengthen
U.S. bases for aggression in Scuth
Korea; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE N
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B R. BHAGAT):
(a) and (b). Referring to the visit of
the South-Korean Economic Delega-
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tioh to New Delhi in August, 19d8,
Chiniése officia] publicity media alleg-
ed that ft was indicative of India's
collaboration with South Korea to
sefengthén US baws for aggressioh in
Bouth Korea, Such distortion of facts
by Chinese propaganda media carries
nbp conviction with anyone.
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Fermanen Negetiafing Mashinery for
Civilian Defence Empldyes

*388. BHRI B. M. BANERJEE: Will
the Minfster of DEFENCE be nlesssd
to state:

state:

(a) whether any discussion bhas
taken place between his Minisiry and
representatives of All India Defence
Employees Federation to revive the
Permanent Negotisting Machinery for
the civiians in Defence;

(b) if so, the result thereof; and

(c) if not, the reasons for the delay
in holding discussions and taking a
decision in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R, KRISHNA): (a) to (c). Discus-
sions had been held in the past with
representatives of the All Indla De-
tence Employeés Federation un thetr
demand about revival of the Perman-
ent Negotiating Machinery for the
Ministry of Defence and as already
indicated in reply to Starr~d Ques-
tion No. 738 answered on the Floor of
the House on 28th August 1968, Gov-
ernment were of the view that the re-
vival of the Permanent Negotlating
Machinery in its previous form did not
fit into the Joint Consultative Machi-
nery Scheme. However, In view of
the feelings of the Federation in this
matter, Government were prepared to
hold informal discussiony on the
agenda of the meetings of the Depart-
mental Counci] (JCM) with represen-
tatives of the Federation a few days
ghead of the dates fixed for the De-
partmental Councll meetings. Such
discussions were to be héld only st
the level of the Ministry and the offer
was conditional on the AIl India De-
fence Employees Federation agreeing
to join the Joint Consultative Machi-
nery Scheme at all levels. The Gov-
ernment view had also been convéyed
formslly to the Federation but ne
reply was recelved from it

Combst Afrérant

*389. SHRI DHTRESWAR KALITA:
SHRI YAJNA DATT
SHARMA:
SHRI J. M. BISWAS:
SHRI C. JANARDHANAN:
Will the Minister of DEFENCE be
pleased to stute:
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(a) whether it is a fact that India’s
aircraft industry is having an aim of
10 years target to produce best combat
aircraft;

(b) if so, how the difficulties faced
tn the fleld of designing and availabi-
lity of iIndigenous technical know-
how is proposed to be met;

(¢) whether there is any proposal
to bring all the Research Sections of
alrcraft industry under onc unit to
expedite this project; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) There is a pro-
posal to develop a new military sir-
craft, but no target date has been
fixed,

(b) The problems ar. being exa-
mined by Hindustan Aeronautics Ltd.

(c) and (d). The only unit in the
country at present engaged in the
design and development of aircraft is
the Hindustan Aeronautics Lti, Ban-
galore Division. No question of mer-
ger arises though all available facili-
ties in the country would be made
use of.

Statement by Zamblan President on
Indian Businegsmen

*390. SHRI S. K. TAPURIAH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the Zambian
President’s nation-wide broadcast on
radio on the eve of his visit to Algieria
and Paris stating that businessmen in
certain industries notably cloth indus-
try supplied from India were deliber-
ately inflating prices and keeping ex-
ceas funds in the country of supply to
build up accounts overseus and an-
nouncing tough measures 1o stop
‘shameless currency smuggling and to
prevent dismissal of industrial work-
ers’; and

(b) if so, Government's
thereta?

reaction
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THE DEPUTY MINISTER IN THA
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL EINGH):
(a) Yes, Sir.

(b) Government condemn the mal-
practices associated with the invoie-
ing of goods. While it is for the Gov-
ernment of Zambia to proceed against
the malpractitioners inside their own
country, Government of India, on
their part, are looking into the allega-
tions against the Indian suppliers in
the context of our own laws,

Bhabha Atomic Research Centre
2267. SHRI GEORGE FERNANDES:

Will the PRIME MINISTER be pleas-
ed to state:

(a) the total number of scientific,

technical, administrative and other
personnel cmployed in the Bhabha
Atomic Research Centre, category-

wise, as on the 31st March, 1968;

(b) how many of these are per-
manent and how many are temporary
in each category; and

(¢) how many have compieted
three years and more of service out
of the total number of temporary em-
ployees? .

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF

EXTERNAL AFFAIRS (SHRIMAT1
INDIRA GANDHI):
(a) Scientific per-
sonnelason . 31-3-196R 1844
Technical . Do. 3777-
Administrative . Do. 1843
General Mainte-
nance & Auxi-
liary . ' 1752 .
ToTAL . i 9216
Perma- Tem- Total
nent  porary
(b) Scientific perso- :
nnel . 680 1164 1844
Technical Per-
sonnel , . o5y ImB 3777
Adminigtrative .
persorme] nt s 184
General

Mainte-
nance Auxilisry. 62 1690
2229 6987 garé

1752
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(c) 4390 temporary employees have
completed three years or longer
sexvice.

Bhabhs Atomis Research Centre

2268. SHRI GEORGE FERNANDES.
Will the PRIME MINISTER be ploas-
ed to state:

(a) whether the CCS
are applicable to employees of
Bhabha Atomic Research Centre;

(b) if so, whether the provisions of
these rules, in so far as their appli-
cation to the temporary employees
with more than three years service is
concerned, have been implemented;
and

(e) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
NDIRA GANDHI): (a) and (b), Yes,
Sir.

(c) Does not arise.

Indian High Commission in U.K.

2259. SHR! C. JANARDHANAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the total strength of the staft
now working in the Indian High Com-
miggion's Office In UK,;

(b) the annual expenditure in-
curred by Government at present in
meintaining the High Commtnlonl
Office there;

(c) whether any attempt has been
made by Government to effect eco-
nomy in the working of the Com-
mission during the last three years;
and

(d) if so, the reduction in staff and

(TS) Rules
the

the amount saved as a result thereof?.

Commission of India, London conxists
of several departments which are
out-posts of various Ministries of the
Government of India and are finane--
ed and staffed from the resources of
the parent Ministries. On 31-10-
1988, the Mission's total strength was
761 (India-based—173) and local
staff 588, of whom 137 represented
Class IV staff).

(b) The total expenditure incurred
in 1967-68 was 1,517,248 Pounds Ster-
ling, i.e. Rs. 27,310,464, Actual expen~
diture incurred by the Ministry of
External Affairs during the same year
was Rs. 12,635,085,

(c). Yes, Sir. The question of as-
sessing the work patterns of the
High Commission of India, London
and effecting economy has been eng-
aging the attention of the Govern-
ment, The Foreign Service Inspectors
looked into this question when they
visited London in March-April, 19867
and have recommended a reduction
of posts ang rationalisation of various
aspects of the work within the High
Commission.

(d) The following posts (India-bas-
ed and local) were retrenched over
the yrars 1965|66, 1966|67 and 1967|68_
(upto October, 31). The consequent‘al
effect of saving is shown against each

group:

No. of Bstimsted

Year poats saving in
reduced  Pounds
(Indis-  Sterling
based
plus local)
m @ . O
1965-66 . 4 é:.xlﬁﬂ
1966-67 26 ]
1967-68 . 7% g6
(Upto October 31,
1968)
“Toear . 83651



q7
Amstour Radie Operators

m7. S8HRl BABURAO PATEL:
Will the Minister .of DEFENCE be
pisaged to state:

(a) Mhe detally of the scheme ap-
proved by Government for integrat-

- amateur radio operators (hams)
into the civil defence set-up and
when it wil] come into force;

(b) the names and number of hams
already operating, the cond.tions un-
der which licenses are issued and the
precautions taken by Government to
prevent misuse of transmitters;

(¢) whether any hamg were found
indulging in activity prejudicial to
the safety of the country and if so,
how many; and

(d) whether action wag taken
ageinst them and il not, the reasons
therefor?

THE MINISTER OF DEFENCE
(SHRI BEWARAN SINGH): (a) No
scheme for integrating Amateur Radio
Operators (Hams) intp the civi] de-
fetice set-up it under consideration ot
Government.

(b) Two statements are laid op the
Toble of the House in which a total
of 463 Amateurs (names in Statement
I)are cunrently licensed, under the
conditions set out in (Statement II)
{Placed in Library. See No. LT-2340/
88], Amateurs can pass traffic which is
connected with the amateu-s hobby. No
trafic of any other category or third
party messages are permitted to be
passed by amateur stations. The
erteblishment, maintenange or work-
ing of an amateur station without a
walld licence or failure to comply with
any condition of the licence, consti-
tute an offence under the Indian Tele-
graph Act, 1385

() and (d). A further statement
will be 1aid on the Ta¥le of the House
ag soon as possible.
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Bharat Ecarth Movers Lid,

2271. SHRI° BABURAO PATER:
Wil] the Minister of DEFENCE W
pleased to state:

(a) the type of equipment produced
by the Bharat Barth Movers Lid,
Kolar, (Mysore) and the tota] valus
of goods produced annually by them;

(b) the names and number of for-
eign experts with the names of coun-
tries engaged by the Bharat Earth
Movers Ltd., and the annua] cost #f
maintaining them;

(¢) when the Bharat Earth Movers
Ltd, is expecied to reach its target
of production and the reasons for
delay in starting production;

(d) the names and designation of
ten top officials of the Bharat Earth
Movers Ltd., with their salaries and
other emoluments; and

(e) the number of total employees
and the Bharat Earth Movers Ltd.
ang their annual wage bills?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) to (e). A state-

ment giving the information is laid
on the Table of the House
Statement
(a) Bharat Earth Movers Limited,

which has its registered Head Office at
Bangalore, has two Divisions, name-
ly. the Railcoach Division located st
Bangalore and the Earth Mover Divi-
sion located at Kolar Gold Fields, In
the Railcoach Division, the Company
is manufacturing integral railcoaches
for the Railways while the Earth
Mover Division is producing Crawler
Tractors and Heavy earthmoving
equipment such as Scrapers, Rear
Dumps, off-the-highway Rear dump
trucks and Motor Graders.

The production in the Railcomch
Division was of the order of Rs 563.23
lakhs and that in the Earth Mover
Division was of the wvalue of
Rs. 502.16 lakhy ie. a tota] of He
1,15538 lakhs, during 1967-68.

(b) No ferelgn expert has Desd
Divislot,



“6g Wriiten Aniwers AGRAHAYANA 6, 1890 (SAKA) -Weithen Answders 7

"U.8A, namely, Mr, Charles Apacki,
‘ig at present engaged in the Barth
‘Mbver Division for rendering techni-
ca] assistance jp the production of
Heavy earth moving equipment. The
annual cost of maintaining this Tech-
nician is Rs 60,000 approximately.

(¢) In the Railcoach Division, the
targetted capacity has been esta-
blished and production is going on
acoordingly. The factory for the
manufacture of Crawler Tractors,
and Heavy earth moving equipment
at K.G.F. has not yet been regularly
commissioned as the plant and machi-
nery is yet to arrive. There has
been some delay in the implementa-
tion of the Project mainly due to
foreign exchange difficulties. How-
the regular commis-

Crawler Tractors and Heavy earth
moving equipment with imported
CED packs and gradually increasing
indigenous contsnt has already com-
menced, Tt is expected that the fac-
tory would be able to establish tar-
getted production capacity for such
equipment by 1872-73.

(4) The information regarding the
names, designations, and salary and
other emoluments of the ten top
officials of the Company is as under:—

Rs.

1. Maj. Gen.O.M. Pay 2,800 00
Mani, Mansging
Diirector.

3. ShriR. L. , Pa , 500"
Dy(hﬂmhil.l-m d SRS
Diwigion.

3. ShriN R Bhar- Payl 1,000
mover Division, Dearness

allowance 100 oo

4- Shri Krishna Na- Pay’ 3,000+ 00

sllowencs © 10000

i@

Rs.
§. Shri V‘Nrn- Pay 1,480'00,

290" 0
Deastesy il
allowance 10000
: Glty Corg-
Iﬁm $0 00
6. ShriB. R. Govind, Pay 1,600 00
Chief Engineer, on
(Construction) owancs'  300°00
allowancs  103'00
City Com
pensalory
allowance | 5000
7. Shri K. T. Sam- " Pay 1,940°00
O‘Fb
t uperinten- allowance  100°00
deat, Railcoach
Division,
8. ShriA. S. Kurped, Pa 1,480°00
allowance
. City Com-
pensatory 900
9 ShﬂB.hR;rSnan Py
samurthy, I, -00
Chief Production 4o
Engineer, Barth- allowsnce  100'00
mover Division,
10. ShriK. Kurup, Pay §%0-00
Secretary and Dearness
allowsoce  100-00

Adminigtrstive
Officer.

(¢) The information regarding the
total number of employees smg the
annua] wage bill of the Company
is as under: —

(i) Total pumber of smployesy o8
on lst November, 1088:

Railcoach Division .05

Earth Mover Division 1.3k
Torar . 5,259 Nos.

b:}rmwu wage bill

Railcoach Division Rs. 138 lakhs appeox.

Earth Mover

Division Rs. 45 lakhs approw.

ToraL Re. 183 lakhy approx.

Atomic Fower Matia in Gujersd
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~ (a) whether there is any proposal
before the Central Government for
setting up an Atomic Power Station
in Gujarat; ang

(b) i# not, whether Government
propose to consider such a proposal
favourably for implementation dur-
ing the Fourth Plan period ?

THE PRIME MINISTER, MINIS-
TER- OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). A request had been received
from the Government of Gujarat for
the establishment of a Nuclear Power
Station in that State. The Atomic
Energy Commission js currently
studying the implicatons of large
atomlc power stations as sources of
low cost energy in India. The re-
quest of the Gujarat Government
wil] receive due consideration in the
light of the result of this study and
in the light of the Power Programme
for the Fourth Plan,

Film Finance Corporation

2273. SHRI K. N. PANDEY: Will

the Minist-r of INFORMATION
"AND BROADCASTING be pleased
‘1o state:

" (a) whether Government have de-
cided to provide more finance to the
& Ilm Producers through the Film
Finance Corporation;

(b} if so, the reasons therefor when
the Film Finance Corporation could
not show any net profit during the
last two years; and

(c) the reasons for not showing net
profit?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) to (c). The need
for providing additional funds to the
Corporation with a view to assist the
F'lm Industry in the production of
Films of high artistic quality with
commercial possibilities {y recognis-
ed. but no declsion to provide fur-
ther funds has yet been taken. The

role which the . Corporation is e=
pected to play is more promotional
than merely earning a profit on the
investment.

Research work in units of Hindustan
Aesronauties Ltd.

2274. SHR] ESWARA REDDY:
SHRI DHIRESWAR KALITA:

Will the Minister of DEFENCE be
pleased to state:

(a) the results of the research
work done at the two units of Hin-
dustan Aeronautics Ltd. at Bangalore
and Kanpur; and

(b) whether Government propose
to lay reports regarding the particu-
lar research works whch *he Units
are doing on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) Neither
the Bangalore Division nor the Kan-
pur Division of Hindustan Aeronaut-
ics Limited is engaged in any funda=-
mental research work. Bangalore
Divis.on has, however, an organisa-
tion for designing and developing
aircraft, piston arnd gas turbine en-
gines, aircraft accessories and ground
equipment in assoc.ated technological
fields.

(b) A statement showng the main
development projects of HAL s
attached.

Statement
Main Development Projects Under-
taken by Hindustan Aeronautics Ltd.
Bangalore Division

(i) HT-2: An all-meta] trainer
aircraft, fitteq with a Cirrus
Major Mk, IIl engine, with
two tander;  seats, suitable
for bas’c training for pilots

on piston engined aircraft

(ii) HF-24: A supersonic fighter
a‘reraft, powered by Bristol
Orpheus 703 engines, design-
ed for multi-purpose opera~
tions.

(lii) Pushpak: An ultra light two
seatey aircraft suitable for
Flying Cluba.
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(iv) Krishak: A light four secter.
aircraft suitable for short
distance passenger travel, air
observation duties etc.

{v) HJT-16: A basic jet trainer
aircraft, powered by Viper
II turbo-jet engine, with two
side by side seats for basic
pilot training on jet aircraft.

(vi) Agricultural Aircraft: The
Div sion has undertaken the
design of an agricultura) air-
craft, ang a piston engine
suitable for the aircraft. The
first prototype is under fab-
rication and the initia] ftight
of the protoype is expected
to take place shortly. The
a‘reraft is designed for un-
dertaking pest contro]l and
crop-spraying operations,

Publicity Officers in Indian Missions
abroad

2275. SHRI K. LAKKAPPA:
SHRI KEAMESHWAR SINGH:
SHRI A, SREEDHARAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
rply g'ven to Unstarred Question
No. 9133, on the 1st May, 1968 and
state:

(a) whether the Publicity Officers
hive s'nce been appointed in the Mis-
gions which are of considered im-
purtance only;

(b) if so, the names of Missions in
which Public.ty Officers have been
sopointed; and

(c) the number of Missions ir which
Publ city Officers know the language
of the country in which they are
posted?

THE PRIME MINISTER, MINISTER
NP ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir,

(b) Publicity Officers have been ap-

pointed in 47 Missions. The question
of apoointing Publicity Officers in 2

Missions viz. Damascus and Jeddah
is under consideration. A list of Mis-
slong is laid on the Table of the House,

(Placed in Library. Ses No. LT-3343)
6s).

(¢) In 27 Mission the Publicity
Officers know the language of the
country,
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Tour abroad by late Prime Minisiers

2279. SHRI P. K. DEO:
SHRI N. SHIVAPPA:
SHRI R. K. AMIN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 482 on the 13th November, 196&
and state the details in regard to
number of persons and officialy ac-
companying the late Shri Jawahar Lal
Nehru and Shrj Lal Bahadur Shastri
oa their travels abroad?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): The informationr
regarding tours from May 1953 omn-
wardg as available with Government
s laid on the Table of the House.
[Placed in Library. See No. LT-2342|
68].

Formation of a National Committes
on Pa

2280. SHR1 GEORGE
FERNANDES:
SHRI SAMAR GUHA:
SHRI D. N. PATODIA:
SHR] NITTRAJ SINGH
CHAUDHARY:
SHRI BHOGENDRA JHA:

Will the Minister of EXERNAL
AFFAIRS be pleased to state:

(a) whethtr Government are aware
of the formation of a National Com~
mitlee to support the demand of
Pakhtoonistan and to invite the
Frontier Gandhi to visit India;

(b) whether Government propose
{0 extend support to the Nationa}
Committee in Hts activities;
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(c) whether Government have re-
ccived any request from Khan Abdul
Geffar Khan for help in achieving
Pakhtoonistan; and

(d) if so, what is the nature of the
request and the steps which have
been taken by Government thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNNG AND MINISTER OF
EXTERNAL: AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) to (d). Government policy and
information in this respect are con-
taineqd in the statements made by the
Deputy Minister, in the Lok Sabha on
13th November, 1968 during the half-
an-hour discussion,

Emergeacy Commissioned Officers

2281, SHRI GBORGE

FERNANDES:

SHR] NARENDRA KUMAR
SALVE:

SHRI GADILINGANA
GOWD:

SHRI S. M. BANERJEEK:

SHRI D. N. PATODIA:

SHRI S. R. DAMANI:

SHRI SHARDA NAND.

SHRI R. K. SINHA:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of DEFENCE be
pleased to state:

(a) the number of Emergency
Commissioneq Officers of the Indian
Army who have been released from
the Army so far;

(b) the number of Emergency
Commissioned Officers who have s0
far been rehabilitated;

(c) the total number of Emergency
Commissioned Officers who have to be
rekabilitated; and

(d) the additiona] oppurtunities
being created to gainfully employ
them?

THE. MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Upto
the end of October, 1968, 3048 Emer-

gency Comissioned Officers have beew
released.

(b) Out of the 3,048 releassd
officers, 1,615 have bean rehabilitated
upto the end of October, 1968 by ab-
sorption in Central|State Government
Departments, Public Sector Undertak-
ings or in private sector or reversign
to civil posts or self-employment in
agriculture or business, 287 ex-ECOs.
are not being catered for since they
either resigned or refused the jobs
offered to them or were sent out om
disciplinary grounds.

(c) Rehabilitation sssistance I»
still required for the remaining 1146.

(d) A statement coataining the
various measures taken by Govern-
ment for the rehabilitation of releas-
ed Emergency Commissioned Officers
is laid on the Table of the House.
[Placed in Library. Ssg No. LT-2343|
8]

Conferenoce of Afro-Asian BSelldarity
Orgpanizsation

2282. SHRI R. BARUA:
SHRI N. R, LASKAR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that India
also participated in the Conference of
the Afro-Asian Solidarity Organiss-
tion held at Cairo some time back:

(b) if so, how many countries
participated in the Conference; and

(c) the subject discusseq and the
decisiong arrived at?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA. GANDHI): (a) to (c). So far
as the Government iz concernsd, the
Afro-Asian Peoples’ Solidarity Or-
ganisation is a non-official body. The
questiog of Government of Indila par-
ticipating in the Calro Conference
does not arise. No report concerning
the activities of the Organisation
would, therefore, be received by the
Government of India officially, from:
the Secretariat of the Organisation.
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Nagaland

2284, SHRI HEM BARUA: Wil] the
Minister of EXTERNAL AFFAIRS
be pleased tp state:

(a) whether it is a fact that the
Government of Nagalang have asked
the Central Government to transfer
the responsibility of maintaining law
and order in the Statg tp the State
Government which is at present the
responsibility of the Governor of
Nagaland and Assam; and

(b) it 30, the reaction of Govern-
ment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER

(SHRI-
MAT] INDIRA GANDHI): (s) The
specia] responsibility of the Governor
with respect to law and order in the
State of Nagaland for the period dur-
ing which internal disturbances con-
tinue, is derived from Sub-clause (1)
(b) of Article 371-A of the Constitu-
tion, No proposal to make any change
in this respect has been received from
the Government of Nagaland,

(b) Does not arise.
Radio Statlons in Andhrs Pradesh

2285. SHRI ESWARA REDDY: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any schemes have been
formulated for the improvement and
expansion of radio stations in Andhra
Pradesh during the Fourth Plan; and

(b) if so, the broad details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. These
sckemes are yet in the process of
being formulated.

(b) Does not arise.

Distortation of fac's in ALR,
Broadcasts

2286, SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government's attention
has been drawn to the criticism in the
press as reported to in the ‘Patriot’ of
the 22nd September, 1968 that All
India Radio broadcasts often distorted
facts; and

(b) if so. the stepr which Govern-
ment have been taken to give impar-

tial and objective reports in All India
Radio broadcasts?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K K SHAH): (a) Yes, 8ir.

(b) The-criticism referred to was
not justified. AIR takes every care to
be impartial and objective.

™ i
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Assoclation of private seclor with
Industrial and Export Programme
during Fourth Plan

2288. SHRI R. BARUA:
SHRI B. K. DASCHOW-
DHURY:
SHRI N. R. LASKAR:

Will the PRIME MINISTER be
pleased to state:

(a) whether it {s a fact that the
Planning Commission have const!tuted
small working groups to facilitate fre-
quent consultations with the private
sector in the formulation of industrial

and export programme of the Fourth

]

(b) if so, their constitution and per-
sonnel; and

(c) the manner in which the Plan-
ning Commission will be benefited by
the association of these working
groupa?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) and (¢). Do not arise,
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Wage structure of Civilian Defence
Employees

2201. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Starred
Question No. 227 on the S31st July,
1068 and state:

(a) whether a final decision has
since been taken to appoint Classi-
Acation Commitiee 40 go into the
wage structure of the civilisn emplo-
yess in Defence Bstablishments; and

(b) if not, the reason for the delay?
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THE MINISTER OF DEFENCE
(SHEI SWARAN SINGH): (a) and
1b). The casé for setting up of =
Rationalisation Committee is now in
the fina] stages of consideration and a
decision iy expectel t0 be reached
shortly.

Fiying Branch of Al Force

2202, SHRI SRADHAKAR SUPA-
XAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether the officers in the Fly-
ing branch of the Air Force have
equal prospects agnd ranks with offi-
cers on administrative and special
duties for equal period of service; and

(b) whether thig rule is followed
uniformly?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b) . Prospects for promotion of offi-
cers are on the whole better in the
‘General Duties Branch (Flying
Branch) than in the Administrative
and Special Duties Branch.

Film Finance Corporation Ltd.

2293. SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stete:

(a) the year in which the Film
Finance Corporation of India Ltd. was
floated and who were the members on
its Board of Directors at that time and
how long the same Board continued;
and

(b) who are the members of the
Board of Directory ntmnéwho
is the Chairman ur Managing Direc
tor of the Corporation, when they were
#ppointed and what is their tenure
and their terms of employment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
K. K. SHAH): (a) The Film Flnanc:

Corporation Limite was foated in
March 1980, A statement the
nimey of membery of the of

Directors during the years THO-81 %

1967-88 is laid on the Tabls of the
House. [Placed in Library. See No.
LT-2344788)].

(b) The following are the members
ofthe Board of Directors at present:

1. Shri Himmat Singh (Chalrmam)
2. Shri P. K. Samal (Director)

3. Shri A. P. V. Krishnan (Dir-
ector)

4. Shri H. R. Mahajani (Director)
(Non-official) .

Others will be appointed in due course.
Shri Himmat Sinh Is the honorer;
Chairman of the Corporation. He was
appointed on 4th October, 1087 for a
term of 2 years. The other three
Directors were appointed on 14th Sep-
tember, 1968. They will hold office till
the date of the next Annual Genersl
Meeting of the Corporation. The Dir-
ectors are not paid any salary, but are
paid T.A. and D.A. at Central Govern-
ment rates. The non-officla] members
are paid a fee of Rs. 25/- per meeting
of the Board attended by them m
addition to the T.A. and D.A.

Film PFinance Corvoration Lid.

2204 SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased %0
state;

(a) how much loss the Film Finance
Corporation Ltd hag suffered on se-
count of (i) irregularities, (i) thefy,
(ili) stock shortages, (lv) fire or any
otteer such causes; and

(b) whether these matters wore
looked into and if so, the result thexe-
of and if not, why?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (EHM
K. K. SHAH): (a) and (b). The Fibh
Finance Corporation Limited, Bombay
has not suffered any loss on sccount
o? irregularities, theft, stock shortage,
fite or any othér guch éatises.
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Pz Finance Corporation Lid

2205, SHRI PREM CHAND VERMA:
Wil] the Minister of INFORMATION
AND BROADCASTING be plsased to
state:

(a) whether the Film Finance Cor-
poration Ltd. has proper rules for staff
recruitment for jobs carrying more
than Rs. 500 pm. and for purchase,
eontracts and sales;

(b) if so, what are those rules; and

(e) if not, whether there i3 any

proposal to draft these rules and
when?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
K. K SHAH): (a) The Film Finance
Corporation, Bombay has framed Staff
Recruitment Ruleg for jobs carrying a
salary of more than Rs, 500 p.m., but
hag not framed any rules for pur-
chases, contracts and sales.

" (b) Relevant extract from the Staff
Recruitment Rules is laid on the Table
of the House. [Placed in Library, See
No. LT-2345|68].

(c) As regards the rules for pur-
chases, contracts and sales, it may be
mated that the Corporation being a
financial institution, no sales or large-
scale purchases are involved during
the course of its business. Purchases
are made after inviting quotations
from standard suppliers or through the
D.G.S.&D. or at the rates approved by
the latter. Aj this practice is being
followed, no rules are proposed to be
framed. .

21208. SHRI PREM CHAND VERMA.:
Wil the Minister ot INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether a general assessment of
the working of the Film Finance Cor-
poration Lid, has been done at any
tme; and

(b) if s0, the ‘result thereof and if
not, whether Government have any
Men of pecuring the services of any

expert in order to find out the draw-
backs and to bring about improvement
in its working?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). The Film
Finance Corporation ig an autonomous
body; nevertheless Government main-
taing an over-all watch over jts acti-
vities through the Administrative Min-
istry. No special assessment through
an expert ig contemplated.

Union Labour Mimister’s visit te Fiji

2297. SHRI KAMESHWAR SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that- the
Union Labour Minister visited Fijz
recently;

(b) if so, whether he had talks with
Mr. Mera on the issue of freedom of
Fiji: and

(¢) if so, the out-come thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes..
Sir. The Union Minister of Labour,
Employment and Rehabilitation paid a
goodwil] visit to Fiji at the invitation
of the Chiet Minister of Fiji from the
29th October, to the 2nd November,
1968. During his stay in Fiji he had
occasion to discugg with the Chief Min-
ister and other leaders in Fiji, various.
matters including the future of Fiji.

() The visit itself and the talks im
particular contributed towards pro-
moting understanding and goodwill
between Flji and India. The Union
Minister of Labour, Employment and
Rehabilitation was greatly impressed
with the wisdom and sincerity of the
leadership in Fijj and has returnad to
l.;udh with a feeling of optimism M

¥
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MLPy, incimded in Indian Delegation
to UN.O,

2208, SHRI R. K. AMIN: Wil} the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that 5 Mem-
bers of Parliament have besen included
in the Indian Delegation to the UN.
Genera]l Assembly meeting this year;

(b) if so, the parties from which
they have been taken; and

(¢) the expenditure which was in-
curred and what reports they have
submitted and the extent to which they
were found useful by Government?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The Congress Party.

(¢) An estimated total expenditure
of Rs. 2,08,332.00 js likely to be incur-
red. The General Assembly js still in
session and will end on 20th Decem-
ber, 1968. The report of the Delega-
tion will become available thereafter.
There is no doubl that the participa-
tion of the M.Ps. is useful.

Agreement for Nuclear Research with
Braxl

22909. SHRI CHINTAMANI PANI-
GRAHI:
SHRI SHRI CHAND GOYAL:
SHR] MAHARAJ SINGH

BHARATI:
Will the PRIME MINISTER be
pleased to state:

(a) whether an agreement has been
reached between India and Brazil on
technical co-operation in nuclear re-
search; and

(b) if so, the nature of cooperation
agreed to?

THE PRIME MINISTER, MINISTER

INDIRA GANDHI): (a). An agree—
ment for cooperation between Indis
and Brazil in the field of the peaceful
uses of Atomic Energy is under nego-
tiation,

(b) Does not arise.
Flight trials of UAR-E30® eagines

2300. SHRI BHOGENDRA JHA:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 1908 on tl_w
31st July, 1968 and state:

(a) whether flight development
trials of the U.A.R.-E300 engineg have
since been completed;

(b) if so, the detaila thereof; and
(c) Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) No, Sir. :

(b) and (c). Do not arise.

sponsored schemes in

Centrally
Kerala

2301. SHRI P. C, ADICHAN: Will
the PRIME MINISTER be pleased to
state the schemes in Kerala which
will be affected as a result of the re-
commendations made by the State
Planning Secretaries at their meeting
held in New Delhj in September Ilast
to drastically slash the existing list of
92 Centrally Sponsored Schemes?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERQY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Besides a few
schemes common to all States, two
schemes specifically relating to Kerala
State-Kerala Plantation Corporstion
and Travancore Titanium Products
have had to be left out from the cate-
gory of Centrally Sponsored schemes
in the Fourth Five Year Plan, after
considering relative priorities and
available resources.
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Inclusion of Dr. Rudolph De Melilo in
Indian Delegation to U.N.O.

2308. SHRI HEM BARUA:
SHRI K. P. SINGH DEO:
SHRI 8. K. TAPURIAH:
SHRI MEETHA LAL MEENA:
SHRI BAL RAJ MADHOK:

Will the Mnister of EXTERNAL
AFFAIRS be pleased 1o state:

(a) whether it is @ fact that an
Indian delegation was sent to the UNO
General Assembly recently;

(b) if so, whether Dr. Rudolph De
Mello was Included in the delegation;
and

(c) if so, the University from which
he obtained his Ph.D, and what are
his other qualifications justifying this
choice?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINISTER
OF EXTERNAL AFFAIRS (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Yes, Bir,

(c) The Government are hot aware
whether he has the Ph.D. degree, but
he iz a graduate from Oxford Univer-
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Shifting of Director General Ordnance
Factories Headquarters

2309. SHRI SAMAR GUHA:
SHRI TRIDIB KUMARIt CHAU-
DHURI:
SHR1 INDRAJIT GUPTA:

Will the Minister of DEFENCE be
pleased lo s ate:

(a) whether it is a fact that Head-
quarters of th> Dicector-General, Ord-
nance Factories is going to be ghifted
to Kanpur from Calcutta;

(b) if so, the reasons for
this office to Kanpur;

(c) the amount which will-be spent
for the constructiop of new buildings
and what other expenditure will be
incurred for fresh establishment at a

new site including cois for shifting
from Calcutta;

shifting



97 Written Answer; AGRAHAYANA 6, 1890 (SAKA) Written Answers g8

(d) whether the Government of
West Bengal and the Employees’ Union
objected to such shifting of this de-
fence concern; and

(e) how such transfer of Directorate-
General, Ordnance Factories from
Caleutta to Kanpur will affect security
and other conditions of service of the
employees?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) No. Sir. A small part
of the office which is under the contro!
of Addl. Director General Ordnance
Factorics (Ordnance Equipment Fac-

tories Group) is to be shifted to
Kanpur,
(b) The location of the office atl

Kanpur will result in better adminis-
tration coordination and supervision of
the five factories constituting the
Group two of which are located in
Kanpur & a third at Shahjahanpur.

(c) The estimated expenditure on
shifting of the office furniture, records
and payment of travelling allowance to
officers and staff is expected to be
about Rs. 1 lakh. No decision has yet
been taken regarding the construction
of new buildings. Efforts are being
made to locate suitable agccommodation
in the existing Government buildings.

(d) Yes, Sir. The circumstances
under which the shifting of the office
has been decided upon and the advan-
tages which are expected to flow from
have been explained to them.

(e) Since officers and staff in the
Ordnance Equipment Factories Group
will continue to be borne on the com-
bined senlority roster with the other
employees of the Directorate-General
of Ordnance Factories, thelr conditions
of service will not be adversely
affected.

Defonce Public Relatiens Department

2310, SHRI P. VISWAMBHARAN:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether the Defence Ministry's
proposal mooted over a year ago for
the amalgamation of the Journalistic
staff of Defence Public Relations De-
partment including Sainik Samachar
with the Central Information Service
has been implemented; and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Not yet, Sir,

(b) The proposal has various impli-
cations requiring detailed consideration
and approval of the various Ministries
concerned as well as the Union Public
Service Commission. The case is ao
cordingly being processed.

Cooper Allen and Company, Kanpur

2311. SHRI K. RAMANI:
SHRI C. K. CHAKRAPANI:
SHRI MOHAMMAD ISMAIL:

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No, 6213 on the
28th August, 1968 and state:

(a) whether Government have since
examined the proposal to take over
the Cooper Allen Company Ltd,
Kanpur;

(b) if so, the decision taken thereon;
and

(¢) if not, when the decision ls like-
ly 1o be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (¢). The propesal
is still under consideration in the De-
fence Ministry, in consultation with
other Ministries who are ¢ e
with several aspects relevant to & -
sion Io the matter. [t would take
somg time for a final decision to be
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Pakistan Law Minister's Fiight over
Kachchativu Island

2312, SHRI VISHWA NATH

PANDEY:
SHRI S. M. BANERJEE:
SHRI SHIVA CHANDRA
JHA:

SHRI H. N. MUKERJEE:

SHRI YOGENDRA SHARMA:

SHRI RABI RAY:

SHRI R. K. SINHA:

SHRI SITARAM KESRI:

SHRI K. G. DESHMUKH:

DR. SUSHILA NAYAR:

SHRI OM PRAKASH TYAGI:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI D. N. PATODIA:

SHRI E. K. NAYANAR:

SHRI GADILINGANA GOWD:

SHRI YAJNA DATT
SHARMA:

SHRI K. P. SINGH DEO:

SHRI N. K. SANGHI:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Pakistani Law Minister, Mr. 5. M.
Zafar was flown over the tiny Island
of Kachchativu in a Ceylon Air Force
plane in October, 1968 without taking
permission from the Indian Govern-
ment who later on declared that this
Island was unmistakably a part of
Ceylon;

(b) it so, whether this matter has
been taken up with the Governments
of Pakistan and Ceylon; and

(c) if 30, with what results?

THE PRIME MINISTER, MINISTER
OF. ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) According to
the information available to us a flight
over Kachchativu had not been plann-
ed for Mr. S M. Zafar, Law Minister
of Pakistan, by the Ceylon Govern-
ment. The pilot of the Ceylon plane,
by which the Minister was travelling,
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had, in response to query from the
Pakistan Minister, only pointed out the
Island of Kachchativu from the air to
the Minister during a flight over the
northern area of Ceylon.

(b) and (c). The Government have
been in touch with the Government of
Ceylon concerning this matter. Pakis-
tan has no standing in this matter.
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Naval Academy

2314, SHRIMATI ILA PALCHOU-
DHURI: _
SHRI SITARAM KESRI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is & fact that a pro-
posal to establish a Naval Academy is
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under the consideration of
ment;

(b) if so, the reasons therefor;

(¢) the site for the proposed Naval
Academy;

Govern-

(d) the initial total estimated ex-
penditure which will be incurred in
setting up the Academy;

(e) when the proposal is likely to
be finalised and when the work is like-
1v to star! on the project; and

(f) whether with the establishment
of the proposed Naval Academy, there
will be no need to send Naval Officers
abroad for specialised technical courses
as at present? ’

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No.
Sir.

(b) to (f). Do not arise.

Manufacture of Aviation Accessories

2315. SHRI D. N. PATODIA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the
Hindustan Aeronauticg Ltd. has sub-
mitted a scheme for the establishment
of a factory in public sector for the
manufacture for aviation accessories;

(b) whether the Hindustan Aeronau-
tics has also submitted another propo-
sal to Government to set up a factory
for overhauling the MIG aircraft;

{c) the extent to which the acceaso-
ries produced in the factory will be
able 1o meet the nations demand and
what would be the earnings|gain
through both the projects; and

(d) when Government would be able
to take decisions on these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Yes, Sir.

(b) HAAL. have submitted a propo-
sal for the establishment of overhaul
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facilities at the existing MIG Divisions
of HAL in Nasik, Hyderabad and
Koraput,

(¢) The plan is to build up progres-
sively capacity to meet the require-
ment of accessories for the aircraft to
be produced in the country. Both the
projects will result in substantial sav-
ing in foreign exchange,

(d) Government have already taken
@ decision to establish overhaul facili-
ties at the three MIG Divisions ot
HAL. The proposal regarding Acces-
sories factory is under consideration
and it is difficult to indicate a date by
which a final decision would be taken.

Fishtrmen In Navy

2316. SHRI LOBO PRABHU: Wil
the Minister of DEFENCE be pleased
to state:

(a) the number of members of the
fisherman community working in the
Navy:

(b) the sieps tuken by Government
to secure a higher representation
of this community in the Navy
in view of the proficiency of this
community on the water and its
general incapacity for other employ-
ment;
for not subsidising

education for
fishery

{c) the reason
the cost of maritime
fishermen in the existing
schools; and

(d) the constitutional objection to
reservation of a percentage of the
posts to this community?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Sta-
tistics based on hereditary occupa-
tions are not maintained.

(b) As recruitment to the Navy is
not made on community basis and as
aptitude for sea-life is not the enly
requisite for entry into the Navy, this
question does not arise.

(¢) The correct position is that al-
most the entire expenditure in this re-
gard is borne by the Governmenix
concerned.
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(d) The objection is not on the
basis of constitution alone though the
Constitution gives equality of oppor-
tunity to all classes in matters relat-
ing to employment under the State
and prohibits discrimination on
grounds only of religion, race, casie,
descent and the like for purpose of
employment or office under the State.
While tnis does not prevent the State
from making provision for the resei-
vation of posts in favour of any
backward class of citizens which in
Its opinion is not adequately represent
ed in the services under the Stale,
it does not authorise the State to
make a reservation in favour of only
one class of citizeng even if they are
backward, as distinct from backward
classes generally.

Defence Expenditure

2317. SHRI DHIRESWAR KALITA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that some
State Chief Ministers in the last Na-
tional Development Council meeting
had suggested reduction in defence
expenditure so that money could be
used for development programme;

(b) whether it is also a fact that
during the Fourth Plan. allocation for
defence programmes will not be less
than Rs. 6,000 crores;

(¢) whether Government propose
to reduce the Defence expenditure;
and

(d) if so. when and how?

THE MINISTER OF DEFENC:
(SHRI SWARAN SINGH): (a) One
of the Chief Ministers made a sugges-
tion in the meeting of the National
Development Council held on 17th
and 18th May, 1068 about reduction
in Defence expenditure without cur-
tailing our striking power.

(b) The outlay on Defence during
the Fourth Five Year Plan period has
not yel been finalised.

(c) and (d). The Question of effect-
ing economles in Defence expenditure
has been undertaken ag a continuous
exercise and a number of measures
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have been adopted and some others
are being considered.

Anti-Indlan propaganda by Pakistan
Radio

2318. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there has been a glaring
increase in anti-Indian propaganda by
Radio Pakistan recently;

(b) if so, Government's reaction
thereto and the number of Protest
No'es sent and the result thereof;

(c¢) the nature of anti-Indian propa-
ganda and the steps taken by Govern-
ment to check it; and

(d) the reasons why Pakistan indul-
ges in ceaseless anti-Indian propagand..
despite the Tashkent Declaration of
19667

THE PRIME MINISTER, MINISTEr®
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIM..T1
INDIRA GANDHI): (a) Anti-Indian
propaganda by Radio Pakistan conti-
nues at a high pitch.

{by to (d)., Pakistan's anti-Indi.n
propaganda has been concentrating on
trying to make out that Kashmir
wishes to opt out of India, that the
Nagas and the Mizos are waging a
freedom struggle, that the minorities
in India are ill-treated, that India is
making war preparations and that the
Farakka Barrage would cause grave
harm to East Pakistan.

The Government have contradicted
the false allegations made by Radio
Pakistan, through the Ministry’'s offi-
cial spokesmen, and our Missions ab-
road. The All India Radic has also
been contradicting the false allega-
tions made by the Pakistani Radio.

Several protest notes have also been
sent to the Government of Pakistan
pointing out that such anti-Indian pro-
paganda is in contravention of the
Tashkent Declaration, the Nehru-Lia-
quat Pact and hinders normalisation
of relations between the two ocoun-
tries. Our protests have had no
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moderating. influence on  Pakistan's
propaganda.

Such a hate-India campaign falls
in line with Pakistan's known policy
.;: ;ieiﬁm every opportunity to malign

Sorrender of Nagas

2319, SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to. state:

(a) whether it is a fact that number
of hostile nagas have recently sur-
rendered both in India and in Burma;

(b) if so, the number of Naga hos-
tiles who have so surrendered; and

(c) the extent and nature of the

arms surrendered by them?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) (a) to (c). Gov-
ernment have nu precise information
about the number of Underground
Nagas who have surrendered 1In
Burma. Available information in res-
pect of surrenders in Nagaland and
Manipur for the period from the Ist
July to the 30th September, 1068 is
placed on the Table of the House,

Statement
T Momh  Numbers Detsih o
surrendered  arms
surrender-

July, 1968 1z Nagaland  Nil
17 Manipur

August, 1968 . 9 Nagaland Nil
5 Manipur

September, 1968 . 46 Nagaland Nl
& Manipur

s+ e - — e

Manufaciare of Computers

2320. SHRI UMANATH:
SHRI GANESH GHOSH:
SHRI MOHAMMAD 1SMAIL:
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Will the Minister of DEFENCE be
pleased to state:

(a) whether it iz a fact that Gov-
ernment have decided to expand the
computer industry to manufacture
more computers;

(b) it so, the reason therefor;

(e) the total amount of foreign ex-
change needed for the expansion; and

(d) the total number of computers
to be manufactured in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): (a) to (d). On account
uf the great impact of computers on
the techniques and practices of scien-
tific and industrial research, govern-
mental and defence stratagies, produc-
tion methods of industry and the art
of business management, use of com-
pulers ig increasing all over the world.
Bhabha Committec has estimated that
about 5,500 computers will be re-
quired by 1975. It is intended to es-
tablish adequute capacity in the coun-
try for the production of computers.

The total amount of forelgn ex-
change that will be needed in the next
three years by this Indusiry would be
about Rs. 4 crores which would be
found by the manufacturers by ex-
ports of some allied items.

Dafence Reseatch

2321. SHRI GANDILINGANA
GOWD: Will the Minister of DE-
FENCE be pleased to state:

(a) whether 1t is a fact that three
Functional Groups, viz. Directorate of
Psychological Research, Bcientific ana
Fvaluation Group and Scientific Ana-
lysis Group, are proposed to be sepa-
rated from the Headquarter Orgeni-
satlon with a view to facilitate them
to devote fuller attenion to the re-
search aspect;

(b) If so0, the sction taken by Gov-
ernment in this regard; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN
‘THE MINISTRY OF DEFENCE
(SHR] L. N. MISHRA): (a) to (e).
No, Sir. These groups should have al-
most daily llaison|contact with Sclen-
tific Adviser. Services Headquarters
and R&D Headquarters. Efficiency
will suffer if they are separated. Sepa-
ration would also involve avoidable
expenditure on land, building, trans-
port and administrative facilities.

Fourth Five Year Plan

2322. SHRI GADILINGANA GOWD:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether various suggestions put
forth through letters Parliament
Questions In respect of Fourth Five
Year Plan by Members of Parliament
ure considered by the National Deve-
lopment Council in their general ap-
proach, objectives and priorities for
the Fourth Five Year Plan;

(b) if so, the number of letters
Parliament Question received, State-
wise and Mniistry-wise, as on 3lst
August, 1968;

(¢) whether members are informed
where the replies|assurances have
been given for consideration of the
suggestion at the time National Deve-
lopment Council meets for the pur-
pose; and

(d)} if not., the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) All such sue-
gestions are examined in the Planning
Commission, Central Ministries or
State Governments, as the case may
be. It will be appreciated that the
N.D.C. itself is concerned mainly with
larger questions of policy, and does not
have occaslon to go into such indivi-
dual suggestions.

(b) to (d). Do notl arise.

Pending requests for new Air Statiens

2323, SHRI GADILINGANA GOWD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:
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(a) whether any request from any
of the States for opening an all India
Radio Station is pending considera-
tion of Government;

(b) if so, the names of those States,
the places where these gtations have
been proposed, State-wise;

(¢) the likely expenditure involved;
and

(d) Government's reactlon thereto?

THE MINISTER OF INFORMA-
TION AND. BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) Srikakulam, Tirupati and
Karimnagar in Andhra  Pradesh;
Mangalore in Mysore: Jhansi in Uttar
Pradesh: Port Blair in Andaman and
Nicobar Islands and in Harvana.
There are other requests from non-:
Government agencies and individuals,

{¢) and (d)., Final decisions on
these requests will be taken when the
draft of the Fourth Five Year Plan is
finalised. It will take some more
time yet. An idea of the expenditure
involved cap also be given at that
stage,

Threat to India’s Security 1970s

2324. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be
pleased to state:

fa) whether Government have ob-
tained the findings of Brig. Rathy
Sawhny on a study of the threat to
India's security in the 1870;

(b) if so, the details thereof; and

(¢) Government's reaction thereto?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). A summary of the paper prepar-
ed by Brig Rathy Sawhney (Retd) Is
laid on the Table of the House.
[Placed in Library. Sec Nu, LT-2346/
68].

(¢) The assessment of the threats
to India’s security is a subject of con-
tinuous study by the Chiefs of Staff
and the Government have been allo-
cating the available resources for
defence and development purposes to
the best advantage of the country.
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Keraly for scrutiny of Umion Law
Minister’s Speeches

2325. SHRI VASUDEVAN NAIR:

SHRI R. K. AMIN;

SHRI C, K. CHAKRAPANI:

SHRIMATI SUSEELA
GOPALAN:

SHRI VISWANATHA
MENON:

SHRI P. GOPALAN:

SHRI E. K. NAYANAR:

SHRI BHOGENDRA JHA:

SHRI K. P. SINGH DEO:

Will the PRIME MINISTER be
pleased to gtate;

(a) whether the Kerala Govern-
ment have requested the Centre to
scrutinise the recent speeches of Law
Minister, Shri P. Govinda Menon, in
Kerala to find out whether they
amounted to open incitement for je-
volt against the elected Government
in the State; and

(b) if so, he action which has been
taken in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Chief
Minister hag complained that the Law
Minister had made certain speeches
which were, in hig view objection-
able, provocative and constitutionally
improper.

(b) In u recent letler to the Chief
Minister, the Law Minister hag sum.
marised the burden of his speeches.
The main point he made was that the
Marxists and those under their influ-
cnce were indulging in 11w lessness in
Kerala, and that the responsible
authorities of the State Government
did not come forward to check their
activities under the law. In the cir-
cumstances, gecording to the Minister,
the people had no way but to orga-
nize themselves to protect their pro-
perty, lives and honour. The Law
Minister stated that there was no in-
citement for revoit against the elected
Government in the State.

l1o

Statement by Minleter of State for
External Affairs in Washingten

2326. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
of a statement made by the Minister
of State for External Affairs in
Washington that China is  building
permanent fortifications and air strips
along India's north east frontier and
that he did not know “to what extent
they will create new conflicts for us";

(b) whether it is proper for the
Minister to let out this latest infor-
mation in a foreign country before
informing Parliument; and

(c) the steps taken by Government
to meet the Chinese danger?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). The
Minister of State for External Affairs
al a Press Receplion in Washington
referred in general terms to Chinese
military posture along the Sino-
Indian border in the context of
China's attitude towards India. He
did not give any details or new in-
formation that is not known to the
Parliament,

(¢) Government have informed the
House that gn appropriate provision
has been made in our defence plans
to meet any threat to the security of
India and to safeguard India'sx terri-
torial integrity,

Acquisition of Land ism Cantonment
Areas

2327. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased 1o refer to the reply given
to Unstarred Question No. 3148 on
the 7th August, 1988 and state:

(a) whether it is not a fact that
one Shri A. Fonseca, acting as M.E.O.,
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Bihar and Orissa Circle after giving
a threat to ‘resume’ a site of a bun-
galow at Dinapur Cantonment under
his letter No. D-424/B, and 0/5 dated
the 25th November, 1985 compelled
the owner of that bungalow to ‘exe-
cute an acknowledgement deed;

(b) if so, the action which Govern-
ment propose to take against such an
officer who is prima facie liable for
committing extortion punishable un-
der section 384 of the Indian Penal
Code;

(e) whether it is the policy of Gov-
ernment to guard these officers from
being exposed to prosecution; and

(d) if not, why action has not been
taken against him so far?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH): (a) No,
Sir, Since the property was purport-
ed 1o be transferred in contravention
of the terms on which it was held,
notice was issued by the Military
Estates Officer to the holder to show
cause why the site should not be
resumed, The transferee communi-
cated his regret, requested for regu-
larisation and agreed to execute the
“gdmission deed” in accordance with
the terms of grant. There was no
coercion,

(b) to (d). Do not arise in view
of reply to (a) above.

Military Lands ang Cantomment
Service Rules, 1851

2328. SHRI RAMAVATAR SHAS.
TRI: Will the Minister of DEFENCE
be leased to refer to the reply given
to Unstarred Question No. 4105 on
the 14th August, 1868 and gtate whe-
ther the text of the Governor Gen-
eral’s order No. 179 of 1838 which is
incorporated in the Military Lands
Manual is available to the general
public?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Yes, Sir.

NOVEMBER 27, 1968 Written Answers

A copy of the Governor General's
Order No. 179 of 1836 was also plac-
ed on the Table of the House in reply
to Unstarred Question No. 3059
answered in the Lok Sabha on
7-8-1868.

Construction of Houses in Cantonment
Areas

2329, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that in-
structions have been issued by his
Ministry to the Cantonment Board= to
demand acknowledgement deeds from
the applicants who intend to erect or
re.erect buildings; and

(b) if so, from which dates and the
reasons therefor?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No,
Sir. However, ‘admission deed’ is re-
quired to be subscribed by a trans-
feree of a grant made under General
Order of the Governor General in
Council, No. 179, dated 12th Septem-
ber 1836, in accordance with the
terms thereof,

(d) Does not arise.

Elecironic Computer in Indian Statis-
tical Imstitute Calcutta

2330. SHRI GANESH GHOSH:
SHRI MOHAMMAD ISMAIL:
SHRI B, K. MODAK:

Will the PRIME MINISTER be
pleased to state:

fa) whether it is a fact that an
Electronic Computer hag been instal.
led at the Indian Statistical Institute,
Calcutta;

(b) if so, whether the computer
will be used for research work;

(c) if not, the reasons for installing
the computer: and

(d) whether it is a fact that Gov-
ernment propose to creats a Compu-
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ter Centre st the Indian Statistical
Institute?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c). An
IBM 1401 Computer System ig func-
tioning in the Indian Statistica! Insti-
tute, Calcutta and is being mainly
utiliseq for research work. A Honey-
wel] H-400 computer has also been
escquired but is yet to be installed.

(d) No such proposal is under con-
sideration,

LN.A, Personnel

2331. SHRI D. N, PATODIA:
SHRI SHARDANAND:

Will the Minister of DEFENCE be
pleased to state:

fa) whether it is g fact that in
October, 1968, Government had an-
nounced that the forfeited pay and
allowances of the LN A. personnel
dismissed or discharged from the
Indian Army services, would be re-
stored to them:

(b) whether it is also a fact that in
practice only lump sum of grant which
is less than one tenth of the forfeited
pay and allowances of I.N.A. sold:ers
is being paid to them merely on the
plea that only the running ledger ac-
counts of the LN A. personnel were
maintained and are available: and

(c) if so, whethe; steps have been
taken to reconstruct the ledger ac-
counts and tp ensure that the pay-
men's being made to the Ex-LN.A
personnel are nearer to the loss suff-
ered by them?

‘'THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Gov-
ernment had announced in August,
1987 the decision to restore the balan-
ce of the forfeited pay and allow-
ances of ex-Indian Army persormel
who had joined the LN A.

1y

(b) and (c). In the case of person-
nel whose Individual Running Ledger
Accounts (IRLAS) are available, the
pay and allowances actually forfeited
are being paid after deducting (i) the
amounts paid to their familieg by way
of family allotment during the period
of captivity, and (ii) the ad hoc
grantg given to them or their heirs
in pursuance of Government orders in
this behalf issued in 1048, 1963 and
1065. In a large number of cases, the
[RLAS are not available at this dls-
tance of time. In such cases, pay-
ments are being made on the basis
of averages applicable to personnel of
corresponding ranks whose IRLAS are
available. There is no way of re-con-
structing the TRLAs,

Atomic Power Plant in North India

2332, SHRI D. N. PATODIA: Will
the PRIME MINISTER be pleased to
state:

(a) whether ihe Government of
Uttar Pradesh have asked thc Centre
to locate the Atomic Power Plant
proposed to be set up in the North
India in that State; and

(b) if su. wheher the request has
been considered?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) A request has
been received from the Government
of U.P. for setling up an atomic power
station in that State.

(b) The question of establishing
new atomic power stations in the
Northern Electriclty Reglon so as to
make the optimum economic use of
the various sources of energy avail-
able in that Region ix presently under
study by the Department of Atomic
Energy. The roquest of the U.P.
Government will recelve due consi-
deration in the light of the result of
this study and the Power Program-
me for the Fourth Plan.
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Soviet War Ships in South East Asian
Waters

2333. SHRI D, N, PATODIA:
SHRI MRITYUNJAY PRA-
SAD:

. Will the Minister of DEFENCE be
pleased to state:

fa) whether it is a fact that scecord-
ing to a statement made by the Thai
Prime Minister as reported to in the
Hindustan Times of the 22nd October,
1968 a convoy of Soviet war ships
have entered the South East Asisn
walters:

(b) if so, Government's information
in this regard: and

(c) Government's reaction thereto?

THE MINISTER OF DEFENCE
{SHRI SWARAN SINGH): (a) and
(b). Government have no information
about the entry of a convoy of Soviet
war ships in South [East Asian
waters,

(c) Does not arise.

Fort William, Calcutta

2334, SHRI BENI SHANKER SHA-
RMA: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are gwire
that some attempts were made to con-
struct a Masjid near Fort William of
Calcutta behind Royal Cal, Tur{ Club
ground which falls in a zone whe-e
no private individual or association is
allowed to purchase gny land or make
any structure,

(b} whether Government are also
aware that for the safety of the
Fort Willlam and to keep people gway
from the place of Defence establish-
ment, such a step was taken in the
past:

(c) whether Government ara fur-
ther aware that though the construc-
tion has been prevented, the land is
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still in occupation of some people
where Nam«: iz al-g offered at times
to establish In the long run that it
is a religious place; and

(d) if so, whether it is not against
the security of the vital Military esta-
blishment and whether Government
Propose to ban the entry of persons
and associationg in that area? =

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) to (d).
The information is being collected and

will be placed on the Table of the
House.

India’y original complaint to Security
Council about Kashmir

2335. SHR]I DEVEN SEN.
SHRI BHOLA NATH
MASTER:

Will the Ministey of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to 3 news-item in
the Statestnan of the 28th October.
1968 about the reported assertion by
the Pakistan Foreign Minister in the
U.N. General Assembly that India's
original letter of the Ist January, 1948
to the Security Council made no re-
terence to Kashmir being part of
India: gnd

(b) if so, whethe; Government pro-
pose to lay a copy of the said letter
on the Table and the position clari-
fied?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI);: (a) Yes, 8ir,
Government have seen the text of
the statemnt as well as press reports
to this effect

(b) India’s letter dated January 1,
1948 addressed to the President of the
Security Council, specifically
that Jammu and Kashmir “has -
ed to the dominion of Indla and is
part of India”. A copy of the rele-
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vant paragraph of India's letter s
placed on’ the Table of the House.
[Placed in Library. See No, LT-2347/
68). It will be seen therefrom that
the Pakistan Foreign Minister's state-
ment is factually incorrect,
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Selzare of Gold Ornaments by

. Pakistan Authorities

2338. SHRI YAJNA DATT SHAR-
MA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any representation from Shri-
mati Lila Wati W/o Late Gurdyal of
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Qadian Punjab regarding the release
of her gold ornaments which were
seized by Pakistan Customs authori-
ties in 1962 when she was returning
from Pakistan via Khokrapar Immi-
gration Check Post:

(b) if so, whether Q@overnment
have taken up the matter with the
Pakistan authorities for the release of
her ornaments: and

(c) if so, the result thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (8) Yes, Sir.

(b) Yes, Sir.

(c) No final reply has been receiv-
ed from the Pakistan Government
despite repeated reminders,

Asian News Agency for T.V. and
Radio

2339. SHRI SITARAM KESRI; Will
the Minister of INFORMATION AND
BROADCASTING be pleased o state:

(a) whether the All India Radio
hag suggested the setting up of an
Asian News Agency for Television
and Radio;

(b) if so, the reaction of the Asian
Counltries thereto; and

{c) the other issues discussed at
the recent Asian Broadcasting Union
Conference?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). All India
Radio had sponsored an item at the
Asian Broadcasting Union Conference
held at New Delhi this month propos-
ing establishment of a small com-
mittee to examine the feasibility of
an Asian News Agency for Television,
But this suggestion was noy accepted
‘by the Conference,

() In the Programme Committee of
the Asian Brosdcasting Unioh Cos-
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ference, a variety of matters of com-
mon interest to broadcasting organi-
sations in the Asian region were dis-
cussed, like the possible impact of
space communimt.ion on Asian Broad-
<asting, joint production of educa-
tional fllms for children, exchange of
programmes and information, Farm
Broadcasting Listener Research,
Radio and T.V. support for Family
Planning, and broadcasting for inter-
national understanding and mutual
appreciation of cultures.

The Engineering Committee of the
Asian Broadcasting Union Conlerence
reviewed the technological develop-
ments in the Radio/T.V_ fleld in the
participating countries and exchanged

information of mutual interest sub-
jects like setting up of a regional
training institute at Kuala Lampur

with the assistance of UNESCO, re-
comm2ndations on exchange of Video
"tapes|fillms were alsp discussed, The
Committee stressed the need for cnl-
lection of dala and intensive stucdies
on the technological/economic aspects
of satellite broadcasts.

Demand for Pak. Territory for Settle-
ment of Minority Communitie,
from East Pakistan

2340. SHRI S, R. DAMANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to gtate:

(a) whether Government or their
spokesmen have ever suggested since
partition to the Government of Paki-
stan that some territory of East Paki-
stan might be surrendered to India in
order to rehabilitate minority com-
munities systematically driven out of
that part of Pakistan:

(b) if so, when this was made and
the nature of follow up action taken
on the suggestion: and

(¢) If not, the reasons for not mak-
ing such a demand in view of the,
burden of resettling millions of re-
figees coming o Indla from East
an?

NOVEMBER 27, 1968
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise,

(c) The Government are opposed
to laying any claims to foreign terri-
tory.

Defrauding by Film Producers

2341. SHRI JUGAL MONDAL: Will
the Minister o[ INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Starred Ques-
tion No, 33 on the 14th February,
1968 ane! slate;

ta) whether Government have gince
completed the investigation regarding
defrauding of several lakhg of rupees
by som¢ Indian Film producers and
advertisers in league with Commercial
Services of the Ceylon Broadcasting
Corporation; and

(b) if so, the names of film produ-
cers ynd advertisers who are involv-
ed in this fraud and the action taken
apainst them?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir. Investiga-
tions are still in progress.

(b} Does not arise.
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Pakistan's Assistance to Mizon

2344. SHRIMATI JYOTSNA CHAN-
DA: Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether Government are aware
that Pakistani soldiers tresspassed in-
tu the Mizo District on more than two
vecasions recently to help the armed
rebels;

(b) whether it iy also a fact that
one rebel Mizo leader aclually drew
a large sum of money from g foreign
bank operating in East Pakistan
sometime back and that the payment
was made 1o him in Indian currency:
and

(c) If so. the action taken by Gov-
ernment in the matter?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER
OF. PLANNING MINISTER OF
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EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, sir,

(b) Government have received no
reports to confirm this.

(¢) Does not arise,

Release of Indians Imprisoned in
Shanghal

2345, SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that two
Indians imprisoned at Shanghai by
the Chinese authorities, Sarvashn
Msakhan Dus and Gurdial Singh, have
recently been released gafter long
detention: and

(b) if so, the reasons for their de-
tention a$ also the terms of imprison-
ment served on them?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The alleged rcason for the de-
tention of Shri Makhan Lal Das was
the charge of rape and the term of
imprisonment served on him wus §
years from 28th October, 1963 to 28th
October, 1868, The alleged reason for
the delention of Shri Gurdial Singh
was collecting intelligence  about
China, He was in detention from
16th September, 1988,

Rejooted Ammunition

2346. SHRI MOHAMMAD YUSUF:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that millions
of rejected rounds of 7.62 ammunition
are lying at the Ordnance factories
at Kirkee and Varangaon:

(b) if so, whether this rejection Is
due to manufacturing defects which

NOVEMBER 27, 1968
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could be taken care of by the mana-
gement: and

(e) if so, the action which Govern-
ment propose to take against the
management in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) to (c).
In the production of Defence stores,
rejection during inspection is not an
abnormal feature and this cannot be
entirely avoided, particularly in res-
pect of ammunition items. 762 is a
new item of production which is being
established in stages. In new items
of production, heavy rejections often
occur until production is fully-esta-
blished. In the present case, some
ammunition is under investigation and
the quantities of suspect ammunition
are not abnormally high having re-
gard to the fact that it is a new item,
Appropriate corrective measures have
already been undertaken,

Shortage of Batteries for Radio sets im
Bibar

2347. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be please:l to
state:

(a) whether Government have en-
quired about the authority of the
news published in the Indian Natiun
(Patna) of the 23rd October, 1968, that
1700 radio sets distributed by the
Public Relationg Department of '.h‘e
Government of Bihar in Tirhut Divi-
sion are lying idle for want of batter-
jes; and

(b) i¢ so, the reasons therefor and
the steps being taken to remedy the
same?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) and (b). Informas-
tion is being collected and will be
laid on the Table of the House, -
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New Party formed by Underground
Nagas

2348. SHRI R. K. SINHA:
SHRI SRINTBAS MISRA;
SHRI SHARDANAND:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that an
influencia] section of the underground
Nagas has formed a new party and
new Government:

(b) whether it is also a fact that the
new party favours negotiations with
the Government of India:

(c) whether the Prime Minister has
received any communication from the
new party requesting reopening of the
talks: and

(d) if go, Government's response

thereto?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER’

OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b), In
a meeting of the Underground factions
led by Shri Kughate Sukhai at Sata-
kha on the lst November, 1868 a
statement was issued dissolving the
set-up of the Pro-Phizo Underground
group led by Mhesiey and the set-up
established by the late Kaito and esta.
blishing a new party under the name
of the “Counci] of Naga People” with
Kughato Sukhai as its President and
also, an Underground set-up under the
so called name of the "Revolutionary
Government”. The leaders of the new
party announced that they favour the
resumption of talks with the Govern-
ment of India to find a peaceful solu-
tion of the Naga political problem

(¢) No, Sir.

(d) The Government of Nagaland is
the lawfully conmstituted Government
dmmmmumm
of thnd. Government of

2453 (ai) LSD-—3.
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are alwayy willing to exchange jdess
with leaders of different opinions in
Nagaland provided the basie position
about Nagaland being a part of Indian
Union is accepted and the unlawful
activities, especially the import of
arms and ammunition from abroad,
is gtopped.

Panchayat as Unit for Planning

2348. SHRI LOBO PRABHU: will
the PRIME MINISTER be pleased to
state;

(a) whether the Planning Commis.
sion hag considered the Panchayat as
the unit for Planning: and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMAT1
INDIRA GANDHI): (a) and (b). It
is left to the State Governments to
decide the unit for area planning,
keeping in view the relevant condi-
tions.

Indlan Consulate Officery tn Nepal

2330. SHRI SHIVA CHANDRA
JHA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to open Consulate
offices at Biratnagar (Nepal) and at
Raxaul;

(b) if so, the reason therefor; and

(¢) if not, how many such offices,
if any, are there at present in Nepal?

THE PRIMK MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (c).
The proposal to open Consulstes at
Birstnagar and at Birgan) (not Rexaws
as mentioned in the question which
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happens to be in India) is being exa-
mined in consultation with the receiv-
ing country.

“Yellow" Press

2351. BHRI SHIVA CHANDRA
JHA: Wil the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state;

(a) whether it is a lact that India
has “Yellow” press as in UK. and
US.A., and

(b) if g0, the steps taken by Gov-
ernment to stop it and with what suc-
cess?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir. There
are & few journals which do not con-
form to accepted standard of journal-
istic ethics.

(b) Where such journals violate
provisions of law regarding obscenity
etc., legal action is taken. There are
certain journals, however, which
might fall short of mischief under the
law but which do not conform to ac-
cepted journalistic cthics, Ome of the
functions of the Press Council of Indiu
is to entertsin and adjudicate on com-
plaints against such journals. Upto
October, 1968, the Press Councll exa-
mined 9 complaints relating to “Yellow
journalism”. The Council upheld the
complaints in three cascs and passed
censure on the editors concerned.
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Separate Osll in Planning Commission
and a separate Ministry to iackle
Natural Calamities

2357. SHRI B. N. SHASTRI: Will
the PRIME MINISTER be pleased to
state:

(a) whether Government propose
to creat a separate cell in the Plauning
Commission and a separate Ministry
for the efficient handling of the situa-
tion arising as a result of peremnial
nature of the widespread natural cala-
mities such as drought, floods and
cyclones; and

(b) if not, the measures which Gov-
ernment propose to take in this regard
on a permanent footing?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b).
There is already a small orgenisation
in the Ministry of Home Affairs to
deal with the Emergency Relief Orga-
nisation Scheme, which coordinates
the activities of the various Ministries
in this regard.

tniveduction of ‘Vir Ras’ pregramnie
oa AIR

2388, SHRI MAHANT DIGVIJAI
NATH: Wil the Minister of INFOR-
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MATION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to introduce the ‘Vir Ras' pro-
gramme on the pattern of ‘Jai Mala';

(b) if so, when such a programme
i1s proposed to be started; and

(¢) the time which will be allotted
to this programme?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir.

(b) and (c). Do not arise.

Ministerial level talky betWeen India
and Nepal

2359. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that minis-
terial level talks between India and
Nepal are proposed to be held in the
near future; and

(b) it so, the subjects which are
likely to be discussed there?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Ministerial
level talks were held between the
Government of India and His Majes-
ty's Government of Nepal from 15th
to 19th November, 1968 at Xathmandu.
The Indian Delegation was led by
Shri B. R. Bhagat, Minister of State
in the Ministry of External Affairs
and the Nepalese delegation was led
by Shri Surendra Bahadur Basnet,
Minister of Commerce, Industry and
Finance of HMG of Nepal

(d) A statement detalling the sub-
jects discussed and the decisicns
reached during the talks, was placed
on the Table of the House on 16th
November, 1968
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Delegation from TalWan

2360. SHRI MAHANT DIGVLJAI
NATH:
SHRI A. SREEDHARAN;
SHRI P. C. ADICHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is g fact that a Tai-
wan delegation visited India Auring
September, 1968;

(b) it so, whether it is also a fact
that the Government of Communist
China have sent a protest rote to the
Government of India objecting 1o the
visit of the delegation; and

(c) if so, the details of the prctest
note from China and the reply sent by
Government of India to the Govern-
ment of China in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Three Tai-
wanese individuals visited India dur-
ing September, 1968 cu private visit.

(b) Yes, Sir.

(¢) Chinese Protest citing the evi-
dence of the above visit accused India
of collaborating in the alleged “Two
China plot” of the United States of
America. The Government of India’s
stand in regard to recognition of Peo-
ple’s Republic of China and our Pclicy
of allowing private ~nd non-oflicial
visits by Taiwanese in wccordance with
Indian laws has been made abundant-
ly clear to Chinese Government on
several previous occasions. An abpro-
priate reply to the Chinese Note will
be sent in due course.

qen & quet o gdveht e ¥
Iu‘filttifuimhm
du yra ofer wew

2361, ot gWe qwo wiely:
ot wrel vty
wft witfivarer forw :
wt dtfwward daft gy Wk

Written Answers 134

w1 w6 fy

(W) WT FTHTT & W TR
farenf v & wrferw wifidwer & foreet
IgNTEA QAT ¥ wgrow fewr awr &
Iyreger (+ft fired) v fat mw
qifta sera * Wi fawrar wr § e
SRR § oAt SR o1 W s
% fadr faeelt feqa amiter & gomara o

qEEAT ¥ AT & AwqEel s ghmw
=Y 3T § weff fawat ot T

(&) =fy gi, oY w7 AOPTC A YW
arag ¥ aol &1 qar s ;AR

() afe g, @ & w1 s v g
T fadeft gararal ¥ qat wvdangy v
Twa & folr aoeTe grar st wrdanf
o g’

s AN, wor sfex W, diwmn
sxt wqr wdfme-wd ot (oot ghaa
whit) : (%) off g 1 oo egiEw
Efeqes  (wi@) ¥ gt ¥ ek
arfs ufgdwm ¥ o wwey qre fegy
qT, IEET ATAETE FETT W |

(w) o g

() =€ faeeft feqw wrfrer -
garare & g% giwer fear § fe wror &
g T et & figr & fa <o
YT & w9 F Mar gw & syt ¥
WO 9T 3 TS T ey fe
arrert gt & 1 oy, e ey ot et
Y faeit & fis 1 wafwrat oY frgfer
gt T & s ¥ et @
wark W aTeY ¥ vy wk & ok oY
w gty

wfew, g & yrfter TagaTaTe §Y
o o o § fo e & o o
wrofrg arafiost ot faw PO wwg &
qEn.W qreid 4 i &%



138 Written Angwers

Demarcation of Mternational Border
between West Bemgal and East

Pakistan
2363. SHRI NARENDRA SINGH
- MAHIDA:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that recent-
ly a two-day cenference of Survey
officials of India and Pakistan was
held at Dacca regarding the question
uf demarcation of the international
border betwecen West Bengal and East
Pakistan; and

(b) it so, the conclusions arrived

thereat?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir; the
conference was held at Daecca on the
8th and 10th November, 1088,

(b) Al this confercnce, agreement
was reached on the programme of
demarcation work on certain portions
of the West Bengal-East Paklstan
border during the next fleld season
This programme includes—

(i) the embedding of additiona!
pillars in the Jhar Singhes-
war area;

(li) the demarcativn of the West-
ern boundary of Mouza Chila-
hatl;

Subject to the vacation of the
Calcutta High Court's injunc-
tion by the Supreme Court.
commencement of the demar-
cation work in the Berubari
Union.

(1iby

(iv) commencement of Seasonal

demarcation of the river

‘boundary along the Ganges,

covered by Bagge dispute 1

+ and II, on the 4th ot Decem-
ber, 1968,
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Growth Rate

2364 SHRI NARENDRA KUMAR
SALVE: Will the PRIME MINISTER
be pleased to state: ’

(4) whether the Plunning Comumis-
sion has come to any conclusion re-
garding the determination of growth
rate; and

(b) whether Government propose
lo lay the deliberations of the Plan-
ning Commission on this subject on
the Table so as to elicit the views of
Parliament before taking the decision
in the matter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER Ob
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) This ques-
15 still under consideration.

(b) The Draft Fourth Plan will be
placed on the Table of the House as
soon as it is finalised,

New President of Underground Nagas

2365, SHR1I BENI SHANKER

SHARMA

SHRI D. C. SHARMA:

SHRI C. K. BHATTACHARY-
YA:

SHRI MAHANT DIGVIJAIL
NATH:

SHRI SHARDANAND:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether the new hostile Naga
Chief, Shri Cumbemo Murry, Speaker
of Tatar Ho-Ho (Naga underground
Parliament) till a year ago has assum-
ed powers of the underground ‘“Pre-
sident” till Shri Mhesieu continues to
be held by the Kaito faction and has
declared emergency,;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps being taken to check
his activities?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢).
Chumbemo Murry, has after the dis-
appearance of his leader, Mhesieu,
declared himself the scting “Presi-
dent” of the Underground set-up and
has announced, what he calls “a state
of emergency” in Nagaland. He has
urged his followers 10 use necessary
measures for “normaiizing the situa-
tion”, This development is reported
to be the result of internal dissensicns
amongst the Underground. The situa-
tion is being watched.

FEmergency Commissioned Officers

2367. SHRI CHENGALRAYA
NAIDU;
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of DEFENCE be
pleased to state;

(n) whether it is 2 fael that a depu-
tation of Ex-Emergency Commission-
ed Officers met the Prime Minister on
the 1st November, 19684 and presented
a memorandum about their difficul-
ties;

{b) whether it is also a fact that
the Prime Minister yave a sympathe-
tic hearing to their demands; and

(c) if so, what are their main de-
mands and how far the Prime Minis-
ter has agreed and accepted their
demands?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). Their main demands were; Stop-
page of further release of ECOs; re.
gervation of certain categories of posts
for them; running of special short-
term courses by Universities to en-
able ECOs to complete and improve
their academic and technicai qualifica-
tions; liberal financial assistance to
those ECOs who desire to re-settle
themselveg in business, agriculture or
industry; and relaxaiion of age, and
educational qualification and removal

of linguistic restrictions for Central
and State Competitive examinations,
These demands are under examina-
tion in the Ministry of Defence.

Carrylng away of a lady by floods to
East Pakistan

2368. SHRI C, K. BHATTACHARY-

YA:

SHRI INDRAJIT GUPTA:

SHR] SAMAR GUHA:

SHRI B. K. DASCHOWDHU-
RY:

SHRI KANWAR LAL
GUPTA:

SHRI HEM BARUA:
SHRIMATI SHARDA MUKH-
ERJEE:
SHRIMATI
SINHA:

TARKESHWARI

Will the Minister of EXTERNAL
AFFAIRS be pleased lo state:

{a) whether Government's ullén-
tion has been drawn to the report
that Shrimati Geeta Bagchl, wife of
an Indian doctor, was carried away
by the last North Bengal floods from
Siddeswari Gopaljhar village in Jal-
dhuka Police Station to Rungpur in
East Pakistan;

(b) whether steps have been taken
for her return from Pakistan to India;

and

(¢) it so, Pakistan Goveroment's

respgnse thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND JINISTER OF
EXTERNAL AFFAIRS (SHRIMAT!
INDIRA GANDHI). (a) to (¢). The
report received by Governmen: on the
6th November, 1968 indicated cuat
Shrimati Geeta Bagchi was washed
away by the last North Bengal floods
into East Pakisian and that she was
being sheltered by a Pakistani natlo-
nal in village Shiddheswari—Gopal-
jhar, P.S. Jaldhaka, District Rangpur
(East Pakistan). When the Govern-
ment of East Pakistan were spproach-
ed, they after enquiry, replied that the
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lady could not be traced at this ad-
dress,

According to subsequent newspape)
reports, Shrimati Bagchi is being
sheltered by one Mr. Soleman, chair-
man, Union Board, st Golumda, in
Jaldhaka P.S. District Rangpur, East
Pakistan. On the basis of this report,
the Deputy High Commissioner of
Indla, Dacca was immediately re-
quested to approach the Government
of East Pakistan again and arrange
for her return to India without delay.
We are now awaiting a reply from
Dacca on this subject,

The West Bengal Government have
alzso been apprised of the latest press
report in case they could also through
porder officialg give assistance.

War compensation for Manipur

2368. SHRI M. MEGHACHANDRA:
Will the Minister of DEFENCE be
pleased to state:

(a) the total amount of war com-
pensation sanctioned for Manipur by
Government for the damage wrcught
by the last Great War,

(b) the total amount of such com-
pensation paid to claimants in Mani-
pur; and

(e) whether any claim is
in the Courts?

pending

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). The amount sanctioned and dis-
bursed since 1046-47 is approximately
Rs. 2,88,00,000.

(c) One claim is pending In the
court of Munsiff at Imphal, Manipur,

Student Cadets from Madhya Pradesh
in Rashtriya Indian Military Cellege
at Dehradun

2371, SHRI G. C. DIXIT: Will the
Minister of DEFENCE be pleased to
tale:

NOVEMBER 27, 1968
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(a) whather scholarships have been
awarded to the student cadets from
Madhya Pradesh now reading in the
Rashtriya Indian Military College at
Dehradun;

(b) if so, the list of student cadets
awarded with the said merit-cam-
means scholarship for 1968-89; and

(c) if the reply w part (a) above
be in the negative, the reasons for the
delay in granting the said scholarship?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M.
R. KRISHNA): (a) Yes.

(by (i) Cadet V. K. Jesani
(ii) Cadet A. K. Raxena.

(c) Does not arise.
Radio sets in India

2372, SHRI MAIIARAJ SINGH
BHARATI: Will Lhe Minister of DE-
FENCE be pleased to state:

(a) the total numoer of radiv sets
in working order in the country last
year with the approximaie value
thereof;, and

(b) the capital invested in the
radio set manufacturing industry and
the annual capacity thereof?

THE MINISTER OI' STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N, MISHRA): (a) The only offi-
cial record of the radio scts in use in
the country is the number of broad-
casting receivers .icences. This num-
ber was 75,709,468 on 3lst December,
1967. The approximate value of these
sets is Rs. 190 crores.

(b) The licensed annual capacity
in the organised sector is for proouc-
tion of 18 lakh sets. An equal capa-
city has been reserved for the Small
Scale Sector. As a majority of the
manufacturers engaged in the manu-
facture of radio ceceivers are in the
small scale sector, information re-
garding investment is not readily
available. However, on the ‘asis of
the present installed cepecity #t 1
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estimated that the investment would
be of the order of Rs, 6-7 crores ap-
proximately.

wem AN & FEXT AqT AT N1 Formt #
afw wufe wra

2373 sitqio wo qMfwe: =7
SATA At TG TATX F¥ FO w34 o

(F) =7 92\ F FEIT YT HFTAT
faei ¥ aF 1966-67 WYX 1967-68
# wfg safex amo w7 o
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() wat 7g w9 @ % 9w faefi
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T 9%, w0 wier 59, g
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Cilver Jubtice Celsbrstion of LN.A.

2376. SHRI K. D. TRIPATHI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that, ea
the occasion of the Bllver Jubiles of
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the LN.A. and the establishment of
the provisional Government by Netaji,
on the 21st October, 1868, Delhi sta-
tion failed to broadcast any talk or
discussion thereon; and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) No, Sir,

(b) Does not arise,

Error in Akashwanl Publication

2377. SHRI K. D. TRIPATHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleascd to state:

(a) whether it is a fact that in its
November, 10—16, 1988 issue of
“Akashvani" it was stated that there
would be a broadcast on Nevember 14,
1968 at 9.30 r.M. on the occasion of
Dr. Rajendra Prasad’s birthday while
Shri Jawahar Lal Nehru's birthday
falls on this date and not of Dr. Raj-
endra Prasad; and

(b) if so, how this mistake occurred
and the action taken against the per-
son concerned for this mistake?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): (a) Yes, Sir.

(b) The matter is being lonked inlo
and suitable action will be taken
against the officer concerned afler in-
vestigation is completed.

Demarcation of Berubarl

2378. SHRI D. C. SHARMA: will
the Minister of EXTERNAL AFFAIKS
be pleased to state:

(a) whether the demarcation of
Perubarl has been completed;

(b) if so, the detalls thereof; and

(¢) it not, the reasons for the de-
lay?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER

NOVEMBER 27, 1968
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OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No, Sir.

(b) Does not arise.

(¢) On the 3rd January 1868, the
Calcutta High Court had, on a peti-
tion filed by Shri Sudhansu Mazum-
dar and others passerd a judgement
the concluding portion of which reads
us follows;

“Let an order in the nature of
mandamus do issue restrain-
ing the Respondents from au-
nouncing the ‘appointed day'
within the meaning of cl. (2)
(a) of the Constitution (Ninth
Amendment) Act, 1960 and
from constructing any pillars
to demarcate Berlbari Union
No. 12 for the purpuse of
effecting the transfer of the
portion >f that Union to Pak-
istan until a law is passed by
the appropriate Legislature
providing for payment of
compensativn to the Petition-
ers in respect of their disput
ed properties.”

An appeal against this judgement has
been filed in the Supreme Court of
India which has not yet been taken
up for hearing.

Kashmir in Soviet Maps

2379, SHRI J. H. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the
latest map published in the Soviet
Union has described the entire Pak-
istan-occupied territory of Jammu and
Kashmir as part of India.

(b) "whether Headquarters of the
Pakistan held area, Muzzaforabad and
Mirpur, have been shown on the Indian
side; and

(c) whether Gilgit, Hunzo and
Skardu are included in the Indiun ter-
ritory and if so, the reaction of Gov-

ernment thereto?
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THE PRIME MINISTER, MINISTRR
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢). Paris-
tan-occupied Kashmir has been shown
as part of India except for a portion
of Hunza which 18 shown as part of
China. The correct alignment of
India’s boundary with China has been
brought to the notice of the U.S.S.R.
Government.

12.25 hrs.
RE: CALLING ATTENTION NOTICES
(Procedure)

MR. SPEAKER: Befure laking up
the calling-attention notice, | would
like to explain the procedure which I
have been following.

At times there arises some problem
when calling-attention notices are
given on a perticular day. Sometimeg
I get 30 to 40-ca’'ling-attention notices.
QOut of thuse 30 notices I have to re-
ject 29 and can only accept one, not
because the other 29 are bad and thet
one alone is good.

st "y fomd: (gix) : faoen &
T HREAARE | 0T 7 TR 6T
qod # 1 afer s wa & Al §

MR. SPEAKER: Evepn then, out of
80 you cannot have 28, and, if not 29,
28 will have to be rejected. It is not
a question of one or two,

At times important calling-attention
notices are held over for a day or
two. But you cannot hold them over
for a long time. So, what happens
is that 8 or 10 days laler, after some
calling-attention notices have been
rejected, similar type of calling-atten-
tion notices may come up again and if
they are important they may be inciu-
ded. It has been brought to my no-
tice that some calling-attention notice
was rejected earller but the same
thing came up eight days later. BEhri-
mati Tarkeshwari Sinha brought it
1o my notice and [ entirely agreed with
her. ... (Interruption).

AGRAHAYANA 6, 1800 (SAKA)
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made it clear that if a calling-atten-
tion was not admitied on a particular
day and was admitted a few days
after, ¢even names of those hon, Mem-
bers, whose calling-attention notice
was rejected earlier, will be clubbed
with others and then the names
will be balloted. Therefore there
will be no discrimination now.
It is only a ballot and it dues
not matter for me whether it
is of three names or of ten names.
But if the calling-attention notices are
different in concept—if it is only dif-
ferent in language, it does not mat-
ter—if the subject itself is g little dif-
ferent you, will have to leave it ‘to
the office to decide. For instance,
Shri Madhok brought to my no'ice a
cuse. I called for it. There is somne
possibility of the office taking a diff-
erent view. You will huve to tolerate
a little discrepancy that way.

SOME HON. MEMBERS: rose—

MR. SPEAKER: No discussion
please Shri S8amar Guha........ absent
Shri Daschowdhury.

SHRI 8. M, BANERJER (Kanpur),
Sir, your decision Is welcome, bu.
there is one snag in it

MR. SPEAKER: Now g discussion
wi'l start.

SHR] 8. M. BANERJEE: Supposs,
Shri Bal Raj Madhok, S. M. Banerjee
or anybody else has given a calling-
atlention notice on the game subject
and it is admitted after three or four
days, then my submission is that pre-
ference should be given tp the earlier
names,

MR. SPEAKER: There is no ques.
tion of preference. All names are
balloted. It makes no difference.

SHRI RANGA (Srikakulam): It is
2 question of procedure only but I
am sorry to draw your attention te
this. You need not bring in the office
in this, manner in the House. What.
ever you may ask thg office to do, it
ig the Speaker. ... (Interruption)

MR. SPEAKER: You must pot com-

Now I bave piain, After all it is not intentional
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[Mr, Speaker].

Nobody's name is eliminated. There-
fore you do not bring in any comp-
laint or anything like that. Ultimat-
ely, I am responsible, whoever does
it. Nobodys name is eliminated on
any ground. We would like to be as
impartial as possible.

SHRI BAL RAJ MADHOK (South
DELHI): Today there are only three
names. Are you giving us a chance?

St o @To wreI™ : (W)
IR e wgeg v & f s
weAl ®t qrafawar € et @ 0 &
ww @ T § e g s
wT o wmy # 7 A o Wi @
Afew fear a1 1 77 TormaTT & W
wrerae fab o g gl Fart dar
TF §TE gN AgT ariw wrafEat #
T & T2 s fafad F o wAwr
T@T AT | ¥4T AE AL T NA A £
B @k oAt § sf W
faraqr a7 YT avT ot A arw AT 2
o wwEr; & frogae faodl Wk
T S S Aol & At § faee
AN WY I ¥ ¥ WT § E wde
&1 ®T IANT AT W S T A
¥ w9 5E N § SEE A IR
oot v K.

SHRI BAL RAJ MADHOK: Sir, it
is an aspersion on the Chair. We re-
sent it; we object to it.

MR. SPEAKER: Some hon. Mem-
bers do not mean what they say. There
is no point in our getting irritated. He
does not mean it at all. Rajasthan
famine is very important. It is not a
question of Call Attention notice. 1
have allowed a discussion for two
hours. Today evening, we &re dis-
cussing it. It is not that it le not
important. The hon. Member does
not mean it. He iz a good man. We
now take up Call Attention Notice.

Shri B, K. Daschowdhury.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMFOR-
TANCE

AUCTION OF PROPERTIES OF EAST PAK-
TAN DISPLACED PEESONS

SHRI B. K, DASCHOWDHURY
(Cooch-Behar): Sir. I call the atten-
tion of the Minister of External
Affairs to the following matter of ur-
gent public importance and I request
that he may make g statement there-
On: =—

Reported auction sale of the pro-
perties of the Indian citizens
who migrated to India from
East Pakistan after partition
by the East Pakistan Gov-
ernment as Enemy Properties
and taking over by Pakistan
of the assets of the Premier
Insurance Company of India.

THE MINISTER OF, STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R, BHAGAT): Dur-
ing and soon after the 1965 conflict,
the Government of Pakistan took over
Indian properties in East Pakistan
including the properties of persons
who had migrated from East Pakistan
to India earlier, and declared these
to be enemy property.

Under Artic'e VIII of the Tashkent
Declaration signed in January 1088,
the two sides had agreed:

“to discuss the return of the pro-
perty and assets taken over
by either side in connection
with the conflict.”

India immediately thereafter expres-
sed its readiness to discuss the sub-
ject of the return of properties and
assets taken over by either side. But
Pakistan did not respond. Subee-
quently in 1967, Pakistan forcibly
seized several properties belonging
to resident minorities in East Pakis-
tan and declared these also t0 be ene-
my properties.

In Oectobar 1988, it was confirmed
that the Government of Pakistan were
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disposing oi by auction some of the
properties siized during and after the
1965 conflict.

The Government of India has been
in touch with the Government of Pak-
istan on this question ever since
1966. The Government has been
drawing the attention of the Govern-
ment of Palistan to the relevant pro-
vision of the¢ Tashkent Declaration and
pressing for a discussion on the reci-
proca’ retwn of seized assets and
properties,. We have also been pro-
testing aga.nst the fresh seizure of
properties as well as against their
sale. We hive pointed out that such
action on their part is arbitrary and
contrary to International Law and
practice anl a flagrant violation of
the Tashkent Declaration.

None of :he properties to be auc-
tioned are perishable goods. Nor has
the Government of Pakistan notitied
us that any of these are deteriotating
Even in these cases the disposal should
be effccted hy agreement between the
two Governments and it has to be
ensured that the property is not sold
at a throw-away price, and the sale
proceeds thireof continue to be depo-,
sited with ‘Jovernment, to be taken
into account at the time of the re.
turn of the properties and assets.

We have rlso made it clear to Pakis-
tan that we would not recognize the
title that Pakistan or any third party
might claim to have acquire by such
illegal sale ' auction or other means,

So far, thire has been no positive
response frum the Government of
Pakistan on this question.

As regards the taking over by
Pakistan of the assets of the Premier
Ingurance Company of India, the Gov-
ernment have seen press reports to
this effect in yesterday's papers and
will decide upon action after acer-
taining the tu'l facts.
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our Government is at the high-hand-
edness of Pakistani Government.
From time to time, they are acquiring
properties and disposing of properties
according to their own fashion in flag-
rant violation of internationa] law,
It is not only a question of interna-
tional law but, as stated by the hon.
Minister, it. is alsp in flagrant viola-
tion of the terms and conditions of
the Tashkent Declaration, What do we
find here? We find the weakness that
has been shown by the Government
for the last 22 years or 21 years, i.e,
from the date of Partition, This
weakness of our Government has
strengthened the Pakistanis to take
away the properties of the minorities
in Pakistan. I have seen the proceed-
ings of 1964; on the 3rd April, 1964,
in this August House a Resolution
was adopted on the question of the
affairs of the minorities in East Pak-
istan to refer the matter to the UN.O.
1 do not know whether any of the
hon, members knows whether this
Resolution has been carried out by
this Government. Nowhere the
affairs of the minorities, the proper-
ties of the Indian citizens lylng In
East Pakistan, have been considered
by the Government, and as a result,
Pakistani Government are taking this
course of high-handedness. What we
are seeing today is this. The lives of
eight million minorities who are still
living in East Pakistan are in danger;
their properties worth a few thousand
crores of rupees are to be destroyed,
are to be taken over at throw-away
prices Still, the Government iz say-
ing that we are trying with the Gov-
ernment of Pakistan, and Govern-
ment of Pakistan {s not responding.
In this context, may I know from
the Government, whether this Guv-
ernment ig willing to take a strong

measure and not merely send protest

letters in various means; by “strong
I want to
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[Bhri B. K. Daschowdhury].

the rights of the Government of India
under artic'e 2, Clause 7, which is
known as the ‘domestic jurisdiction'
clause of the United Nationg Charter.
I wouldd like to know whether the
Government is prepared to take this
action.

Secondly, in regard to compensa-
tion to the displaced persons in the
case of West Pakistan for the proper-
ties lost and taken over by Pakistan
illegally and in flagrant violation of
internationsal law, I want to know
whether the Indian citizens will be
paid the compensation for the luss of
their properties.

Thirdly, I would like 1o know
what action the Government will take
to protect the lives and propertics of
the eight million minorities who ure
still living in Pakistan.

SHRI B. R. BHAGAT: I fully ap-
preciate the gentiments expressed by
the hon. Mumber. But 1 would like
to humbly implore on him that he
should not mistake it for any weak-
ness on our part if we are not able
to solve some of these problems with
Pakistan, there is no weakness. He
said that we should not merely send
protest notes but take a stronger
measure. . .. (Interruptions) 1 do nol
know what stronger measure the hon.
Member suggests

Then, he saya that we should
#ake retaliatory action. So far as the
question of propertles acized is con-
cerned, Pakistan is taking advantage
of the fact that they have seized four
times more Indian properties in Pak-
kistan than we have. Bo, even if we
take a retallatory action, it will be to
Pakistan's advantage apart from the
fact that it will bs contrary to the
agreement between the two countries
and the internaional law. Pakistan
would 'ike us to take such a retalia-
tory action hecause, by that, they will
get four times more than what they
would lose, So, this is not the
answer to it...... (Interruption).
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FTOTC 7 rfeear ¥t sodt gfadeef
Wi foefry #T & ot ?

ot wrowTw o : (et @2

MR. SPEAKER: 1 would requesi
him to answer only Mr. Daschow-
dhury.

SHRI B. R. BHAGAT: 1 will reply
only to his question. So far as the
minorities in Pakistan are concerned,
their lives are in constant danger and
threat; they are living in insecurity.
Both Pakistan and India have, as a
reault for the Nehru-Liaguat Agree-
ment, assumed the responsibility for
creating this security and safety and
the responsibility lies with either
Government. The Pakistan Govern-
ment is not realising its responsibili-
ties, We are trying to persuade them
to do s0. And, according to us, the
whole question of climate depends up-
on the good relations between these
two countries,

SHRT HEM BARUA (Mangaldai):
Liaquat Ali agreement Is dead as dodo
Sir. What is the use of it now?

SHRI B. R BHAGAT: It is no use
throwing the hand in despair. We
don't do that. Our intention is that
all disputes including this should be
settled according to certain principles
of agreement entered into by these
two Government, the Declaration
that the two Governments have un-
deraken and as per the principles of
international law and practice; and it
will be our duty and we are persuad-
ing Pakistan to do so. Secondly any
other problem whether it iy of the
climate and all that, can be settled
only if the relations between the two
Governments are good &and a climate
of confidence i{s created. We are try-
ing to do that. I don't know what
other measures in the existing situa-
tion we can think of.

SHR! B. K. DASCHOWDHURY: Is
he thinking of raising the issue before
The UN.O.? (Interruption),



153 Auction of AGRAHAYANA 6, 1800 (SAKA)

MR. 'SPEAKER: UNO is different.
Please resume your seat.

SHRI B, K. DASCHOWDHURY: In
1964 the Resolution was passed. What
happened to that? (Interruption)

MR, SPEAKER: Order please.
Please resume your seat. SHri George
Fernandes.

A F weEnE (g afm)
eI WEIW, qg §RIC g@Ar awe
a@ g & @ e g §ogW v
WA 2 W A TR AT AW
T &9 %1 S W9 39

“As regards the taking over by

Pakistan of the assets of the
Premier Insurance Company
of India, the Government
have seen press reports 1o
this effect in yesterday's pa-
pers and wil] decide upon
action after ascertaining the
full facts"
qam # Ad_wr R oavEr, s
i & wfw smEm afer w7
aex ¢ & fergmme %1 o S SO
w1 AT T qfEFET ST TR A
ya v fagr ) o & @A
arE & f6 1965 ¥ aeTE } afe
¥ 9 W W war AW S e e
IN F AT ATIFT FT KA ER F AT
Wt ot 1967 H mieEm X T
qIfEETT ¥ 9T G A7 FX AG-
TRY wY e w7 for AR WA AERET
gt ag vy § fis g A WOl
afigr e i W & ek
% 3 e § e e
Wz g, ag= fogrew fR @ a1 o
¥ HTTRT AT AN &), O
TR W HET W 70 S g |
& w9 wr sary fewrr Wi g, 14
TR W) o aer ¥ o agw gt fr N
AT NEg A ot 3 o amy
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s frdfy de® ov v ¥ fag
A i 1 A = aeEw Ay,
o famgw @w & fe arfeem
fedt ot mul oT gw WY @
Fada ®T & dET wW ¥ fow
AR A ¢ WX ¥OWT %W e #
az wgAr 2 &

“We have also been protesting
against the fresh seizure of
properties as well as against
theiy sale. We have pointed
out that such action on their
part is arbitrary and contrary
to International Law and
practice and a flagrant viola-
fion of the Tashkent Decla-
ration.”

At A At wPen §ogg qe e
femrammmn manfE
ETTAVAS 7 7 qg7 7C P qradem
g b A fRT e W @ o
& fam, & or gut fiedr o e
o AW g7 aTy % fag o oY fpws
w2

B

. wegEngw wf Wl & agt 9
R T A ¥ fair &
o Wi & yem A ¥ qen
wrger § owx gfer & wme & fuly A
I g w0 arerd & 7
# g Tgt aewee ¥ e W
g & 3w & art # o aprerd @
st ameres g ?
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W xo o wm: WY 7 G
A or gum faar § fs @@ wwdr W
& %7 git fzcrwee w12 3% s wfw
A 37 gEr 9T gw faee w3

o ool o : o g @
ATy A ?

st 5o o AMH T NEM
Wt & fa¥r & oY gt o O =
fors faram a1 )

i sRRE: A TW W
ST WA oy owT ar @ E 7

oft we T wmm : famr forwre fvg
T FET AT AT & 7

wud mRT: A o §

ot o KRN : w9 qF
w4 7 werw wWERY, SO St #
wfge, ag 3w & | I7 & 909 (& A
L U A

sfigoqowmn : w1 IFA
wgr & 39 W gW A woy griwfaes
wifrg | SR F AR
atit § W ard el gxfasre s &
I I FATEN FT AT |

ot oo wdlw ;. wEqw wEIE,
qg qF ¥ Tg@ATH N g W &
g 6 warT wat gF & At § o
i ¥ gux &1 wit I T
e WY AW 9T THT MAT § I H wET
o ¢ fe goet sfaat §, Aee-faarm
wfe, e dfa o aoer foert
mEI@mAE | &g
wrgn g wfaar Srd € § @A § ar
whAw A E? wHafefiaw
afy qT it qrfdem & wwe fea ox
ofy wekive ag arelt & fs oficens
7 7 Wefogmes QAT 97 waw
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fom, 7 WwWeg)afie o wea
frar o 7 ez fewrveT 9% W
T Q@ § W s gfaw & & @,
2T TEAHE WY S & R arfeee
qGT ¥ WER § f fel) o sy
& gt wr fEEr g w1 pwWR
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@ w1 s fed o e g At
¢, uedfa a1 TEET @1 99 W W
T ATHAT § I agEIERT WY 3gr
AT A& & W ST F amg famd S
aerw faar s <@ 2,

wforar areY a9 AW ST & WY
*Y AT Er § A 5T gIATT F WL T
FE1 fF gui mER B, T 1 R
wawa & ! #qer s § e oow
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1 I 9 W w6
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wa A ¥ oz & fe w fe
orfeer aradr w @ w1 Are @Y
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et o TR o AW AW Al A
O W AF OfeE WO WY g A
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Nt @ T AMA: T8 AL W2
T & Y oA war

ol AETIW A . qr7T T FAT ¥
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o AT AWA: Al T o9
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fowmr & oy fepe ferdit fie arfe-
= & W T O et § o
arfeRrT ¥ vy qw & W A o
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Wt ¥ T W ; oE I ﬂff
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77 A ot & § o frpem o
aifeears Y & wra? ¥ § fe oA
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Fon wgm | @ ey w A 3w
y wyy k tw Ay o A §, AW W
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7 fagey fam et warmmd o ol W
i fem g, N R o @ma
7 ¥1€ e fr 7 w3, oy Afw %
At | ww far agt ofr ®ré o an,
nfe 39 AWl w1 gERTT AT AT
M 7= qewry & Afr § fevarw s
A

qreYg geeg ¥ o qare g fory
a7 &7 qi bl gf—wr ot e
mriqr & I A dwET EW 3T N
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PAPERS LAID ON THE TABLE

APPROACH TO FOURTH FIvE YEAR PLAN
CoLLxCTION OF STATISTICS (CENTRAL)
AmENDMENT RuLes

THE PRIME MINISTER, MINIS-
TER. OF AUTOMIC ENERGY, MIN-
ISTER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMAT] INDIRA GANDRI): 1
beg to lay on the Table:

(1) A copy of ‘Approach to the
Fourth Five Year Plan [Plac-
ed in Library. See No. LT-
2333/68].

(2) A copy of the Collection of
Statistics (Central)

Notification No. SO. 2987 in
Gazette of India dated the Tth
September, 1868, under sub-
section (8) of section 14 of
the Collection of Statistics
Act, 1953. [Placed in Library.
See No, LT-2334/68].

12,52 hre,

TRANSFER FROM JAIL AND RE-
LEASE OF MEMBER

(Shri Madhu Limaye)

MR. SPEAKER: I have to inform
the House that | have recelved the fol-
lowing two communications dated the
28th and 26th November, 1888, res-
pectively, from the Superintendent,
Central Jail, New Delhi: —

1. “1 have the homour to inform
you that Shri Madhu Limaye,
Member, Lok Sabha, has been
admitted in this jail, the 23rd
November, 1888, on transfer
from Patna Central Jail
(Bihar) and will be produ-
ced in the Supreme Court of
India, New Delhi, on the 25th
November, 1988,

I may further add that he will
also be produced in the Court
of Sub-Divisional Magistrate,
Saddar Monghyr, on the 28th
November, 1968, in case Uls.
151]107—117 (3) Cr. P. C. in

Amend-
ment Rules, 1868 pub'ished in,
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re;pome to  endorsement
dated the 20th November,

1968, recorded by the said
Court at the back of the war-
rant for Intermediate Custody
(Section 344 of the Criminal
Procedure Code).".

2. "] have the honour to inform
you that Shri Madhu Limaye,
Lok Sabha, was produced in
the Supreme Court of India,
New Delhij, on the 25th Nov-
ember, 1968 and was re’eased
by the order of the Supreme
Court of India, New Delhi,
the same dav.”.

SHR1 NATH PAI (Rajapur}) We
would like to raise one important
point, If T have understood you clearly,
you have read out from the letter and
stated that the communications are
from the Superintendent, Central Jail,
New Delhi, and are to the effect that
Shri Madhu Limaye had been brought
to that Jai] on the 23rd November,
1968. Today is the 27th November,
1968. I know how the post office is
functioning. May I know it takes so
long for this basic communication
(which is under our laws to be imme-
diately communicated to you! 1o
reach you? Why is there this kind of
apathy and indifference? This s
something very scrious. We would
like you to get an explanation. This
is not the first time that we have
raised this matter.

MR. SPEAKER: We received the
communication yesterday evening. I
think that in the case of the first com-
munication there was delay, but the
second communication about his re-
lease. . ..

SHRI NATH PAI: I am raising the
question of delay in regard to the
first one.

MR. SPEAKER: According to what
they say, the transfer was made Cn
the 3rd November We shall have
to verify when he reached here and
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all that. He was transferred from
Mongyr. So, the time taken for the
journey is also there.

SOME HON. MEMBERS: Every
time. it is the same story.

MR. SPEAKER: The time taken by
the journey is also there. Therefore,
the details are to be looked into,

it wwreTw qem (et A
wegw wgRa ag Wy fewa o
At g fas oow & wW ol g, W
T ¥ WA AT R gt Ave A
¥ ¥q iy i AT 7 wre deen AR

COMMITTEE ON PRIVATE MEM.
BERS BILLS AND RESOLUTIONS

FourTieTH REPORT

SHRI KHADILKAR (Khed): I
beg to present the Fortieth Report of
the Committee on Private Members’
Bills and Resolutions.

1254 hrs.

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Clamse 2— contd.

MR. SPEAKER: The House will
resume further clause-by-clause con-
sideration of the Indian Railways
(Amendment) Bill.

The Business Advisory Committee
had allotted 3 hours for this, but we
have already taken 6 hours. At least
now, we have to finish it quickly. We
are having clause-by-clause conside-
ration now. The general discussion
had taken 6 full hours. No doubt, it
is an important Bill and it is good that
so much time, in fact, double the time
allotted. was taken. But I think we
shall have to finish the clauses a little
more quickly.

We were discussing clause 2 and the
amendmaents - thereto. Bhri Lobo Pra-
bhu may now continue his speech.

AGRAHAYANA 6, 1880 (SAKA)
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SHRI S. M. BANERJEE (Kanpur):
We should have at least 2 hours more
as there are 83 amendments.

SHRI LOBO PRABHU: (Udipi): In
my gpeech yesterday, I was develop-
ing two ideas. The first was that it
was not good for labour, unions and
for the parties supporting them to go
against public opinion. The second
was that it was not good for parties
which are so interested in these
unions to create an image that they
are against public opinion, which
image is also confused with the image
of the whole Opposition. 1 would like
to state here that we of the Opposi-
tion would like to stand shoulder to
shoulder with every party in this
House: we stand shoulder to shoulder
with them when they are in a posi-
tion to have public opinion on their
side. So on this occasion, T would like
to appeal to the parties gsupporting
labour to realise that we are also for
labour, in the context of the whole
countrv, in the context of all work-
ers. in the context of the economy.

SHRI GFORGE FERNANDES
(Bombay South): In the context of
exploiting them.

SHRI LOBO PRABHU: In this con-
text, if they would like us to support
Isbour. we are ready.

1 have moved my Arst amendment.

Now I come to the second which is
Lo the effect that in respect of squet-
ting and other forms of satyagraghs
the provision should not be restricted
only to those who obstruct the move-
ment of trains but should apply also
to those who obstruct the use by the
public of any form of facilitv avall-
able to them whatsnever.

1LFT hrs
[Mr. Derurr-Srmaxmm in the Chair)

It ig quite possible. for obetructing
the public. to go on with a strike In
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[8hri Lobo Prabhu].

regard to the issue of tickets. It is
quite possible to prevent people from
travelling it the ticket collector says:
‘] am on strike, You will not be able
to have your ticket'. It is quite pos-
sible for the station staff not to open
the gates or otherwise prevent the
movement of passengers to trains. So
this particular provision, to be effec-
tive, must be extended to all em-
ployees of the rallway concerned with
the travel of the public, not to be
confined only to those who are pre-
venting the movement of trains.

SHRI INDRAJIT GUPTA (Ali-
pore): Really a pro-labour sugges-
tion,

SHR]I LOBO PRABHU: This is
certainly a pro-labour suggestion be-
cause among the passengers, the lar-
gest majority are workers. They may
not be railway workers, but they are
workers and they want to get to their
work: they do not want to be pre-
vented from reaching their place of
wark.

1 stand for labour, not for a sec-
tion of it. 1 stand for the whole
labour of this ecountry. 1 would,
therefore, press that Government ac-
cept my amendment that this provi-
sion should be applicable also to those
who are concerned with travel faci-

lities, to those who deny or delay
these facilities,
it faewawre qviw (AEEIE)

ey gy, &7 o\ dw fear
? W foy fer & fe o fadow
oIk AT SRIT Y, I T wd ag
fr—

“If a railway servant, when on
duty, is entrusted with any res-
ponsibility: connected with the
running of a train, railcar or any
other rolling-stock from one sta-
tion or place to another station

"or place...”
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forr® grer fie ted & ot sl
forrd gre & Yw ®7  wETH W qrU
fear mar §, & w 2qr 9T 3w qfr
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1 1890 ¥7 #, ¥w ¥ cfefeafr &
WARTY, ®HG § WA AT wW &
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Wt & W T s g & e
A areft ¢ are aw @ 9 § afer
TR HUEE & 97 Wt oy ggiey
unm A gu & faa f& = wd-
wifral & sfsament &1 "W A
A& g7 AW & weA § o wleanear
A 7% fromeeor g A% 1 Wi
& w5 v wmpe afeetr e
TE |

w7 7, o wwa gw fafga R
T wrrn & & & vy & fe o aq &
T ¥ eI IANT WAty qiw Ay
T € oy e qtw & Wy AP &
T X % T wT famr arg wife
WX A% w3 d¥ ¥t sqwewr A4 WY
arft aw T T T A AR
T & wrw wow i fe sl v
It woirew FY aftwre w7

13, hrs.

The Lok Sabha adjourned for
Lunch til} Fourteew of the Clock.
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The Lok Sabha reassembled after

Lunch at Seven Minutes; past Four-
teen of the Clock.

[Mg, Drpury-SpEAKER in the Chair]

RE: STRIKE BY LIC EMPLOYEES

SHRI §. M. BANERJEE (Kanpur):
Sir, before you start, I have a small
submission to make. I request you to
kindly ask the Labour Minister to
make a statement, because I am told
that he is doing something. We have
heard of an impending strike by the
LIC employees. (Interruption).

AN HON. MEMBER: What is the
point of order?

SHRI S. M. BANERJEE: Kindly
hear me. It is not a point of order.
[t is a very small submission, and &
most humble submission. I request
you to kindly ask the Labour Minis-
ler to make a statement at least to-
morrow as to what the Government
is going to do, what steps are they
taking to avold the impending strike
by~ the insurance employees. 1 would
beg of you to ask him to make a state.
ment

Besides, we should also know what
the Government is doing. Bui un-
fortunately, nobody is here, Later on,
it should not be said that nothing
could be done. We want the Labour
Minister to intervene effectively now
and avoid the impending strike of
the insurance employee on the Bth
December. I request you to convey
our feelings to the Labour Minister
and to ask him to make a statement,

SHRI SHRI CHAND GOYAL
(Chandigarh): Why permit one Mem-
ber alone? We have an equal right to
be here. | want to add that this mat-
ter of the LIC /mployees is a wvery
important one, and since the Govern-
ment 18 in the habit of taking up the
plea that politics ls working and it Is
the politicians who work up these em-
ployees to resort to strike and all that,
I think fhe geners! feeling is that you
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should ask the Labour Minister te
come out with a statement and to let
us know what the Government has
done or is doing in the matter to avert
the strike. (Interruption)

o Tordie Ty (D) : v
@S mff Wit | w6 o S
o faw oft & 1 gfam ¥ qU
rrerw fear we o § serd o oY

-

r |

ot wrei ey (werk-afier)
o & v § A et tw qwe
wée dto ¥ wrg dw & nyfeade
%o & fE wagEy A & fedt @
%7 T4 e w1 i) €
geaT™ dAgAwA | TH W 6 A
AAT T KT (viawrr) w W WY
argw fadgs & &7 o | O oft-
feafr qura 7 w1 o ) wwfed 6
s § fF we sese Agw
tfaqa & gt wo & wage wofr &
w§ oY g1 &% A faw 5o & oft v i
ST # AT ST € A 97
| T §H AW 61 g9 6 |

Wt qRo gwe Mt (qAT) o Wae
wto i ¥ ay grTw AW g
i § afew o oo wrfo Yo awd W
wfefiwn o & faq wear &
forfewny w & Ao W e & Wi
aafoan wfr wgiea o) vw wt ¥ qer
® e G wer o v ow
aqrr $r wifgg

SHRI S. KUNDU (Balasors): 1
have also got to say something be-
cause I am the holder of an insurance
policy. As s result of this strike, the
interests of the policyholdsrs are at
siake. Besides, the demand of the
workers hag been pending for a lng
time. 80, the hon. Minister shoule
come forward and make a slatement.
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oft faw mraaw  (awft) - S
* A AR aTO EA W A
wferen £ o ot & wife e a8
& v oot wke #Yo ¥ wd wwITCEY
¥ fow w1 ¥ fagr ¢ fF 2 gwae a7
o W TR R
W AT s I O§ GEr #
LU

SHRI 5. M. BANERJEE: 64 Mem-
bers have made an appeal to the Mi-
nister and that is being handed over
to the Prime Minister. The 84 Mem-
bers belong to all parties.

MR. DEPUTY-SPEAKER: The
hon. Minister has taken note of it.

o s (ki)
IR TP, §IU T AT e
semewatdagad o g
™ Waw ara sgww & ¥ e et
awYeT Y ager ¥ avfE aw gar 97 wree
A T

MR. DEPUTY-SPEAKEH: Notice
will be taken of whatever has been
said on the floor of the House.

AN HON. MEMBER: You should
ask the Prime Minister to make a
statement about it,

SHRI INDRAJIT GUPTA (All-
pore): Since it is a very serious mat-
ter, can weg not make a submission
that some statement ghould be made
in the House?

MR. DEPUTY-SPEAKER: Every-
body from the Opposition side has
made a plea that this is a serious mat-
ter and it should be taken note of,
and the Labour Minister ghould come
forward to make a statement. The
Minister of Parliamentary Affairy has
taken note of it, Beyond that, I can-
not do anything now.

SHRI 5. KUNPU: You may direct
nim -tn make 5 statement.
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MR. DEPUTY-SPEAKER: He hu
taken note of it.

ot Torax g : feaml wY 3T %
™ 71 dr6 T faeeT Tifg
foam #1 39 & ™ ¥ &% W A
fam ¢ § NfF & s aga =
g (saaumr) |

SHRI H. N. MUKERJEE (Cal-
cutta North East): I have a submis-
sion to make. You have permitted
some Members to bring up an impari-
ant matter, and this being g sort of
mini-zero hour you have permitted it,
and 1 am very glad that you have
permilteq & mention of this subject.
Since you have permitted mention of
this subject, it has acquired a gpecial
importance, and the responsc of the
Minister is not to be taken for grant-
ed in an implied manner, as you were
lrying to say when you said that the
Minister had taken note of jt. The
hon. Minlster is sitting here, and it is
his job to take note of it, but that is
not sufficient. The point js that once
a matter ig brought up with the per-
mission of the Chair, and it was done
with the permission of the Chair in
this case, the response of the Gov-
ernment thereto has got to be made
positively and not by implication or
by sllence or by the bounden obli-
gation on the part of the Minister to
take note of it. Therefore, we want
some positive statement by the hon.
Minister on this. Something should
be maid In this matter which ¥wou
know. Bir, is very urgent.

MR. DEPUTY-SPEAKER: The
hon, Member would realise that as
soon as we reassemble here after
lunch recess, somebody or other gets
up and ralses something. If he says
that permission has been given for
that, that is not correct. There s no
question of permission. No intimation
wag glven to the Chair. But since
many Mambers have pleaded. as Y have
said, the hon. Minister of Partlamen-
tary Affalrs, who T could say Is alwo
very much interestsd In. sverting the
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strike if possible, would certainly
take note of it.

AN HON. MEMBER: But he is not
dealing with the subject.

SHRI 5. KUNDU: If he is wvery
much interested, then let him say
that,

SHRI RANDHIR SINGH: Dr. Ram
Subhag Singh knows a hundred times
more about these things than my hon.
friends opposite.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What is the reply
from Dr. Ram Subhag Singh?

wTIF ®) AT igd iy arfarcaoer
maTATTrE WA Y 7 R
wErEg ® wEETAT wifgy e gv aid
#Y w1 AT § W 2y w7t % IF qU
w7 g% 27 e gw foeer g Y T
affrit & et & arg firw W wrerdr

oft vodre frg
temt & wha S
ot at «1 =
frar &

wefy, st areli W Fore fear § o
MR. DEPUTY-SPEAKER: His re-
ply itself is very significant,

SHRI KANWAR LAL GUPTA: Let
him md_wl.n‘nym

oy fow wrovew : off diqe ww
kg X e 1 o
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fawelt % gfcoal ®t wre faay, s
! ey Y & 0y W ww T @
wowa § 7

MR. DEPUTY-SPEAKER: I had
already asked the hon. Member not
to intervene. But still he got up. I
have already said that the hon. Min-
ister of Parliamentary Affairs has
taken note of what has been said, and
whatever has been stated on the floor
of the House will be communicated
or conveyed to the proper quarters.
On the spur of the moment it is
difficult to say anything further. As
I have said, whatever has been sald
on the floor of the House will be
conveyed to the proper quarters.
That ig the only thing I can say.

ot Ay fewd (gix) : ITeEw
wgreT ¥ &Y wy few § s o g9 Tt
T W T § wy e wrdd F e
T fagr wrm dfer agt 9T we TW
prfp@Emalag 7 g
o ¥ WA {g ¥ @ o] # Wi
At w§ fis ag g ot * a0 "
art & et A7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUBHAG
SINGH): SBhri H. N. Mukerjee had
pointcd out that this is not the zero
hour. So, no questions should have
been raised here. But he pointed out
that if the Chair had permittad it
then it could be raised. You said that
you had not permitted it, and, there-
fore, 1 kept mum.

ol Tex: o o R
o ¥ O et wfi

DR. RAM SUBHAG BINGH: Bbri
Randhir Singh, 8hri Sheo Narald,
Shri 8. Kundu, Shri 5. M. Banerjee,
Shri Ramavaiar Shastri, Shri Madhu
Limaye, Shri Kanwar Lal Gupta and
Shri H. N. Mukerjee have raised
various things. As you have yourseif
summed up, the fact that these
were not ‘by you, it is my
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[Dr. Ram Subhag Singh]

duty to take note of anything that
happens here in the House and to con-
vey it to the proper quartcrs.

—

14,18 hrs,

INDIAN RAILWAYS (AMEND-
MENT) BILL—contd.

Clause 2— contd.

MR, DEPUTY-SPEAKER: The
House will now take up further
clause-by-clause consideration of tle
Indian Railways (Amendment) Bill.
We were on clause 2.

oft oq femd (qix) : o
wgreg, ¥4 gw wrefn R (dvew)
frdow & Ty 2 qT D aEwET fay
§ 1 owen svitew @ fr R Qe ¥
uY wIT AT AET AT W F 1007 WY
100, ¥7 S wr gw fear Wi
ag dwte & vafag @ wrg fe 1000
T 100 #F %1 BwT ARy & W
afrardr wfwre § s T st
& o afrardr wfewre & 97 § Fav
TSI ER |

Hfeam™ ¥ T 19 # g9 AN w7
To #To ®ro wifx ¥ W gfardr wfa-
e e 6 7 § 37 F dfre s Ao
o e Ay e F § 7o

wgw § 1 wh A wed fe
arfgT fem arii & fir @ oy gew
IPW uoA @ anw faedae 3 o
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wa § @ W % fatw o0 @
we @I WET E | qg %1 e
W QR Y 9E A W O W
e wiewe & f§ A7 wfgwra §

arf wrawwar A @ W9 R
g%z € 517 100 W ey | I@ H
g o @ fw o

“If a railway servant is in a
state of intoxication while on
duty, he shall be punished with
fine which may extend to Rs. 50
or where the improper perfor-
mance of the duty would be likely
to endanger the safety of any
person travelling or being upon
the railway, with imprisonment
for a term which may extend to
one year or with flne or with
both.”

T | 6Ta ¥ g & fory weew fiwar
raa A g F Afi s @ f 100
(g) ®fT 100 () # I=w =
| i Ay fn o I ¥ gl ow
FeaEA w o A fedt ot JEE @
AN W gAY qPWEAT I F at #
ara 101 * gererw fwgr mar &
aw grkafrs fgg & @ o
TR W & o} aw oy Ay wfaer
TORTT T9Y a7 &Y B W f 7

wgt & 100 (F) w1 waer g,
oy wawfal & wa gwe  AmTfoR
S edmrd  swmHenregr?

Tampering with signal, ete.

Ofer v & art * IR dw f @
wrad 126, 127 X 128 § W W
ey | fT A wfewr w ?
(vrewra) & W s W I ger
fe aw www 2wy wT qTEET OmEr Wt
w IR o wiw W e
firmrr o7 fir wr @ wfirere fow wiyg
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ufwr & ? & qu W g fw
ufer a7 wfgwc W =
Foar wget @ 7 & wAeaw wfe-
w3 w1 frdw wafawr st @ E
I Paw feqr amT #1100
(g) = 100 (¥) & 57 ®1 A
gfgwre fadi a7 & 70t w1 JOw
foqr mn & W I AET ¥ AR H
g s % feer mT @ 1 wW # Ot
ez ® Fraro 181 # 99 F oferiw
ey mn & oY 3w # Wfew oy A
a2 fis 100 (m) & 100 () F
N qF § I W wfEdew @
wrg s gfem #1 faer aree frsre
w0y w1 wiowre fagr o wr

tora W (oft ¥ Wo gaATHT)
I 100 H 71

Wt wy fewdr: w9 TEW W
z @ € ¥ AT AwET 151 K
fregme go & 7

mE WAAT WEEN AR AR |

ot wy food : wl gu @ @ A
=3 wY dofy wgveg oW & | § qwme
arr 1519 froens foar mT g W
Y urg ot 151 # fireger faemy mor v

ot Tofr g () o oW
wredt (51 ¥ frrerre Y g (vre-
wm)

wft wy forrd : & ay wg @ W fe
oW 3w Ao aw g fie gy Wy
it Jew ol a7 § 3 o wferd-
ww ey W, s aw ik wifer-
A aw o § aw gfem & fen
are firovere vk murawyd w1 aflr-
wre fwr e &, fow w1 fowre &
© o § okt O folt B
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W o AW 2 fe o e awi
2 qu aoff, afe oo or ik &, dfew ofr
THo Hro welfamgw & | w@ W wogw
“tlﬂlﬁﬁ'lﬂ'umoﬁo!ﬁ-
N ara 151 & gfem e w1, fen
arer fregeme w3 wr wfawre foar
T & 3w % Ak # vy & fr aw Qe
T §, TRVAR Qe g | Ay W
sgrdfe o ot qrc & 1 X
w7 wrge g f wmor e weor
7w ¥ TeAR SR ERTRY
arr § o firw o WY & w7 @ o
% 3yt w fasto fvar o v # 7
qfem ®wt famr aroer frewe Wk @1
Tvex w1 A wfewre feqr o § v
g garr wtfew wfewrer g3 wrwer
nowr 2o

oo & frdes v f fo oo
vraff & @ ¥ ow ff wvdt am
b form & sox & are # wrr wror §
g ag taw s

The Indian Railways Amendment
Ordinance, 1068 is hereby repealed.

¥ oy wrer v fadww # wewr b
ITwT A FRwWH fifwr o aw W
o €ifry Wt w1 g W W Wirfer
wi arv 151 7w # qgr firewr
B wT aw ¥ W w7 T 6T g Wi
= uTed 0w § "y fe W Ay s
wAbfar s e 1 v aw
" gEd & v @ ot ol e ay
ft wnii fe a9 ag wET W
et gt v & yew
¥ ¢ fedw worn g § die o
¥ frder wom g o T aw
ot wrl ofe qw ooy X erfiorde
o wry dare o ot | ot Yo Qe
twitmtafiscaw 9 {
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|t wy. fawd]

wif s T &, o swewe FE AW @7 fipelt 7 et w9 3 Iew

feafe mif & | @ W W wEEw w4 1 W faw & Aol wgew &

LR LIS G LR R i )
qinT |

oft e werst FaTh (AT
I WEET, W K AW # T
et W wogx AT e W erEe
& firere @ gu & o I fgm W
YW oEw ¥ ww # ) 9 dwrd ®
e fer o @y e ama
o7 @Y &, IR e A avg T a
TN T T fawm Fa=me Y
wft feafer daar g 1 & woE &Y A-
it wr gwdw s g fir 1g W 0w
frie @gat N WA @ W W
fawt %1 v gt § 1 & SEE arE
T s R @ imd 5o w
IR & T § o wifew a0 @, S
fod g & it qu & wqra §, feen
T, SO w7 W wEgrTar &1 wfae
WW F31 %X Gy friw Idr @ 6T
gt wgy &, fow W fawm e
#wlf &, foer favanw ag & 6

“The powar comu thmu;h the
barrel of gun.'”

o W W § @ A aifen W oW
wyw w2 fgarerw wpfoat € O
whwr Wiy & 1w dw ¥ Qe fewfa
§, o & wwww g fe ot W g @
™ wx W W & W fiw ooyt
W Y

v faw & gro W g Rogw
e oy s e & wecfer
gy it e f fr v 3w & mlw ma
fre g §, I ¥ g W, e whew
oforw w1 v Jew mf faw o d
mudﬁ!«ﬁmm

% @ g f5 @ s oaod wgE W
BITY & I T 4T AR FAT | 0% WA
fgaTems wral ¥ geaew § g, Mfew
& uw ww quAT wigar g o wifyA
¢, ®¥fee vimor & arq mEAT Wy 8k,
I ATY T WG AGH &1 W & !
for el a9 W& 7 §, W aoe
ITRY gt g 8, A few &g F ael
faraa H< aOET % qgea aw fie
T 9 0§ e e o fay
¥ | 2y wigarem &1 ¥ oo dae
sz 3 a% g% afaer saw teer
f wfer | w9 W W F wER q@
ufusre 398 6 @ § | G o Ah

(g) @ 100 (F1) gru =g wiawr
Iy o= fagr mar &
R Tt ¥ oF T mTowr
6 § ® § g AOgEn g W
o wagd @R mfew S S oo
Fi ® mfe s@ & wfawre @
o afgamams a0% ¥ v S afaer @,
R T |IEw § 31 9 o §, A
1 wiforw ¥ a1 3@ 9T wfaww "
N wNfiw & @ gk @t ofom
fwdr 1 arow & ake ¥ wy @ g
wrw § e e @ fdaw 6 @
feamers w0 & 3w fewn &, oY fggr w0
v fger @ § g & < T g Wy
fow wr & falr | T A ) WY
dritfrs W sfirr wor w7 g e o
Ll nﬁﬁw-&wi‘lh!ﬂﬁ
frowesk §1 .. ...

) =



¥ wgree & qaw g &ar A A
uoar ur 1 ¥ Helt WgiEq & qwRE
T W g ozt weoAm @ €
o fe f2eY 8 ot o7, agr X g
wifer ar O AT w1 Wi w7 S
@ & 1 99 whvm wwgR ww
o § SR @ 3w wETe w i g
T X § | Tog o ¥ faw groma §,
g¥t o7 7wy Tl FATar 9

IqTeEY AERA, WY wgy § fE &
aolt wew v | ¥ QF 9.7 wTT g
g v wgm p e Sl e s
T | T T T e @ e e
1§ g oy I § a1 W AW W
1€ wTH w7 & AT IEwr  |re £ qor
grft | SE% g § e (@) @
fowr & f§ ®€ wre wreRgTE dur
wTaT § W B we # A gee Wt e
ot | WfeT W A e fer i &
T T wmfeat Ofr ardt §
aw a1 g Arat e 3d Oy arft §
wina ¥ gro A, W wiwfa ¥
g aft wo faarfest & gro, egw
o sty & fifast & gro 1w
w1 wrdt ¥y e ar Wi S G v
Wit & ek & twoer o gngwe
T fun Uiy ST W wig A .

. AGRAHAYANA 6, 1890 (SAKA)

Railways 178
(Amdt.) Bill

T w6 7w W ad s
w§t | oW wre iy W oamg A s
Agreg wg WY wgt & wor Wil
T T ¥ arens Wiy 9T T Iy
A &t wrrear. § W el | et ?
I ST wT wIET oA T oW
T ¥ N gwgTafeAd gewetfaw
¢ g% aro o fimr g 1w w
wiTh T st § @ o

T Wi ¢ A x| faw ¥ ored Sk
faw w1 omew af ™ ¥

fot g% arr W | ook wpE
¥ AT JTEF e ¢ K Ay W
frafam wr wwe v & forr e o
¥ aw I A ygEr e aff wrAn
FTEFATE | TH AW WIT § SqH F TwN
gu &% ww vy ¥ qF AT @}
AW Aw g

“Provided that there is no ex-
traordinary situation before him
to do so and he is legally: au-

thorised to do so in order to ven-
tilate his grievances”.

wEt gy ¥ gy frdgw qf §
wren &1 & @ it W andw e g
fa w1 T T AW W T reTe T wrd
o & A I 97 sftwe e |y,
vefriet Qur wom B M 9 Qur wh
s wifgd |

w & g arey ate & sp wig
B 1 guTt Tyt somr § | @ qomew
# e ared et fF arery W =R
aaw N o dw ¥ s W g
&Y o, fergresne srafera o wwr firker
T erdawfal & ge s g
o\ o o ¥ st tvgwer o
& s e ¢ i v 9T wg mviron-
gtw fwrt $ifed ot eed ot = &
Tt W qRy Wifd |

o i & W & Qe
Wi g .
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SHRI INDRAJIT GUPTA (Al-
pore): 1 wish that half the concern,
which is being shown by certain
Members of this House about the
alleged plight of the travelling pub-
lic jn the event of a railway strike
taking place, was displayed last year
when the owners of the big collieries
not only threatened but actually
stopped the supply of coal to the rail-
ways with the demand that unless the
price of coal was put up they would
not supply sny more coal. That was a
strike, if 1 may. say 80, by the col-
liery-owners against the railways.
The hon. Minister knows very well
that as a result of that a large num-
ber of trains in various parts of the
country had to be cancelled. No
doubt, passengers were put to a lot of
inconvenience for that too, but never
did we hear anything then about the
plight of the passengers or the wick-
edness of these colllery-owners nor
was any Ordinance issued against
that nor were any steps taken against
them.

SHR] C. M. POONACHA': The
same thing did happen when the fire-
men went on strike. There was can-
cellation of traing and the travelling
public were jnconvenienced.

SHRI INDRAJIT GUPTA: Firemen,
of course; but not colliery-owners.

In 1060 when on the last occasion
there was a strike by Central Gov-
ernment employees—and may 1 re-
mind you that it was not a one-day
taken strike but a call for continuous
strike’—an  Ordinance was issued
very gimilar to the present Essential
Services Maintenance Ordinance, but
once that strike was over that Ordi-
nance was repealed—of course, Pan-
dit Nehru was the Prime Minister at
that time—and no attempt was made
as is being made this time to put it
permanently on the statuts book.

What in the reason for this differ-
enee, may 1 know? Ia it that this time
thére have been n\NBATOUE cases of
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running staff abandoning truins in the
middle of the line somewhtre and
disappearing? You have not been able
lo quote & single cese, let alone many
cases. Not one single case hag been
quoted. The only difference js that
over these few years the vindictive
and anti-labour attitude of the Gov-
ernment hag increased ten-fold. The
sole reason for persisting in convert-
ing these Ordinances into permanent
lawg is that they know that if the
Ordinances are repealed, the nume-
rous prosecutions and court cases,
which have been Jaunched against
thousands of Central Government
employees, including railwaymen, on
the ground that they have violated
the Ordinances, will automatically go
by default. It is only in order to
prosecute, persecute, harass and vie-
timise them through the medium of
police and court cases that they are
persisting with thls measure.

The net upshot of this, whether you
like jt or not, is that there is a per-
manent and blanket ban being put on
the right of railway employees ever
to go on strike under any circumstan-
ves. That is what it means. | want
the hon. Minister to please tell us
when he replies whether such a dra-
vonlan provision exists in any other
country which is supposed to be run
by this kind of parliamentary form of
government. Railway strikes take
place elsewhere also. We are reading
about them in the papers every day.
Two or three months ago there was
three-week long go-slow by British
iailwaymen under the leadership of
the National Union of Railwaymen in
Great Britaln. That lasted for three
weeks and it was reported in all the
press. A number of trains had to be
cancelled and, no doubt, there are
passengers in Great Britain also whe
were put to inconvenlence. We have
never heard of an Ordinance ar
arrests or firing—nothing of the kind.
What happens there we would like
to know.

Yesterday he quoted something
from Shri Petsr Alvares, a sireular
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or something. | am sure that the Mi-
nistry and the Railway Board have
also seen—unfortunately, I have not
that copy with me here because it is
an old document—the circular issued
by the same All India Rallwaymen's
Federation on the eve of this strike
of the 19th September specifying
directions to the running staff ag to
what they should do if at 6 o'clock
in the morning of the 19th Septem-
ber they happened to be running a
train somewhere in the middle of the
line. They were not told that they
were to stop the train there and aban-
don it wherever it may be in the
middle of the jungle or the desert
and walk off. There was a specific
direction given there that they were
to take that train to the next nearest
station, (Shri J. B. Kripalani:
Muybe, a flag station.) whatever that
station may- be, and then only they
could leave. A lot of tears have been
shed as if something terrible has been
done and people are abandoning
traing in the middle of the line and
going away. No such thing has oc-
curred. what happens in Japan? What
happens in Great Britain? What hap-
pens in France? What happens there
when railway strikes take place and
go on for weeks together? Therefore,
I must say that this ijs an extra-ordi-
nary provision,

Then, they say it is all due to the
fact that he may abandon his duty in
the middle of the line somewhere.
Is he entitled, according to the Min-
ister, to go on strike if he Is not ae-
tually running the train? Suppose his
duty hours have not commenced, the
train has not yet left the station of
origin from where the train {s to
leave—the train is still standing
there; there is still some time to
leave—and g strike takes place ag a
resuli of which the train cannot leave
the origina]l station because no run-
ning staff is available to man 1t. Is
he allowed to go on strike? Will they
be allowed to go on strike? They ure
not sbandoning the train in the mid-
dle of the line somewhere. This puts
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a blanket ban on everybody that You
cannot go on strike,

‘What happened in  Pathankot?
There, all the trouble which took
place, firing and killing of the people,
beating the workers, beating up wo-
men, etc, happened before any train
left Pathankot The first train which
was due to leave in the morning, 6.30
A .M. or some such time, would not
leave because no running staff came
to run it. As a result of that the
police went on rampage, shot down
the workers, beat up the women and
all that. How does it come within
that? This means in no circumstances
they are to be allowed the right to
strike,

When the recognition is given 1o a
railway union, according to the rules
framed by this same Government, it
is said, b:fore going on a strike, you
must take a strike ballot and, after
the strike ballot, if the majority is
in favour of the strike, you must
serve a notice of strike—so many
days notice must be given. etc. etc.
Evervthing iz being just put into the
waste paper basket. This iz no longer
necessary. You cannot have a ballot
now: you cannot serve a strike no-
tice: you cannot do anything. You are
not to go on strike in any circumst-
ances whatsoever, That ix the mea-
ning of this Ordinance which Iis
sough! to he replaced by an Act.

I suggest that this is something
fantastic and unprecedented. Buch a
measure has never been taken In any
country before. This is simply for
the sake of pursulng court prosecu-
tions and harassing these people.
The-. should not be so petty-mindad,
mean-minded and it is a repressive
attitude they are adopting. 1 have
moved my amendments. I do not want
lo take more time of the House. 1
oppose it. They should withdraw it
and repeal the Ordinance completely.

MR. DEPUTY SPEAKER: The hon.
Minister.

SOME HON MEMBERS ross—
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MR. DEPUTY-SPEAKER: Let us

finish the clause-by-clause considera-
tion,

SHR1 RANDHIR SINGH: Sir, is
the weord 'mean-minded’ parliament-
ary? 1 want your ruling on that.

SHRI INDRAJIT GUPTA; 1 said.
petty-minded. . . (Interruptions)

SHRI RANDHIR SINGH: You said.
mean-minded. This js an abuse.
There cannot be a more abusive lan-
guage than this.

MR. DEPUTY-SPEAKER: You may

say it is an abuse. It ig not unparlia-
mentary.

SHRI RANDHIR SINGH: It is
strange! The word ‘mean-minded’ is
not unparliamentary?

MR, DEPUTY-SPEAKER: Now 1
have permitted only those who have
moved their amcndments. 1 am not
permitting those who could not do
it or those who want to speak on
amendments because we have already
excerded the time-lmit.

ot wy fomdt . Iurem A
it s mTE ¥ e vy 9@
‘m-n'tl

ot arek o ¢ SoTERE TN,
T Ay §

MR. DEPUTY-SPEAKER: 1 am
saying about Clause 2. I have per-
mitted only those who have moved
their amendments.

. .SHRI KANWAR LAL GUPTA: 1
want to speak on this Clause. This
s a very important Clause. (Inter-
ruptions)

MR, DEPUTY-SPEAKER: 1 canno’
allow a debate on this clause, We
have already exceeded the time-limit.

SHR! SITARAM KESRI (Kathar):
Yesterday, you had made a commit-
ment in the House that you would
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allow me to move the amendments.

So, 1 request you to please allow me
now.

MR. DEPUPTY-SPEAKER: Let us
finish the clause-by-clause considera-
tion. I# 1 permit you, then Mr. Kan-
war Lal Gupta is wanting to speak
and there will be so many others.

SHRI SITARAM KESRI: Please
listen to me, Sir

MR. DEPUTY-SPEAKER: Already
we have exceeded the time-lUmit. 1
will permit you at the final stage |

SHRI SITARAM KESRI: Please
hear me. Sir....(Interruptions)

MR. DEPUTY-SPEAKER:
amendment to thig
there

Your
Clause is not

SHRI SITARAM KESRI: It is there.

MR. DEPUTY-SPEAKER: Mr. Kali-
ta has not moved; Mr. Jha has not
moved. So many members were ab-
sent at that time. Therefore, please
resume your seat; please co-operate
with the Chair.

SHRI SITARAM KESRI: This is a
very important Bill. 1 am the Presi-
dent of the North Frontier Railway-
men Union. 1 must be given an
vpportunity to speak here. I have to
soy many things. .. (Interruptions)

MR. DEPUTY-SPEAKER: You will

t opportunity. Please resume
:r\zu:'nse::?o As 1 said, let us finish
clause-by-clause  consideration. 1
have given chances to those who have
moved their amendments. To those
who have not moved amendments, T
shall try 1o give an opportunity at the
final stage. Mr. Kesri, if I permit you
now, 1 will have to permit five others.
1 will give you an opportunity later...
(Interruptions)

SHRI DHIRESWAR KALITA (Geu-
hati): 1 have moved my smendment.
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MR DEPUTY-SPEAKER: I am
sorry. Yes; your amendment is there.
1 will permit you only one minute.

oft ok s ;. gaTsTw W,
v " £

MR, DEPUTY-SPEAKER: Have you
moved them?

sft md sy A dwfen
MR. DEPUTY-SPEAKER: 1 will

permit only one or two minutes,

ot wiwrr wTe qvar
5y off dwrer o fer 3

(wrer)

MR. DEPUTY-SPEAKER: You were
not here when amendments were being
moved.

You should be very

Mr. Kalita

brief.

SHRI DHIRESWAR KALITA: Yes-
terday, the hon. Minister, Shri C. M.
Poonacha, made @ political speech as
if the whole of India was going on &
revolution on the 19th September. He
based his arguments only on this as if
on the 19th September there was to be
a revolution or something like that.
That was not the point. In the state-
ment that has been lald on 11th Nov-
ember, 1068, it has been stated:

“In the context of the strike
which was threatened on 18th
September, 1968 by certain orga-
nisations of Central Government
employees, including a section of
-railway servants, large scale in-
cidence of oconcerted action, as
mentioned above, was apprehend-
ed . bl

MR. DEPUTY-SPEAKER: Please
confine your remarks to your amend-
ment. This is not o general debate
You may speak only sbout your am-
endment.

SHRI DHIRESWAR KALITA: I am
coming to that,
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Yesterday he made a political speech.

He did not deal with this subject at
all as to why this enactment was ne-
cessary. Thiy penal provision which
he hagy moved to amend the Indian
Railweys Act is not at all necessary
because there are other measures like
Unlawfu)] Aectivities Act, Preventive
Detention Act, Central Industrial
Security Force Bill, and then in all
the States there is the maintenance of
Public Order measure. Sections 151
and 154 of the Cr. P.C. and all other
Acts of the Government of India are
there. In spite of these things, this
Government wants more powers, If
you want to go on enacting all these
penal provisions in India, were will
democrucy stand? You are torpedeoing
the whole democratic movement In
India. You are responsible for that.
You have pot said a single word for
need-based minimum wage. You have
not met a single demand. You have
not removed a single grievance . .

MR. DEPUTY-SPEAKER: You may
please come to your amendment. I
will not permit general diseussion
now.

SHRI DHIRESWAR KALITA: Let
me give vne example in Assam. In
Gauhati the rallway headquarters
acted in collaboration with the Gov-
ernment of Assam through the Assam
Public Maintenance Act. The Rall-
way headquarters have been declared
w protected area. There, all workers
have tp carry their identity cards
within 200 yards of that area. No-
body can hold a meeting No five per-
sons can go together. Even a mar-
riage celebration cannot take place In
that area. Mrs. Sucheta Kripalani
raised this point day before yesterday.
The hon. Minlster has pot replied at
all. These things are taking place,
Sir.

MR. DEPUTY-SPEAKER: Your time
is up. You wre not referring to your
amendment. 1 will not permit a gene-
ral d ! No, pl You may
refer to your amendment and mmke

your suggestion.
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SHR1 DHIRESWAR KALITA: In
view of all these things, Sir, my sub-
mission is this, that the amendment
which he has brought today for the
consideration of this House ig not at
al] necessary. So, my submisslon is

that my amendment should be accept-
ed by the Hon'ble Minister and he

vt e ¥ ot mafwr anfr W
TNz JeaT §, 39 wrio UMo WYo ¥
A &1 gl @Y o7 g o
ol ¥ famdt £ ag vw1 & s W
€ W wiwrdy dwew fr i o
%7 wur Ang, w) wE o W,

should withdraw his amending Bdll.

oY ATH WO : W AR,
Ih Aoy § forak aodw § & owi
T § | & s 7 N FY w0
g AT Ew e % & | WO Ao o
s ¥ for ogi 21 & o woy Wy a2
agr 7 oA o f wrd, wgi 5 HY w0
ufh ¥y a2 agr 50 w0 fea o
w7 wmt 100(m) & v ¥ 77 e
W

“Provided that if the Railway
servant abandons his duty in pur-
suance of the notice of strike serv-
ed by a trade unlon, the proviston
of this section shall not apply.”

vy T fmmw 97 9w TEw €
A1 Ty ATEA v A e HT WX ATAY
a1 wrk s et &1 SwA ¥ fre it
R eY® %7 I\ FE@ET Z AT AT
qarfedt #1 w1 Fr W AW A A
For st 7 o7 wR AR X A@ 9T 33T |
mw Wy AW AT AT SRR 9T W
are-wre s w0 ff v ¥ g fands
1§ W & qTw AW A9 & fAnoa
% fet wrwr & frg T & wfe Ik
o @1 ¢fea 98 fge @ Wi Wy A
drrer rforedam faqem & & ag 1o
2y »g fagaw &1 0w £ wwET A
< sorfeEl w1 gy w1 A gfaand
wfwre & Fawr i A7 | W9 gORT
# fwrrRTdY g1, A FTeT Wk UAe
Gie & FAwT w1 7YY B, FAWA 85
o FRAvA 105 e TN W ¥
fomr wrfe uae wTo *ftwrow wTET

qew ¥ 772 f) g ¥ ey e § mfy
Fw w€m ar fedft wvEe & o am
™ ® gAré ol wEr wTE gTomr
o agt & Ay WO A Y e Ty
fer s ag guAT w1 Afew XA R
A%t gfrgw gyarw w Aifew AT 2
arsrazr ot teegeare & wr § oefgae
feaqza vz ot sfagr v gfro
TEE AT AAFT HEGHT AT qEt e
T ST & e o mrfo THo WYe
¥ w0 & g AR AT &7 Arfen
¥ar & mY fov ag Afew = &, oW
¥ e sefgme fogza e
qAgA AT F4T |

TSN AR, MET OSH AT
w1 fasr & arqer oY grg 97 7 0o
fom & oifra v o, 39 ¥ 7 8
yETd &1 Wl T TF THA A qo
DL e g I AT
rfgga frrgee fe § W% I
AT FATAT TIT T, TEAE T W7 g
A I T A 99 & forw gy |
fasr & wrowr o gra @ & AT &
ax ¥ @ § e g &€ o sy
trwrpht s v ff T 3w fog
wTI TR wTr FTA , wad § ) feaw
W Q% ¥ W Aeew W N e
wgreg agt 9t &1 9% ¥ o A ¥
Tq 7 d1T Y9 ®ET &7 AWK A Y
T & EFATY TT I HATH ATHT S
R # & ag sgn v, a8
7% wfwere at whwrfeat w1 §, gy
AR ¥ I Afewr w1 o e
% ar ot g wifig W v
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(wowwrs) ... .. N gumT £
 forrz # & aewr wwwT | wwfag &
weft ET ¥t WR g W AR
% forrardy o T g §, & wigan
fr TR 3o AT W Al wR
T WAt w1 A gfardr wigwre
TEAS FT § I9 9 ® of O 74
F FIH T 6T |

oY goa fgwr & wwiree 47 fy wrk
a w1 feet & fram v 9w
¥ ¥ o T A gEer Stata @
AT IR FrF 7R F X gATAn
#Ea § qAl Frgar # fy oumew W=
uﬁf‘lgi%mcﬂtmﬁwﬁr THo
Fo aifew & waA F fEaEr X
gHeATe gE, Uwf¥EE #NE ¥ AW
& ¥ X faat & gzt § art
Hoel 739 &7 ) syaeqy &, 997
T a-fair § Ik OO0 77 FEA
21 7ET . 99 F FTO0U 9g FOTT TIT F7
ATH FrAT . HTT &7 A7 At g
& W qar A8 - qEaT e §,
I #1691 ¥ AN a| AN E
faedt = A & F=e Ay, f@AY W
F A AAAT W ogr dw §AfAae
T W9 aF f&d1 7 97 997, 78 AN
T qEr g 1 o9 § g & wEa) #
g9 S X 911 fF 662 wIT WG w7
e &v Ay @ e & -
afdl & FaT W 37 A0 w1 AW Ty
N FE =Aew TR TG w2
afeq o FHETd W AT £ 6
| W, A Afen TwT A Iww
(& A A war oW i 1 s
wrat ¢ ag 3w A} ) xafae & g
E e 2% s ® g am Wi
AT W W WL

15,00 hrs.

w3 i @wre § 100 (€)
:mmwuwuiu[ [
2453 (ai) LSD—1.
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100(g) & wiwfai & fag e
100 (fr)wiwifcl & fog aft wfes
o W A Amfor 8, Sewr W
wfgw &Y & fae & | &7 q@t
agw vz foft mamg o) gowg
ey <ot fieT weTag w w1 wirwre
rdm RET T A A ER A W
HETHE HIX W HY 4T I WX g~
wHat A g @ e

qraror amfos & Ay & qear §
wx & T & doar
gfrgrd 7Y famdy 8, &
ﬁmm%m;mw
T T et I aw e ad
gl gm, ﬁwﬁa@'@rﬁ
ST A ¥4 AT qH FT &Y
Fa wor it ?

méb‘i
»YA D

a.-i
a3

AT WY & & afy wgAr wngw
g & o5 & wo qa gfrar At &7,
afz & gfear & an & a1 fggeam
& faelt oft arifow & gfaay o air o
ot ff 3weT gF § A IaF fad o am
¥Y 37 1T 500 To AATY ¥ AT WY
R a1 @ § | ey i og savew
t & gar &1 a9 #r wag A7 whA
ifsr o AT 500 %o AN Ay
50 %o Hfadr aur 100 (Fr) $ AW 7y
ST aifed—

“Provided that this section shall
not apply to any acts done In pur-
subnce of a demand for better am-

enities to ruilway servants or pas-
sengers”.

= et 70 @ wawe ®
afrere wT a1 gt aTe ¥ {am-

arty oyt o anfige 8T
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oft elfwire v Rt IaTEEw
g ﬁw\#ﬁwﬂz&i,mqﬁ
I ¢ ek ¥ frg o firrz 7 Ty
ofed. . (wrrery) |

ot g W wEAW  (INA) ¢
o fame I a3 Ofed, @ s
wr o g

MR. DEPUTY-SPEAKER: If I allow
him now, I will have to allow several
others. I will give him an opportunity
at the final stage.

oft iwre @\ g1 @E faw
shafat & wfed & g &
fordr amam m @ 1 wfawrd 3w w w5
s qw 18 w72 aF wfAw &), 24 w2
a% gfaw &0, (s7a9m) .

MR. DEPUTY-SPEAKER: No. No-
thing that he says will go on record.

oft HiwTT ww q7aT

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I will
conflne myself to the amendments that
have been tabled and moved to ¢l. 2.

oft off¥Tr ATt TTar g9low
qEEg, AT A1g ATy gwr 2, A gEE
fardte ¥ wea  awwSE F@ATE

(Shri Onkarlal Berwa then left the
House)

SHRI C. M. POONACHA: There are
several amendments moved. Shri
Fernandes's amendments suggest low-
ering of the penalty for the offence.
Shri Viswanath Pandey's amendment
is for enhancement of the penalty.
Shri Lobo Prabhu's amendment seeks
to gubstitute the word ‘abstain’ in
place of ‘abandon’. Shri Kundu's and
Shri Tyagi's amendments as well as
Shri Kalita's amendment suggests that
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i one gbandons the train in connection
with a legitimate demand comeerning
his grievance, in such an emergency
or contingency, he should not be liable
to punishment under the Bill. T will
take these one by uvne.

SHRI OM PRAKASH TYAGI:

or
is forced to do thmt.

SHRI C. M. POONACHA: Yes, Sup-
pose a riot takes place. He may Luve
to leave the train and seek his own
safety. In such a circumstance, he
should not come under the mischief of
this Bill. That is his suggestion.

As regards Shri Lobo Prabhu's am-
endment, it atlempts to enlarge the
scope of the Bill. We do not want to
enlarge the scope of this legislation
under the term ‘abstain’. Very many
things would come under jt. 1 would
like to make it specific to the word
“abandon”. Only abandonment would
be considered an offence under the
proposed Bill. So, I do not accept his
amendment.  Such abstaining from
duty can be taken care of by the dis-
ciplinary rules and I do not propose
to introduce the word “abstain" here
and extend the scope of the Bill as
suggested by my hon. friend.

Reparding punishment Shri Fernan-
des has sugpested that it should be
lowered to three monthg or Rs. 50
while the other friend has suggested
that it should be five years gnd Rs.
1000. T think what we have suggested
is reasonable and I am not prepared to
accept those amendments.

The question has been raised whe-
ther the right of the rallway servant
to represent his grievances in a posi-
tive manner, may be by way of col-
lective bargaining, should be comple-
tely taken away. That point has been
forcibly placed before the House. I
might gubmit that over and above the
rights, the fundamental rights that we

***Not recorded,



193 Indian
all enjoy as citizens oy there are
certain reasonable restrictions placed
on us, certain obligations placed on us.
There cannot be only rights without
any obkigations. Reasonable restric-
tions have been placed even on the
fundamental rights of an individual.
This cannot be disputed. There 1is
something which is superior to my
own individual right, and it is the
community's, the society's essential re-
quirement jn relation to its prosperity,
its day to-day life. For the society's
day-to-dav life requirements I have got
to shed a part of my fundamental
rights if necessary.

SHRI MADHU LIMAYE: No.

SHRI C. M. POONACHA.: Article 19
clearly stipulates that. Article 19 is
absolutely clear on that.

SHRI MADHU LIMAYE: Reason-
able restrictions,

SHRI GEORGE FERNANDES: Are
you prepared to refer it to the 1.L.O.?

SHRI C. M. POONACHA: T gm not
yielding.

There is =omething jpuch  higher
than what 1 consider to be my indivi-
dual right, and that is the security
of the nation, the well being of the
nation, the orderlinesg of the nation,
the orderliness of the socirty, and for
that there can be reasonable restric-
tions placed on my individual right.
There is absolutely no doubt about it.
These things have been made clear in
the Constitution itself, and therefore,
1 submit that what is nttempted to be
done here is not to curtail the rights
of the railwaymen as such, hut to
quality such rights for the well-being
of the conutry. the essential require-
ments of the society and also the
orderliness of running the railways.
Therefore, I am not acccpting the am-
endments.

oft xrk s ;. we ww @

fgeerr & Y ¥ urfe qWo Wlo ¥
Y rfad .
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SHR] INDERJIT GUPTA: I want to
know whether under this Bill it will
be poesible under any circumstances
for railwaymen to go on a legal strike
Can they go on a legal sirlke once
this Bill is passed?

SHRI S. KUNDU: Reasonable res-
trictions can never take away the right
to strike,

SHRI C. M. POONACHA: [ have
nothing to explain on this point.

ot vy formd : ¥ s W o
| =qavar 7% ¢ fF qgw W) famr W
S WTHTC @ IER @ ¥ EAT RO W4T
@ 2 | g9 9 w1 fis e wfiwro
9T gg wrenw ¢ 0 5 A0 3 A
& |qTg TrATa @) vAT T IR &4 R
& s gm o g s e dfaa
¥ ooz aw g o i Afaam &
zarer o fear | & wTTd WA 9N
°TT AT AR g ofred ar ¥ &R
g1 a1 f& o wfasrad ™ aww

Q‘Vl ?

To assemble peaccably and
without arms. To form associutions
Or unions,

o W /T FAA (3) W7 (4) W
ot f|w

“Nothing in sub-clause (b) of
the said clause shall affect the
operation of any existing law in
%0 far ag it imposes, or prevent the
State from making any law impoa-
ing, in the interests of the soverei-
gnty and integrity of India or
public order, reasonable restric-
tions on the exercise of the right
conferred by the sald sub-clause”

o w ww (4) ¥ 0 ook Rk
v egwe aoft fedwget froas
warw qg Ferat wan e v faer & 9
O ¥ v g 3 ¥ wfger
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(o =g Frva]

afw Juwr faege won & fear
ot T & | e gw AT g @
¥ & wro gt Tared | ot it g
T & A% & vy e Tw faw & o
€T & avz =7 1€ ft fegfa oft 2t ey
#, $1E Tt 3T eaw &Y Y @ o
fo apAY ggaTer #r wwTEET Enfr | W
W a3g it faedt feafa o ag Foawm Y
At a7y & oA fee Tmar gy ATw
g 7o & ag domfaw g
7§l ¢ afew ag A WA FEAT AT
IR FEIXA, W TG IHIT G T
g srEaifim s et |
®T FREY gIT, OF a1 wiawTT a7
T RATET HATAT Y FAL FAE) WA
AT |

73 W4T A H34 & F & Jqva A
gm a1 fwz gw w g faw 1 ama 7@
g AT
MR. DEPUTY-SPEAKER: The ques.
tion ig very fundamental here. Now

there is no question of any fundamen-
tal right to strike.

SHRI K, NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: Please
resume your seat. This is a point of
order on which I am replying to him.
There is no question of fundamental
right to stcike. That is very clear
from the enumeration here given in
Article 19. But a question was put
whether it amounts to total ban or a
reasonable restriction on the activity.
That is the only point raised on the
question of reasonable restriction. I
am not competent ultimately to decide.
Reasonable restriction has been defined
by the Supreme Court on various
occasions, But I would like this clari-
fication from you whether it is so. I
do not know.

SHRI NARAYANA RAO (Bobbili):
Mr. Deput: Speaker, Sir.
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..
MR. DEPUTY-SPEAKER: Please
resume your seat. (Interruptions)

1 cannot decide this issue. But am
impression is given by your reply.
That question js there. Does it mean
that completely within the legal limits,
whatever the conditions, a strike would
not be possible after passing this law?
That was the question. I want a clari-
fication from the Minister. (Interrup-
tion),

SHRI K. NARAYANA RAO rose—

MR. DEPUTY-SPEAKER: It I per-
mit him, I wil] have to permit othera
also on this side. It is not possible. I
am not going to decide what is reason-
able restriction. He has raised a point
and I have permilted it. Do you want
a debate on this? I do not want a
debate. (Interruption) Mr. Narayana
Rao, I have repeatedly said that I will
not allow it. Please resume your seat.
When | am standing, you cannot stand.
I will not permit it. This sort of thing
will not do. Please resume your seat.
Am I to throw this point of order open
for debate here? Then it will take
time. As I have said, on the question
of reasonable restriction, neither this
House nor the Chair js in a position
to give a fimal verdict. It will have to
be determined by the Supreme Court.

oft ww fawd : 7@, A&, w9 T

mwy g

MR. DEPUTY-SPEAKER: No, no.
Please resume your scat. This is not
possible. Mr. Limaye, you wil! bear
with me that the question of reason=-
able restriction as it is stated in sub-
clauses (3) and (4), while allowing
some fundamental rights, has been
determined.

oft qwo qWo Wt (TAT) ©
& qu wfgwr § 6 faar man B,
Lrorfas w1 war £ 4 A

MR. DEPUTY-SPEAKER: There-
after, on that point, this House is not
competent to decide, nor the Chair.
Even if I decide it one way or the
other, it is not a final verdict.
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oft WaT AT : g STEnT Bt
gaAF
MR DEPUTY-SPEAKER: I have

asked for a clarification, and then let
us see. Beyond that, I cannot ask.

SHRI RANDHIR SINGH: rose—

MR, DEPUTY-SPEAKER: If I allow
him, then I will have to listen to the
other side also. (Interruption) All
right. You go on.

SHRI K. NARAYANA RAO: You
cannot dismiss this point within a
couple of minutes like this.

wit oty g : fedl e wgiam,
98 % Ag7 916 ara ¢ 1 fafrex amew
#1 976 ¥ U a1 7@ % f5 ofemw
R H, yafadr § v &L
(sraeva) . .
MR. DEPUTY-SPEAKER: Mr. Ran-

dhir Singh, are you arguing about the
point raised?

SHRI RANDHIR SINGH: I am giv-
ing my own argument.

MR. DEPUTY-SPEAKER: That is
true, but on that point only.

R o g t@mpE §
wEIAEN UL H, % Af 6-7
wrorat # gz fax 2 fr wre ofsas
e &, e T & (o faet &
e 9% 9T3T wga v Wt @Y oo,
w1y ¥ Tz fawt wrzT w1 g1 av fet
faTa %1 €1, a1 a2 g1 awar ¢ 1 qfemns
w2 & fody & egm w1 s @
wrar g | g AT 19 § § o AT 31
¥ wit & orgt o< fr afems qdaw ¥ fag
wif awra w5 ey § ) fedw @
afw ¥ g ar T, age ar ok fed
ofsere iy & fug feamr oY i,
g fewm 1 Wt wign @), TR
wift § | 3¢ ooy & gt < oft il
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¥ g4 §, €19« AXF §7 qATH &,
T WX AW W e & ) A i
&1 7% & fe o Ao 1 weE an
SRR #F aTEw w g g W o
A (R Wik ofers adw W oy
fewmee g ot swd fet & Tegw T
IO a1 wre efafies arew -
A W S g A ag W et
¥ g 417 § | vafag & x@ faw 0y
/I FETE |

ﬁmmw:wmn
gH! WY 91T 5 |

MR. DEPUTY-SPEAK.ER: I will call
you,

SHRI K. NARAYANA RAQ: Mr.
Deputy-Speaker, Sir, yesterday you
held and today also you have observed
that the right to atrike cannot be eall-
ed up from article 19, There are also
the rulings of the Supreme Court in a
scrics of cases which I can quote. For
instance, in Kameswar Prasad versus
the State, the decision was given
roundabout 1962 or 1963, wherein they
have clearly laid down that the right
to strike is not a fundamental right
guaranteed under article 19, because
they have the right of assoclation.

Coming to the present instance, once
you have ruled and once the Supreme
Court hag ruled, the question whether
the restriction on the right to strike
is reasonable or not does not arise.

8o far as the right of association is
concerned, there is absolutely no
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the light of these
discussion under article 19 will ba
totally irrelevant.

MR. DEPUTY-SPEAKER: | have
already stated that whether the res-
triction is reasonable or not has been
defilned by the Supreme Court in
various cases and neither this House
nor the Chair is competent to decide
that finally. The main question is
whether this enactment is tantamount
to a complete ban on the strike, That
is the limited question which has been
posed.

SHRI INDRAJIT GUPTA: Lel the
minister give his opinion whether it is
possible for any legal strike to take
place at all after this Bill iz passed.

sft W AT R : FINOA AR,
@ oF & @@ ¥ § f5 ww ag
sEidEr 7 § fa1d s
Algeere & 7 & a1 7w Afei oy
mrAarf s aTa. '“Tr'?fﬁ 3 9z
FHIEZAA T 2 AT A § TATN A4
¥ foir qg wewr & 5 wrgnan o0
g1 g1 T3 A1 1§ § TAF WA F
1% FqT FXIEE TR AT T7 &1 ATYAr |
wiq wrd feafa Tar Zfwn 5w g
=fsg qorrT g2 W TRAT AT &,
fama Ramgea A4 oo 1 Fw ey
ot frafa & st<7 'r73 40 FIIF
FT ARG £ 7 qF WATA LTI AG FT
wrd § @t Y g 4, 00 WX 99
§ gl T aFA § AT H F A%A &
it o1 Er 2 | a1 facgA TWeATE A
T EICT TC AT 1 X FAOTHHIA
¥ T XA F1 48 BAAT §TA H WA
vt fis wran ag SreaT St 3w
zqwa & farsrne & a1 7Y |

T w1 4z & rowe w47
E1eF & S92 a1 a7 TEAr
wiefggeer & faars 3 Wi wte-
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ZqWA & W HATHET UEAH wTqo
atat & fqars s w1 frwr fan
IR\ AT WA Ty wAez dv g
T« ag Crwafaw Aegwwrn grt ag 2
T O | A ag waen awd §
WIAT ag RbE ST MR T we
RN o gram § w4376 =igs
T & 7 € oF g feafa qar
T | 5\ e A w7 qwA ) Ay
AT Harag | sedz a7 2

SHRI §. M. BANERJEE: When this
Bill came up for discussion, some of
us raised certain constitutional points
and we said that the fundamental
rights of some citizens, who are rail-
way employees, are being curtailed by
this legislation. We moved a motion
on which you, in your wisdom, did not
give a ruling and the House rejected
it by a majority.

Thig question has ben raised by the
minister himself, He says this Draco-
nian legislation places only a rcason-
able restriction. All the Trade Unions
in the country are registered under
the Indian Trade Union Act of 1926,
1f it is necessary to form a Trade
Union, then thut Union should be re-
gistered under this particular Act of
1926. Then, if I belong to the Trade
Unlon registered under this Act, I have
the right to go on strike; though it may
not be a fundamental right under
Article 19 of the Constitution. I agree
with you there. But still 1 have the
right to go on satrike under the plece
of legislation which is also a creation
of this House. According to the con-
stitution of my Union or organisation,
there is a provision which the Govern-
ment of India accepted that ballot
should be taken because in gome cases
majority of workers may not agree.
Unless 75 per cent of the workers vote
in favour of strike, there shall not be
a strike and the strike should be cal-
led off.
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- Now, the question arises whether
this is a ressonable restriction or not.
H,t:' hon. friend. Shri Indrajit Gupta,
raised @ very pertinent question be-
cause a fear is lurking in the minds
of Railway employees that there is
going to be a total ban on their right
to strike. When the Joint Consulta-
tive machinery came—All India Rail-
waymen's Federation was a party to
it and they signed a letter ot intent
also—and when the gquestion arose
whether they will be allowed to go on
strike, whether the right to strike
is abjured, whether it is taken away,
we were assured by the then Home
Minister, Shri Nanda, and algo the
Labour Minister that it wag not go.
They said: “we want to declare the
strike as superfluous by mutual agree-
ment, that is by signing a letter of
intent by both the parties and we want
to declare strike as superfluous by re-
ferring al] matters to adjudication or
arbitration.” That js why people were
not joining the JJCM. They had the
fear that their right (o strike which
they acquired after 100 years of fight
with capifalistic system would be lost.
Now, the hon, Minister should clearly
state the position. This point of order
raised by Shri Madhu Limaye is per-
fectly justified. You should not give
a ruling on this constitutional point.
We wanted somebody to advise., We
wanted the Attorney General to come.

MR. DEPUTY-SPEAKER: That is
over.

SHRI S. M. BANERJEE: They did
not also agree for a reference tg the
Supreme Court. It is all the more
necessary for the Minister lo state
clearly, in clear terms whether there
is going to be a blanket ban on strikes;
even in the case of registered or re-
cognised union &nd even when due
notice of 14 days is given after tak-
ing the strike ballot, whether they will
not be allowed to strike. There is no
such Ordimance in the country. Under
the Industrial Disputes Act, after tak-
ing the strike ballot, if they give 14
days notire, whether they will be
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allowed to go on strike or not, the hem.
Minister should inform us clearly.

&t W SO : IIITE A,
ot g fermdr ot & o wewr gafener fiear
# 3% FHGT weg g & o 4 wred
qTHA TEAT TEATE |

oF A1 qrA qg @ I § fe
T wxq #1 wiwwe § fr ag v
wfaem & farars orar & ar off, =
T F T | UF &7 AT afqmer §
ot gat gart fraw & | faw & wae
TR g TWd w, dy o
A FAr @ get off & e
fargT 4 ¥ & for ar are e
IAGT AOTHA T F K ATAT G
4t gzt a7 | WAFPT G AT W
F AF1 F GIAT FAEA 1 FCX & o
A1 AT AT IAFT qATAT AW €
w1 ¢ wqitn Fgai o1 ot w won
qrzd & qY oAt wrgd & 1 fraw gt
TE ATAT AT L ITT 11 67 BN W
T 1T IATT G0 T 2 | AT WAT
dfaara & qaT wré a1 gr v ag s
# fx wogre T @ gEwa o1 ag wfeere
Fgi & fu 7z afaem § farg, o off
FA JATY O ¥41 Tq WOOFre £ W
ws= 7 AT T dm n wfawr g ?
gafr Torerer wgEg, # wmer s
a1 13 ¥ W19 wiEfaq s engt
E‘;"L-aws inconsistent with or In @e-
rogation of fundamental rights”
geifzw e § W ar & 6
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e Wt ¢ wwnew Telw
frgaam # warad aw s 9 &
WA 13 (2) gl & e fr ot
v fowr gom &

“The State ghall not make any
law which takes away or abridges
the rights conferreq by thig Part
and any law made in contraven-
tion of this clause ghall, to the ex=
tent of the contravention, be void.”

uq ITeq| WERA, AT 0% WG
§ fr ¥w qx g SteqETS(t T FY ATH
T OF TGT FEAT e ¢ | @i FH-
aifal & afaardr sfasi 71 69 /3
77T 3z T W E | N TEAE TR
1T oY 7y fomd 7 o1 9 32 A
WY & FaT wdr werey get Ad 2
a%a § gty +f awgw IEF 1o
#3gu § \ xufan & srgar g fo so
RIAS 9T Wesd TPARET & w19 M7
w1 Y7 T8 T 3G iy Ao agt wEa &
wer §3 gu fegeata & @rai wd-
wif@l &1 a7 afqard sfagr @t {5
dfgar & w7 fear gar & ag g% =
AT ATG | T I BHAT I H W G
&N g a1 §Wa @ e s dfea §
apw & 13(2) %1 7 WR 3%
fTweva T & wf wr wifge w
X a7 fawl 1 o w3 51 AT
wfeste § &% & afram & o7 53
w1 ot 9wt off wfgwTe § 9§ W W
¥ a0 { qTeA TR |

A R e 14 F A H wm
TR | o of} WY 5 agt o A W
wt wredt 7 vy s v € wgw w
®z g duiitew wyE A & @ aw w
wff wrrt § dfew af ¥ fag oF aqm
& forg g ey wafpre oft o ot o oY
R ot § s wie wrefew 14 WY
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F51 ¢ ¥ Hifwy | wfesyr 14 %
wgaT & 7 7 weafed fase f o @
ard FgaT ¢ | wafey ¥ et wgem ¥
o< &y Al ¥ 99 § WAk § oA
¥ & oy frdea wem 1 e wo o
w2 & st #1791 & Ferarr 1 goaw
X i § wafad & sfewsr 14 *¥
T fadie &9 ¥ smw 1 o e
FEAT AT g

“The State ghall not deny to any
person equality before the law or

the equal protection of the laws
within the territory of India.”

wa T oy, 2o § fw ag fadrw
ST e TF W0 O 919 AT § A1 T
§ o1 fergram & woigw aw & Ay
9 AT 1 A EIWA ¥ O]
gfgq17 § 9 @ SAT IET g a
gefgam (wegz mz & weda 91t 79
w1 wfe1e ars & 5o afaw v & afawn
a1 mav FEa fgm swET A1 #Hie
ug et & fey afz gw G oma o
7 (¢ gzmw 21 wfa;w o ql3md
gfugiz 7@ 2, HOHH Wi T2
71 ¥i1 gefrzam fogze maz # afast
#1 91 mfugiz fgar gor @ =7 wiaws
Y owmy w19 39 & afwe e Wl g
1 mizes 14 78 ARy e 4
o agr 97 AT | wHeH, faesa
® W1 9E 3% 9W U 3 F faArw
W W Tl W avg & fadaw W o
FomT F wiawz aff & )

Wtwy fewdr: STEw wgEa,
78 Qo § fr W Wl o v & .
vy § 1 & wrT wY A F afY o
WTEATE | W79 3 T g 4T A1 @wre
fiear § fis wrc amgareeY ¥ ag w
wrfexr w  fir ag wrp « frrdt wie-
Wt & 2o § Y 9w qe Efiwe St
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BENT FR ET waww wigwre § 1 qg &
wfwedrfer Yoy w1 ware var @ §
AR # Y Wy TR e fray
EIHT FY IH TT BAAT §H W A€
wfgwre & 1

TW T8A & A0 OF HATH T IS
mar A7 for 9T Wy w7 S fE
w7 ZEAF F7A ® whirwrr Fhrardy av
fes wfawred ? werc 2 fe s
T fadms & o g AfgwT g ®
gYfew @ a1 FAAT & IH F7 Sav AT
e ZA & g & Ay wfay
g1 73w 7 mfse & Afws ag
faafag o fifas femmw 1w
sara 97 2 w:fwT e wi wr fEafa
¥ & T A & | OF 61 IR (T A
¥ af a1 & am qm fF 7y frafaa
o1 frafaa §7 &1 79 & &R &3 0

TN G & |

st #F qa A gt @ e
Ffqur 71 T 12 " w Afay
# 3 qrEy § AV AAA SN AT AG 13
FY O FTIITITAT 1 13(2) T AT
g:

“The Siate shall not make any

law which takes away or abridges
the rights conferred by this Part”,

means, fundamental rights.

wifzfesr 12 ¥ <z #1 ¥fwfmw
Hag feargwr ¢ :

“In this Part, unless the context
otherwise requires, “the State”
includes the Government and Par-
liament”.

&z % qfoamar ¥ T ®1 gfosemar
#* arfeariiz wrfr § o v & o 'Y
wany s <fe dfearr o o
12 ¥ Rl O &Y et # qrfeifs
wreft § wie & arfeiiz ¥ dfweifey
wifsFy 1 e 757 o ff few e f
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AT Y ST AT § | 4 e aw } fw
W g WA N PR T T o @ &
qg dfeaT W 8T 139K 14, diefady
fawrr € &7 o sivdene v fy |
¥ zwaar g vt Y ?

Q% WD WO O g W
Lo o A

oft =y formd : qTEARAY I T T
& &1 wfwere & gafon afeaite &
afsterfzr e &1 war 1Y o &
o & 4 ¥ wq 35T TRAOE wETor
A E, 35 g W T & | g efeanie
g 717 9T gfma e gt .-
¥z oz ¥ o &7 F1F w13 TN
s 7@ & ? gefgsa foeg et o
fadas: st ot s at A1 7 AT ISTAT
Tt § S® AHT A9 F 47 1 g9
ag Jam@n a1 ur qfawa faee w 6fe
iz faez w1 v § o1 Arfilo
#Yfe02R 4T HaE WA § gET SOHER
TLER FT AT T FAT | TH AR
FETHEHA TICITA 11 7 57 (™ 1 gy
12, 1397 14 FY 7 § 9 F91A
ga1 T E | Afwedlzr wiferde a1 o
™ § Ae § W wry w1 e At Hdwe
LaCi |

# wifae & oft a9 f wfeaw
wre) wiEE M e ¥ 613
I WT GATT AT WOEAT | 9H F qww
R #1 g e ok § Wi
wia wow fegern ¥ dar Y &1 Qo
w i oy § ) v@ H Il Aoy e
%

“The right to strike work collec-
tively to vindicate legitimate grie-
vances would follow from the right
of collective bargaining.

But *because of its more serious
mwmpmw.
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the right to strike “is more vulne-
rable to regulation than the right
to organize and select representa-
tives for lawful purposes of collec-
tive bargaining which thisg Court
has characterised as a ‘fundamen-
tal right'” *

weifaey araifan w1 afewcatfar
wiawre mar a7 @ W g T w
getfagem & fassar 31 Aiwrgea=
A & gfawcF v i s A wer  fie
fe a919 & FO7 9 @i G grn
W fa
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“It is more vulnerable to regu-
lation. ...

nprwe dwifema 7@, o 37 A
& a7 gy wer g fw o

“In India, it may be expected
that similar views will be taken.
Thus, a right to strike, subject to
reasonable restrictions, muy be in-
terred from the right of association
as well ag the right not to work. .

STRAA AT A oAlen

“....which is included in the
frecdom of profession.”

Far P g frar @ 330 &1 ot
aw @ T

SHRI S. A. DANGE (Bombay Cen-
tra]l South): Mr. Deputy-Speuker, Sir,
in addition to all that has been said, 1
would request vou Lo give considera-
tion, while giving your ruling, to one
more provision in the Constitution.
“Thig Ordinance bans my right to
strike. Supposing the right jis not
there except by implication, assuming
there is no right to strike, there is my
right to offer my labour or to with-
draw my labour.

SHRI MADHU LIMAYE: That is a
fundamental right.
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SHRI §. A. DANGE: That is a fusa-
damental right. Whether you eall it
strike or do not call jt strike, I have
a right to offer my labour or not

to offer my labour. Secondly, I
offer labour, accept service, under
certain conditions.... (Interruptions).

You cannot alter the service conditions
without my consent. So, there iz a
contract in certain factories ang here
it is service conditions. My right is
there to withdraw my labour when 1
want. Thirdly, you cannot impose on
me compulsory labour. When | want
to withdraw my labour, if you say,
“No, you shall not withdraw it”, I
want to know whether this will not
come under article 23(1) ang (2).

SHRI RANDHIR SINGH: When you
say. it is a contract, the matter ends.
(Interruptions).

SHRI S. A. DANGE: Article 23(1)
says:

“Traffic in human beings and
begar and other similar formg of
forced labour....".

When I do not want to give my labour
und when you impose it by Ordinance,
it becomes n forced labour and ‘forced
labour and begar' are prohibited and
any contravention of the provision
chall be an offence. You please con-
sider whether this applies here.

Then, in sub-zectlion (2), there 1s a
proviso:

“Nothing in this article shall
prevent the State from imposing
compulsory service for public pur-
poses, and in imposing such ser-
vice the State shall not make any
discrimination. .. .". .,

Now, 1 claim protection under this
‘discrimination’. The railway servant
iz being discriminated agrinst as @&
class in comparison fo other classes of
employees. Therefore, it comes under
“on grounds only of religion, race,
caste or clasg or sny of them”, So, be
ig trying to impose begar or compul-
sory labour.
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MR. DEPUTY SPEAKER: The Lay-” the issue had been raised from this

Minister.

SOME HON. MEMBERS rose— (In-
terruptions).

MR. DEPUTY EPEAKER: I am not
permitting. The Law Minister is here.
I want to call him.

SHRI K. NARAYANA RAO: Mr.
Deputy-Speaker, Sir....

MR. DEPUTY-SPEAKER: I permit-
ted him once. I want to call the Law
Minister, Does he wanl to carry on
the debate like this? If necessary, I
will call him.

SHRI J. M. BISWAS (Bankura): We
want to hear the Railway Minister and
the Law Minister . . . (Interruptions).

. MR. DEPUTY-SPEAKER: Now no-
thing will go on record. 1 wil] call the
Law Minister and the Railway Minis-

ter. None-else will speak. (Interrup-
tiong) ",
SHRI THIRUMALA RAO (Kaki-

nada): 1 2m not making any submis-
sivn. I just want to point this out.
You have given ample time to the
Opposition members to expound the
case from several points of view quot-
ing not only Indian law but also
American law. Mr. Dange has also
given his arguments. Mr. K. Nara-
yana Rao claims to he a knowledgeable
person in law on behalf of our Party.
I would, therefore, request you to give
him two or three minutes to rebutt all
thoee arguments. . . (Interruption),

MR. DEPUTY-SPEAKER: May 1
now have the permission of the House
10 speak? Before I call the Law Min-
ster. 1 would like to say this. Mr.
Thirumala Rao has raised a question.
When Mr. Randhir Singh wanted to
say something—I know he makes @
contribution on such points—and When
Mr. Naravana Rao wanied to speak, I
gave them an opportunity because at
that time the Law Minister was not
here to enlighten the House. Because

side, I first restricted it to that paint,
to the remarks made by Shri Limaye;
I did not throw it open for a general
debpate, and when it was thrown open
to debate, I gave them permission. I
have heard Mr. Narayana Rao. The
Law Minister represents the Treasury
Benches so far ag this side iz concern-
ed, Therefore, T would not axtend this
discussion. We have already taken &
long time. I know, there are several
lawyers here who would come forward
it I throw it open, but that is not pos-
sible because we have already taken
such a long time.

Now. the hon. Law Mintster. 1f he
wants to know the background, T will
sum it up in two minutes,

THE MINISTER OF LAW (SHRI
GOVINDA MENON): I know . . .(In-
terruptions).

SHRI THIRUMALA RAO: T hope
you are not laying down a permanent
dictum that members of the Congress
Party have no right to intervene on
important matters when Ministers are
present.

MR. DEPUTY-SPEAKER:
very unfair. .

SHRI GOVINDA MENON: The
question raised being & question of
law, of Constitutional law, which s
rather diffcult, T would request the
House to bear with me if T explain the
matter slowly. The question is whe-
ther there is a Fundamental Right to
go on strike . . .

MR. DEPUTY-SPEAKER: Excuse
me. This has been decided, There is
no Fundumental Right. T have already
ruled that. The basic question is this.
There is an apprehension expressed
from this slde that the present mea-
sure ic likcly to take away the right
to strike; strike means with all reason-
able restrictions under our general
scheme of things regarding lsbour
policy. That is the only question . . .
(Interruptions).

Thig is

* *Not recorded.



-

2Il Indian

-

SHRI GOVINDA MENON: I am,

thankfu] to you for this. You have
already held that there is no Funda-
menta]l Right to go on strike . . .

SHRI MADHU LIMAYE: Who has
held?

SHRI GOVINDA MENON: That is
the ruling given ... (Interruption).
If the matter is still doubted, my
learned friends here need not go to
the American Constitution or Ameri-
can law because we are governed by
the Supreme Court .. .The Supréme
Court has said as follows:

‘It is only necessary to add that
the rule, in so far as it prohibits a
strike, cannot be struck down
since there is no fundamental
right to resort to strike.

Thig is laid down by the constitution
bench of the Supreme Court. This
appears in AIR 1962, Supreme Court,
page 1172, Column 2, para 20. If there
is a fundamental right, it has to be
enumerated ag such in Part I1I of the
Constitution. Nothing which is not
epumerated in Part III of the Consti-
tution can be a fundamental right.
You cannot invoke fundamenta] right
in a case where there is a written
constitution apart from what iz con-
tained therein. Often this is referred
to and my hon. friend Mr., Dange
referred to Article 23 and I am sure
you won't think there is anything In
it. Now, what is it that has been
sought to be enacted? In Clause 2 of
this Bill there are two provisions, 100A

and 100B which is sought to be enact-
ed. 100A reads:

It a railway servant, when on
duty, is entrusteq with any res-
ponsibility connected with the
running of a train, rail-car or any
other rolling-stock from ong sta-
tion or place to another station or
place, and he abandong his duty
before reaching such station or
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That is J00A. I do not want to read
the wholething. 100B says:

‘If a railway servant, when om
duty or otherwise, or any other
person obstructs or causes to be
obstructed or attempts to obstruct
any train, rail-car or other rolling-
stock upon a railway, by squatting,
picketing, keeping without autho-
rity . . . ete. etc.

Now, the question is, if this sovereign
Parliament of this country wants to
enact a provision preventing a railway
servant from leaving hundreds of
people riding in a train mid-way bet-
ween two stations, is there anything

wrong inherent in this law? They
should be able to point out . ..
SHRI S. M. BANERJEE: Call the

Attorney-General,

SHR! GOVINDA MENON: They
should be able {o point out some pro-
visions in Part 11I of tlie Constitution,
that is, the chapter on Fundamental
Rights which prohibits it. The posi-
tion is this that this Parliament can
legislate, can enact any law on any
subject entcred in List T of the Tth
schedule provided there is no bar
created by one or the other Articles
in Part III. The legislative power of
this Parliament is supreme with res-
pect to subjects contained in Lisg I of
the Tth schedule provided there is no
bar crcated by one or the other of the
Articles in Part III. (Interruption).
Article 14 refers to equality, it em-
bodies rule of equality. Now, it is
well known that Article 14 enables
legislature to classify. It is not as if
one rule will apply to all sorts of
people. The rule of equality will
apply to persons within a certain class.
It is open to this House to classify
servants into certain categories and
categorise railway servants as those
who are in the position referred to in
100A or 100B. This is well-known rule
of classification. Therefore, article 14
will not apply.

oft wre wondw : wfzfew 14
ewql @ zawEgl?
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SHRI GOVINDA MENON: ‘This
request by the opposition whenever
any question of law arises that the
Attorney Genera] should be called is
of no use. Because it js well known
that you sitting in the Chair or this
House by a majority do not ‘decide
guestions of law. There is an indica-
tion as to what should be done in
situations like this and it i in rule 72.

-

MR. DEPUTY-SPEAKER: [ have
already said that.
SHRI GOVINDA MENON: If =

question relating to legal or legislative
competency is raised, you will some-
times allow a discussion on the point.
But the Chair will not decide the
question. Where is the room for
anxiety? If sections 100A and 100B
are unconstitutional, you just go to
the Supreme Court. The next day it
will be struck down.

Government here do not bring for-
ward laws in a lighthearted spirit.

MR, DEPUTY-SPEAKER: I have
pinpointed the issue. 1 have already
ruled on competency. A specific ques-
tion was raised and 1 put it to the
Railway Minister bearing in mind the
apprehension in the minds of some
hon, Members. This is an amendment
of the Indian Railways Act which is
already in force. The question was
whether after this amendments, the
right to strike, within the limits, as it
is available to the working clasg in
this country, is taken away by the im-
position of a blanket ban or not. I
asked him if that was the position. If
that position is cleared, the question is
answered. 1 am very clear in my mind
that this is an amendment to the
existing Railways Act and there is no
other purpose behind it.

SHRI GOVINDA MENON: The
right to strike is not taken away. What
is taken away ig what is prohibited in
these two sections.

SHRI 8. KUNDU: What does he
mean?
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SHRI KANWAR LAL GUPTA:
What is this, Sir?

al4

SHRI GOVINDA MENON: A driver
shall not leave the train midway bet-
ween two stations etc, moving trains
should not be stopped . . . (Interrup-
tions),

MR. DEPUTY-SPEAKER: The reply
is very clear. Shri Indrajit Gupta had
put the question pointedly. I was also
concerned about:.it. There was an
apprehension which he forcefully ex-
pressed that if we passed this legisla-
tion, there would come into force a
blanket ban on the right to strike.
Now the Law Minister has made it
clear that there is no such intention
nor object in thig Bill from which one
could infer that there is an attempt
to put a tota] ban on strikes.

SHRI S. KUNDU: Even indirectly
it must not be there, Otherwise, it
will be a colourable piece of legisla-
tion and will be hit out by the Con-
stitution.

MR. DEPUTY-SPEAKER: Does Shri
Poonacha agree with the explanation?

SHRI J. M. BISWAS: He has not
said anything.

MR, DEPUTY-SPEAKER: He will
say it. Another point was raised. . .

SHR1 S. KUNDU:
by one legislation cannot
away by another.

The right given
be taken

MR. DEPUTY-SPEAKER: There is
arother point—the right to strike, By
implication, with certain reasonable
restrictions imposed by legislation by
this House, this has assumed the pro-
portions of a fundamenta] right; be-
cause of the social policies we pur-
sue, it has assumed that significance.
Beyong that—I have ruled—it is not
a fundamental right. That is very
clear. Now the Ministey will com-
plete his reply ang then we will put
it to vote and dispose of it



31§ Indian
SHRI C. M. POONACHA: I have

cuimplited my reply. 1 have answered

all pointa. 1 agree wity the hon Law

Minister’s observations, There is noth-

ing more to be added

18 hrs.

MR, DEPUTY-SPEAKER: I
puttinng all amendments together.

SHRI KANWAR LAL GUPTA: All
amendments separately. There should
be division on every amendment.

vy fra: F7vodeRe squs €

SHRI S. KUNDU: My amendment
may be put separately.

am

SHRI J. M. BISWAS: It is 4 O
Clock now.
Division No. 15] AYES

Adichan, Shri P. C,
Badrudduja, Shri
Buanerjee, Shri S, M.

Behera, Shri Baidhar

Berwa, Shri Onkap Lal

Bharti, Shri Mabaraj
Sinrh

Biswas, Shri J. M.

Dange, Shri S A

Daschowdhury, Shri BK

Dwivedy, Shri Surendra-
Nath

Fernandes. Shri George

Gopalan, Shri A. K.

Gopalan, Shrimati
Sushila

Gowda, Shri M, I1.

Goyal, Shri Shri Chand

Gupta, Shri Indrajit

Gupta, Shri Kanwar Lal

Haldar. Shri K.

Jena, Shri D. D,

Jha, Shri Bhogendra

Jharkhande Rai, Shr1

Joshi, Shri Jagannath
Rao

Joshi, Shri S, M.
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MR. DEPUTY-SPEAKER: [ am
extending the time by ten minutes.
I will put two amendments, those
of 8hri Limaye and Shri Kundu, se-
parately.

The question is:
Page 2, line 3.—
after “servanl” insert—

“except in case of a token strike
or a strike as the case may be.' (1).

The Lok Sabha divided:

[16.06 hrs.

Kachwai, Shri
Chand
Kalita, Shri Dhireswar

Kameshwar Singh, Shri

Hukam

Karnj Singh, Dr.
Khan., Shri Latafat Ali
Kuchelar, Shri G.
Kundu, Shri 8.
Limaye, 8hri Madhu
Molahu Prasad, Shr
Shri H. N.
Pandey, Shri Sarjoa
Paswan, Shri Kedar
Patel, Shri J. H.

Patil, Shri N, K.

Ram Charan, Shri
Samanta, Shri § C.
Sambhali, Shr; Ishag
Satya Narain Singh. Shri
Sen, Shri Deven

Shastri, Shri Ramavatar
Suraj Bhan, Shril
Vidyarthi Shri R, S.
Yadav, Shri Jageshwar

Mukerjee,

NOES

Ahirwar, Shri Nathu

Ram
Ahmed, Shri F. A

Arumugam, Shri R. S.

Awadesh Chandra Singh,
Bhri
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Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barupal, Shri P, L.
Baswant, Shri
Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bohra, Shri Onkarla!
Chanda. Shri Anil K,
Chanda, Shrimati
Jyotsna
Chaturvedi, Shri k. L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D R.
Chaudhury, Shri
Valmiki
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morar)i
Deshmukh, Shri B. D.
D gvijai WNath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri Magesh-
war
Ganga Devi, Shrimatij
Hanumanthaiya, Shrj
Jadhav, Shri V. N.
Jagjiwan Ram, 3hri
Kumble, Shri
Kuoran Singh, Dr.
Kasture, Shri A, S.
Kesri, Shri Sitaram
Khan, Shri M. A,
Kinder Lal, Shri
Kripalani, Shrimati
Sucheta
Krishnan, Shri G, Y.
Kureel, Shri 3. N.
Laskar, Shri N. R.
Maharaj Singh, Shri
Masuriya Din, Shrj
Mehta, Shri Asoka
Mchta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass
Guru, Shrimatj
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati
Sharda
Murthy. Shri B. 8.
Nahata, Shri Amrit
Naidu, Shri Chengalreya

AGRAHAYANA 6, 1890 (SAKA) Railways 218

(Amdt,) Bill

Pﬂudn, Shri Jagannath

Pandey, Shri Vishwa
Nath

Pant, Shri K. C.

Packal Haokip, Shri

Parmar, Shri Bhaljibhai

Parthasarathy, Shr

Patel, Shri N. N.

Patil, Shri Anantrag

Patil, Shri Deorao

Patil, Shri T. A,

- Poonacha, Shri C. M.

Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Rajasekharan, Shri
Raju, Dr. D, S.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhaz Singh Dr.
Ram Swarup, Shi
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyul
Rao, Shrj Thirumala
Ran, Dr. V. K. R. V.
Reddi, Shri (1. §
Reddy, Shri P. Anlony
Reddy, Shrimuti Sudhs
V.
Rohatgi, Shrimat;
Sushila
Roy, Shri Bisiwanalp
Sadhu Ram, Shri
Saha, Dr. 8. K.
Saigal, Shri A. S,
Samhbasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr
Sarma, Shri A. T.
Sayyad Ali, Shri
Sen, Shri P. G,
Shambhu Nath, Shrj
Shankaranand, Shri B.
Sharma, Shri INaval
Kishore
Shastri, Shri Ramanand
Sheo Narain, Shri
Sheth. Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Piased,

8hri
Shukla, Shri Vidya
Charan
Siddayys, Shri
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Singh, Shri D. N.
Sinha, Shri Mudrika
Snatak;, Bhri Nar Deo
Solanki, Shri S. M,
Supakar, Shrj Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N.

MR. DEPUTY SPEAKFR: The re-
sult* of the Division is: Ayes 46; Noes
116.

The motion was negatived,

MR, DEPUTY SPEAKER: 1 will
now put al] the other amendments to
vote,

SHRI S. M. BANERJEE: I rise on
a point of order, Sir.

MR. DEPUTY SPEAKER: Not now.
(Interruptions) 1 have given you
ample opportunity. In the process of
Division 1 will not accept anything.

SHRI S, M. BANERJEE: I only
want 1o say about the procedure. (In-
terruption).

MR. DEPUTY SPEAKER: On the
voting?

SHRI S. M. BANERJEE: On
voling, Sir. (Interruptions)

MR. DEPUTY SPEAKER: About
the procedure if you have anything to
say, I am prepared to hear but not
on any other point. If there is any
irregularity you can point out.

SHR] S. M. BANERJEE: 1 would
like to know from you any rule which
debars 8 member to ask for division
on his amendment,

MR, DEPUTY SPEAKER: 1 have

the

AYES

Dividon No, 16)

Adichan, Shri P. C,
Badrudduja, Shri
Banerjee, Shri S M.
Behera, Shri Baidhar
Berwa, Shri Onkar Lal
Bharti, Shri Maharaj
Singh
Biswas, Shri J. M.
Dange, Shri S. A,
Daschowdhury, Shri
B. K.
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Tiwary, Shri K N.

Uikey, Shri M. G.

Veerappa, Shri

Ramachandra

Verma, Shri Balgovind

Virbhadra Singh, Shri
conceded that immediately to Mr.
Kundu.

SHRI S, M. BANERJEE: We want
every amendment to be put to vote.

MR. DEPUTY SPEAKER: 1 am
ready. (Interruptions) You are en-
titled to request the Chair to put
your amendment, if there is any.
(Interruptions).

SHRI S. M. BANERJEE: Amend-
ments have been moved. Once the
amendments have been moved and
the Housc is seized of the amend-
ments, unless that amendment is
withdrawn, I have got every right to
ask for Division.

SHR] SHRI CHAND GOYAL: Mr.
Deputy Speaker, Sir.

MR. DEPUTY SPEAKER: No
please. 1 will now put Mr. Kalita's
amendment to vote. The question is:

“Page 2,—

after line 6, insert—

‘Provided that no action shal] be
taken against a railway servant if
he for the purpose of ventilating
hig grievances and high-lighting
genuine demands of a genera] na-

ture stops a train or train.’ (9).
The Lok Sabha divided:
[16.15 heurs.
Devgun, Shri Hardayal
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Gopalan, Shri AL K
Gowda, Shri M. H.
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.
Jha, Shri Bhogendra

" *The following Members also re-corded their votes:
AYES: Sarwashri M. Meghachandra Benj Shanker Sharma, S. S. Kothari

and Shri Gopal Saboo.

NOES: Sarvashri Ahmad Aga, Siddheshwar Prasad, Chandra Jeet
Yadav, Shashi Bhushan, S8hingde, and Shrimati Tara Sapre.



23l

Indian

Jharkhande Rai, Shri
Jashi, Shri 8. M.
Kachwai, Shri Hukam
Chand
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Ali
Kothari, Shrj S. S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhv
Meghachandra, Shri M.
Molahu Prasad, Shri
Mukerjee, Shri H. N.

NOES

Ahirwar, Shrj Nathu
Aga, Shri Ahmad
Arumugam, Shri R. S.
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata
Barupal, Shn1 p, L.
Baswant, Shrj
Bhagat, Shri B. Rl
Bhandare, Shri R, D,
Bhargava, Shri B. N.
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsng
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shrj Nitiraj
Singh
Chavan, Shri . R
Chavan, Shri Y, B,
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Shri B. D,
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ganga Devi, Shrimati
Gautam, Bhri C. D.
Hanumanthaiya, Shri
Jadhav, Shri V. N.
Jagjiwan Ram, Shrj
Kamble, Shri
Karan siﬂlh- Dr.
Kasture, Shri A. 8B,
Kesri, Shri Sitaram

Khan, Shri M. A.
Khanna, 8hri P. K.
Kinder Lal, Shri
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Onkar Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patel, Shri J. H.
Patil, Shri N, R.
Ram Charan, Shri
Sambhali, Shrj Ishag
Satya Narain Singh, Shri
Sharma, Shri Beni
Shanker
Shastri, Shri Remavatar
Suraj Bhan, Shri
Vidyarthi, Shri R. S.
Yadav, Shri Jageshwar

Kripalani, Shrimati
Sucheta
Kureel, Shri B. N,
Laskar, Shri N. R.
Laxmj Bai, Shrimatj
Maharaj Singh, Shri
Masuriya Din, Shry
Mehta, Shri Asoks
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Al
Mishra, Shri Bibnut,
Mishra, Shri G, 8.
Mohinder Kaur, Shrimatj
Murthy, Shri B. B,
Nahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, ghri Jagannath
Pandey, Shri Vishwa
Nath
Pant, Shri K. C.
Paockal Haokip, 3hrl
Parmar, Shri Bhaljithad
Parthassrathy, Shri
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, S8hri Deorao



233 Indian NOVEMEBER 17, 1068 Railways (Amdt,) Bill 224

Randhir Singh, Shrj
Rso, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri Thirumala
Rao, Dr. V. K R. V.
Reddi, Shri G. S.
Reddy, Shri P, Antony
Reddy, Shrimatl Sudha

V.
Rohatgi, Shrimati

Shushila
Roy, Shri Bishwanatp
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. 8,
Saleem, Shri M, Y.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr
Sant Bux Singh, Shri
Sapre, Shrimati Tara
Sarma, Shri A T.
Sayyad Ali, Shri
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranad, Shri B,
Sharma, Shri

Naval Kishore
Shashi Bhushan, Shri

MR. DEPUTY-SPEAKER: The re-
ault* of the Division is: Ayes: 45;
Noes: 12,

The motion was negatived.

MR. DEPUTY-SPEAKER: Now,
amendment Nos, 10 and 1] of Shri
Indrajit Gupta.

SHRI INDRAJIT GUPTA: I am
pressing them.

SHR]I SURENDRANATII DWI-
VEDY (Kendrapara): The other
amendments may be tlaken up to-
morrow. Let us start the discussion
on the drought. We will huve to sit
till 10 Of'clock, I am afraid, at this
rate. (Interruption) There are 65
amendments, and if a division is chal-
lenged for every amendment, I think
we will have to sit up to 10 O'clock.
The drought situation has to be dis-
cussed. I think if the rest of the
amendments are postponed to tomor-

Shastri, Shri
Biswanarayan
Shastri, Shri Romanand
Sheo Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Shiv Chandika Prasad,
Shri
Shukla, Shri Vidys
Charan
Siddayya, Shri
Siddheshwar Prasad
Shri
Singh, Shri D. N.
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S, M.
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N,
Tiwary, Shri . N,
Uikey, Shri M. G.
Veerappa, Shri
Ramachandra
Verma, Shri Baigovind
Virbhadra Singh, Shri
Yadav, Shri Chandra
Jeet

row, it will be all right. (Interrup-
tion),

SOME HON. MEMBERS: No,
MR, DEPUTY-SPEAKER: Tne

question is:

Page 2, ufter line G, inzort—

“Provided that a railway s=er-
vant shall not be held guilty of
abondoning his duty after the
train. rail-cay or rolling-stock has
reached the station or place up
to which he was entrusteg with
the responsibility of running it
and if, a1 the said station or place
there is no authorised railway
servant oa duty te reccive the
train, rail-car or rolling-stock at
the time of arrival™ (10)

Page 2, omit lines 7 tp 14 (11).
The Lok Sabhg divided:

*The following Members also recorded their votes:
AYES; Sprvaghri Deven Sen, Jagan nath Rao Joshi and D. D. Jena,

NOES: shri Devinder Singh.
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Adichan, Shri P. C,
Badrudduja, Shri
Banerjee, Shri S M.
Behera, S8hri Baidhar
Berwa, Shri Onkay Lal
Bharti, Shri Maharaj

Bingh
Biswas, Shri J, M,
Dange, Shri S. A.
Daschowdhury, Shri
B. K.
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Haldar, Shri K.
Jena, Shri D. D.
Jha, Shri Bhogendra
Jharkhande Rai, Shri
Joshi, Shri Jaggannath
Rao

Joshi, Shri § M.

NOES

Ahirwar, Shr; Nathu
Ram

Aga, Shri Ahmad

Arumugam, Shri R, S.

Awadesh Chandra Singh,
Shri

Azad, Shri Bhagwat Jha

Bajaj, Shri Kamalnayan

Barua, Shri Bedabrata

Barupal, Shri P. L,

Baswant, Shri

Bhagat, Shri B. R,

Bhandare, Shri R, D.

Bhargava, Shri B. N.

Bharti, Shri Mahara;
Singh

Chanda, Shri Anil K.

Chanda, Shrimati
Jyotsna

Chandrika Prasad, Shri

Chaturvedi, Shrj R. L.

Chaydhary, Shri Nitiraj
Singh

Chavan Shri D. R.

Chavan, Shri Y, B.

Choudhary, Shri
Valmiki

Dalbir Bingh, Shri

Dass, S8hri C.
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Kachwai, Shri Hukam
Chand -
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Ali
Kothari, Shri 8, S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhu
Meghachandra, Shri M.
Molahu Prased, Shri
Mukerjee, Shri H N.
Onkar Singh, Shrl
Pandey, Shrj Sarjoo
Paswan, Shri Kedur
Patel, Shri J. H.
Patil, Shri N. R.
Ram Charan, Shri
Sambhali, Shr, Ishaq
Satya Narain Singh, shri
Sen, Shri Deven
Sharma, Shri Ram Avtar
Suraj Bban, Shri
Vidyarthi, Shri R. S,
Yadav, Bhri Jageshwar

Desai, Shri Morarjl
Deshmukh, Shri B. D.
Deshmukh, Shri K, G.
Devinder Singh, Shn
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedl, Shri
Nageshwar
Ganga Devi, Shrimatj
Gautam, Shri C, D.
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kamalanathan, Shri
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A, 8.
Kesri, Shri Sitaram
Khan, Shri M. A.
Khanna, 8hri P. K.
Kinder Lal, Shri
Kripalani, Shrimatj
Suchety
Kureel, Bhri B. N.
Laskar, S8hri N. R,
Laxmi Bal, Shrimut
Masurla Din, Shr]
Mehta, Shri Asoka
Mehts, Bhri P. M,
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Menon, Shri Govinda
Minimata, Shrimati
Agam Dass Guru
- Mirza, Shri Bakar Alj
Mishra, Shri Bibhuti
Mishra, Shvi G
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mudrika Singh, Shrj
Murthi, Shri B, S.
Mahata, Shri Amrit
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
i Pandey, Shri Vishwa
) Nath
Pant, Shri K. C.
Paokai Haoklip, Shri
Parmar, Shri D. R.
Parthasarathy, Shri
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri T. A,
Poonacha, Shri C. M.
Pramanik, 3hri J. N.
Radhabal, Shrimati B.
Raghu Ramalah, Shri
Rej Dep Singh, Shri
Rajasekharan, Shrij
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh. Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Dr. V. K. R. V,
Reddi, Shri G. 5.
Reddy, Shrimati P.
Antony Sudha V.

*MR, DEPUTY-SPEAKER: The re-
sult® of the Division is:

Ayes: 44; Noes: 125.
The motion was negatived.
MR, DEPUTY-SPEAKER: I will
now put Mr. Kalite's amendment No.
12, The question {is:
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Rohatgi, Shrimat)
Sushila

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr, S. K,
Saigal, Shri A. S,
Saleem, Shri M. Yunus
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.
Sayyad Ali, Shri

Sen. Shri P. G.
Sambhu Nath, 3hri
Shankaranand, Shr;

Sharma, Shri Naval-
kishore

Shastri, Shri B. N,

Shastri, Shri Ramanand

Sheo Narain, Shr,

Sheth, Shri T. M.

Shinde, Shri Annasahib

Shinkre, Shri

Shiv Chandika Prasad,
Shri

Shukla, Shri Vidya
Charan

Siddayya, Shri

Siddeshwar Prasad,
Shri

Singh, Shri D, .

Snatak, Shri Nar Deo

Solanki, Shri S. M.

Supakar, Shri Sradhakar

Swaran Singh, Shri

Tiwary, Shri X. N.

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Verma, Shri Balgovind

Virbhadra Singh, Shri

Yadav, Shri Chandra
Jeet

Page 2,—

after line 14, insert—

“Provided that any railway
servant or any other person who
obstructs or causes to be obstruct-
ed any train In furtherance of
demands of general nature, such
rajlway servant or any other such
penon(m shall not be punished.”

The Lok Sabhg divided:

*The following Members also recorded their votes:

AYES: Shri Hardayal Devgun.

NOES: Sarvashri Onkarlal Bohra,D. N. Tiwary and Shashi Bhushan.

Dr. D. 8 Raju.
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Division Nbo. ‘18] AYES 11624 hrs.
Adichan, Shri P. C, Joshi, Shri Jagannath
Badrudduja, Shri Rao
Banerjee, Shri S M. Joshi, Shri 5. M.

Behera, .Shri Baidhar

Berwa, Shri Onkar Lal

Bharti, Shri Maharaj
Bingh

Biswas, Shri J. M,
Dange, Shri S. A.
Daschowdhury, Shrj
B. K.
Deiveehan, Shri
Devgun, Shri Hardayal
Dwivedy, Shri Surendra-
nath
Fernandes, Shri George
Gopalan, Shri A. K.
Gopalan, Shrimati
Suseela
Gowda, Shri M. H,
Goyal, Shri Shri Chand
-Gupta, Shri Indrajit
Haldar, Shri K.
Jena, Shri D. D.
Jha, Shri Bhogendra

Jharkhande Rai, Shri
NOES

Ahirwar, Shri Nathu
Ram
Aga, Shri Ahrad
Arumugam, Shri R. S.
Awadesh Chandra Singh,
Shri
Azad, Shri Bhagwat Jha
Bajaj, Shri Kanalnayan
Bajpaj, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal. Shri P. L,
Baswant, Shri
Bhagat, Shri B. R,
Bhandare, Sl:r; R. D
Bhargava, Shri B. N.
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D. R.
Chavan, Shr! Y. B.
Choudhary, 8hri Valmikj
Dalbir Singh, ghri

Kachwai, Shri Hukam
Chand
Kalita, Shrj Dhireswar
Kameshwar Singh, Shri
Khan, Shri Latafat Al
Kothari, 8hri S. S.
Kuchelar, Shri G.
Kundu,Shri S.
Limaye, Shri Madhu
Meghachandra, Shri M.
Molahu Prasad, Shri
Mukerjee, Shri H. N.
Onkar Singh. Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patel, Shri J. H.
Patil. Shri N. R.
Ram Charan, Shri
Sambhali, Shri Ishaq
Satya Naraln Singh, Shri
Sen. Shri Deven
Shastri, Shri Hamavatar
Vidyarthi, Shri R, 8.
Yadav, Shri Jageshwar

Dass. Shri C,
Desai, Shri Morarji
Deshmukh, 3hri B. D
Deshmukh, Shri K. G.
Devinder Singh, 8hri
Digvijai Nath, Shri
Mahant
Dixit, Shri G. C.
Dwivedi, Shri
Nageshwar
Gautam, Shri C. D.
Hanumanthaiya, Shrj
Jadhav. Shrj V. N.
Jagiiwan Ram, Shri
Jamna Lal, Shri
Kamble, Shri
Karan Singh. Dr.
Kasture, Shri A, S,
Kesri, Shri Bitaram
Khan, Shri M. A.
Khanna, Shny P. K.
Kinder Lal Shri
Kripalani, Shrimaty
Sucheta

Kureel, Shri B. N.
Laskar, 8Bhri N. R.
Laxmi Bal, Shrimnsti
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Mgharaj Singh, Shri
. Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Govinda
Minimata Agam Dasa
Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mohinder Kaur, Shrimat;j
Mrityunjay Prasad, Shri
Murthy, Shr; B, S.
Nahata, Shri Amrit
Pahadia, Shri Jagannath
Pandey, Shri Vishwa
Nath
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parthasarathy, Shrij
Patel, Shri N. N.
Patil, S8hri Anantrao
Patil, Shri Deorao
Patil, Shri T. A.
Poonacha, Shri C. M,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Dep Singh, Shri
Raju, Dr. D. 5,
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup. Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rsao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthya)]
Rao, Shri Thirumala
Rao, Dr. V. K, R. V.
Reddi, Shri G. S.
Reddy, Shri P. Antony
Reddy, Shrimati
Sudha V.
Rohatgi, Shrimatj
Sushila

MR. DEPUTY SPPAKER: The re-
sult* of the Division is:

Ayes 47;
Woes 128 plus 1—129

The motion was negatived.

MR. DEPUTY SPEAKER: Now, I
am putting Amendments No. 15, 16
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Roy, Shri Rishwanath
Sadhu Ram, Shri
Sahg, Dr. S. K.
Saigal, Shri A, 3.
Saleem, Shri M. Y.
Sambasivam, Shri
Sanghii, Shri N. K.
Sankata Prusad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T,
Sayyad Al, Shri
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranand, Shri B
Sharma, Shri Navs]
Kishore
Shashi Bhushan, Shri
Shastri, Shri
Biswanarayan
Shastri, Shri Ramanand
Shep Narain, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Siddeshwar Prasad, Shri
SBhukla, Shri Vidya
Charan
Siddayya, Shri
Siddheshwar Prasad,
Singh, shri D, N,
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S. M
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D. N
Tiwary, Shri K, N.
Ulkey, Shri M. G.
Veerappa, Shri
Ramachandra b
Verma, Shri Balgovind

Virbhadra Singh, S8hri

Yadav, Shri Chandra
Jeet

and 17 of Shri George Fernandes to-
gether.

AHRI GEORGE FERNANDES: Not
together, One by ons they may be
put to the vote of the House,

SHRI SURENDRANATH DWIVE-
DY: They shou'd be put one by one.

- sWe following Members also recorded thelr votes:

Notes: Sarvashri M. Sudursanam and Chengalraya Neldu.
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I may vote in favour of one and
against another.

MR. DEPUTY SPEAKER: Let the
lobbies be clewred

I want to point out one thing. In
this House I have to look at the pro-
priety, observance of rules, every-
thing. One of the rules in the Rules,
of Procedure reads:

“Provided that, if in the opinion
of the Speaker, the Division is
unnecessarily  claimed, he may
ask the members who are for
‘Aye’ ang those for ‘No' respec-
tively to rise in their places and,
on ® count being taken, he may
declare the determimation of the
House. In such a case, the names
of the voters sha'l not be record-
ed.”

I never wanted to apply it. Now,
after the present voting is over, 1
am going to apply this procedure.

SHRI SURENDRANATH DWIVE-
DY: Sir, # you want to apply that
procedure, it is wour business and
we have nothing to say. But, then,
you have to give us time by ringing
the bell each time. As will be seen,
the number of Members opposing the
Bill is increasing after every division.
There are some members who are still
outside. They should be given an
opportunity to come and vote for each
amendment.

SHRI S, M, BANERJEE: Sir, you
are the custodian of the rights of this
House and you are supreme. We
know it. But here the difficulty 1Ia
that the ruling party do not want
anything to be discussed. They want
to steam-roller everything.

MR. DFEPUTY-SPBAKER: I do not
think it is a fair statement. Original-
1y, the BAC allotted three hours for
this Bill. We have already spent
near'y nine hours. So, how could you

AYES

Divisddon Weo. 19]

Ahirwar, Shri Nathu
Ram

Ags, Bhri Ahmsud

Arumugam, 3hri R. S.

Azad, Shri Bhagwat Jha

Bajaj, Shrl Kemalnayan
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say that a full opportunity was not
given for the Debate? Is it proper to
say that? Again 1 have sald that if
we finish the clause-by-cluse consi-
deration today, I will give him an
opportunity tomorrow during the
third reading.

SHRI s. M, BANERJEE: Let us
finish this voting tomorrow. Why this
hurry? Are we adjourning sine die
tomorrow?

MR. DEPUTY-SPEAKER: We have
to follow certain procedure in  this
matter. I have provided enough op-
portunities to members. 1 have given
them not only 6 hours but more than
8 hours. Therefore, there is no ques-
tion of not discussing it.

SHRI §. M. BANERJEE: Sir it can
be continued tomorrow.

ot wrd o ;v w oEEY
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MR. DEPUTY-SPEAKER: Let us
finish this clouse today; not all the
clauses. The next clause we will take
up tomorrow. I hope hon. Members
are agreeable to that. So, I will now
put all the other amendments to caluse
2 to the vote of the House.
Amendments Nos. 15 to 17, 21 to 24,
30 to 84, 38, 84 and 65 were put and
negatived.

MR. DEPUTY-SPEAKER: The
question js:

“That clause 2 stand part of the
BiI",

The Lok Sabha divided:

[16.31 hrs.

Bajpai, Shri Vidya Dhar
Barus, Shri Bedabrata
Barupel, Shri P. L,
Bawwant, Shri
8hri B,
L] m
shn
Bhri

wHm
2y

.

E

|

;
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Chanda, sar; Anil K,
Chanda, Shrimnati
Jyotana
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj
Singh
Chavan, Shri D. R.
Chavan, Shry ¥, B.
Dalbir Singh, Shri
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Siwri B, D
Devinder Singh, Shri
Dixit, Shri G. C.
Gautam, Shv1 C D,
Gosh, Shri P. K,
*Gupta, Shri Indajit
Hanumanthaiya, Shri
Jadhav, Shri V. N.
Jagjlwan Ram, Shri
*Jha, Shri Bhogendra
*Jharkhande Rai, Shri
Kachwai, Shri Hukam,
Chand
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A S.
Kesri, Shri Situram
Kinder Lal, Shri
Kripalani, Shrimatj
Sucheta
Krishna, Shri M. R,
*Kundu, Shri S.
Kureel, Shri B. N.
Laxmj Bal, Shrimati
Maharaj Singh, Shri
Masuriya Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M.
Menon, Shri Jovinda
Minimata Agzam Case
Guru, Shrimati
Mirza, Shri Bakar Ali
Mishra. Shri Bibhuti
Mishra, Shri G. 8.
Mohinder Kaur, Sarimuti
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Nahata, Shri Amrit
Naidw, Shri Chengal-
Taya
Pahadia, Shri Jagannath
Pandey, Shrl Vishwa
Nath
Paokal Haoklp, Shri
Parmar, Shri Bhaljibhai

Parthasaratay, Shri
Patel, Shri N. N.
Patil, Shrj Anuntras
Patil, Shr1 Deurao
Patil, Shri T. A.
Poonacha, Shri C, M.
Pramanik, Shri J. N.
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Rajasekharan, Shri
Raju, Dr D. 8.
Ram, Shri T.
Ram Dhan, Shri
Ram Dhanj Das, Shr
Ram Sewak. Shri
Ram Subhay Singh, Dr
Ram Swarup, Shui
Rana, Shri M. B.
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri Thirumalg
Rao, Dr. V. K. R. V.
Reddi, Shri G. 5.
Rohatgi, Shrimat;
Sushila
Roy, Shri Disnwanat!,
Sadhu Ram, Shri
Saha, Dr. S, K
Saigal, Shri A. S,
Saleem, Shri M Y,
Sambasivam, Shri
Sankata Prasac, Dr.
Sapre, Shrimati Tara
Sarma, Shri A T,
Satya Narain Singh, Shri
Sayyad Ali, Shri
Sen, Shri P. G.
Sethi, Shri P, C,
Shankaranand, Shri R
Shashj Bhushan, Sari
Shastri, Shri Bis'vanara-

yan

Sheo Narain Shri

Shinde, Shri Annasahib

Shiv Chandika Prasad,
Shri

Shukla. Shri Vidya
Charan

Siddayya, Shri

Siddheshwar Prasad,
Shri

Singh, Shri D. N.

Snatak, Shri Nar Deo

Solanki, Shri S. M.

Sudarsanam, Shri M.

Supakar, Shri Sradiinkar

SWrongly voted for ‘Ayes’.
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Swaran Singi, Shri Veerappa, Shr;
Tiwary, Shri D. N Ramachandra
Tiwary, Shri K. N. Verma, Shri Balgovind
Uikey, Shri M. G, Virbhadra  Singh Sar.
. NOES
' Adichan, Shri P. C, Kuchelar, Shri G.
Badrudduja, Shri Lagkar, Shri N. R
Banerjee, Shri S, M. Lo Limaye, Shri Madhy
Behera, Shri Bsidhar Meghachandra, Shri M.
Bharti, Shri Mabhara) Molahu Prasad, Shri
Singh Mukerjee, Shri H N.
Dange, Shrj S. A. Onkar Singh, Shri
Devgun, Shri Hardayal Pandey, Shri Sarjoo
Dwivedy, Shri Surendra- Paswan, Shri Kedar
Nath Patel, Shri J. H.
Fernandes, Shri George Ram Charan, Shri
Gopalan, Shri A. K. Reddy, Shri P. Antony
Gopalan, Shrimat Sameanta, Shri S. C.
Suseela Sambhali, Shri Ishaq
Gowda, Shri M. H. = Sen, Shri Deven
Gupta, Shri Kanwar La! Sezhiyan, Shri
Haldar, Shri K. Shastri, Shri
Joshi, Shri Jagannath Ramawatar
Rao Shinkre, Shri
Joshi, Shri S, M. *Sinha, Shri Mudika
Khan, Shri Lstafat Al ! Suraj Bhan, Shri
Khanna, Shri P. K. l Vidyarthi, Shri R. S.
Kothari, Shri S. S. | Yadav. Shri Jageshwar
MR. DEPUTY-SPEAKER The re- and Agriculture on the 18th Nov-
sult of the division is: Ayes; 122: ember. 1968 regarding drought
Noos: 41. conditions in the country, be taken
The motion was adopted. into consideration.”
Clause 2 was added to the Bill. I do not want to say anything at
MR. DEPUTY-SPEAKEK  We ‘NS stage.
shall take up the other clauses to- MR. DEPUTP-SPEAKER; Motion
morrow. moved: '

“Fhat the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov.

SHRI S. M. BANERJEE: We
thank you. very much, Sir.

— ember, 1068 regarding drought
16.31 hrs, conditions in the country, be taken
MOTION RE: DROUGHT into consideration.”
CONDITIONS SHRI GEORGE FERNANDES

THE MINISTER OF FOOD AND (Bombay South): I beg to move:
AGRICULTURE (SHRI JAGJIWAN That for the original motion, the

RAM): Sir, T beg to move: following be substituted. namely:—
“That the statement laid on the “This House, having consi-
Table by the Minister of_ Fogd_ ) dgrgd_ ._'}?_’., _statement ln_id_gl}__ the

"““Wrongly voted for 'NOES'
+The following Members who record ed their votes:

AYES: Sarvashri Rameshwar Rao,Nageshwar Dwivedi, P  Antony
Reddy, Awadesh Chandra Singh, Ramanand Shastri, Randhir Singh.
Skambhu Nath, Valmiki Chaudhar¥. Shrimati Sudha V. Reddy, Mudriks
Sinha and P, K. Khenns. _

NOES: Servashri J. M. Biswas, Dhirswar Kalita. Kameshwar Singh,
Shri Chand Goyal, Indrajit Gupta, Bhogendra Jhe, 8. Kundu, and Jhar-

khande Ral
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[Shri George Fernandes]

Table by the Minister of Food
and Agriculture oh the 18th Nov-
ember, 1068 regarding drought
conditions in the country, expres-
ses its concern at the utter inade-
quacy of thinking and planning
at the Governmental level to meet
the drought conditions in the
country which have become a
perennial feature causing immense
loss to the natlon’'s economic life
and resolves that a programme of
minor irrigation projects and other
schemes of water conservation be
immediately started in all areas
that are susceptlble to drought
conditions and further resolves
that the Government should for-
mulate 8 Famine Relief Code and
place it before the House for con-
sideration® (1)

SHRI AMRIT NAHATA (Barmer):
I beg to move:

That for the original motion, the
following be substituted, namely:

“This House, having consi-
dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1968 regarding drought
conditions in the country, while
approving the measures taken so
far to tackle the drought situation
in the country, recommends that
lasting and permanent solutions
be sought to the problem of re-
curring droughts in Western
Rajasthan by:—

(a) providing adequate financial
resources to the State Govern-
ment so as to enable it to
sink 500 tube wells and to
energise them; to lay pipe
lineg for drinking water and
to repair tanks and bunds;

(b) taking over the construction
of Rajasthan Canal by the
Central Government and com-
pleting it on war footing on
the basis of the original blue
print for it;

(c) constructing a net-work of
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only strengthen the security
of this border region but will
also provide employment to
thousandy of starving people;
and

(d) setting up @ Dairy and the
Intensive Cattle Development
Block in Barmer so as to pre-
serve and further enrich the
cattle-breed in the region.”
(2)

SHRI S. KUNDU (Balasore): 1 beg

to move:

That for the original motion, the

following be substituted, namely:

“This House, having consi-
dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1968 regarding drought
conditions in the country, ig of
the opinion that the Government
have miserably failed to meet the
situation arising out of drought
and urges on the Government to
implement the following proposals
immediately:

(a) to draw up a master plan for
drought affected areas;

(b) to provide a sum of Rs. 100
crores in the Budget for rc-
lief work;

(¢) to draw up an integrated
scheme of irrigation by tube-
wells, canals and open wells
with the help of electricity;

to gset apart 25 per cent of
total consumption of electri-
city for agricultural purposes;
and

(e) to suitably amend the famine
code so as to include death
due to malnutrition in the
drought affected areas as
deaths due to starvation and
for declaration of famine®
“*

SHRI D. N. PATODIA (Jalore): ¥

(d

—

Porder Roads that will not beg to move:
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That for the origina] motion, the

following be substituted, namely:—

“This House, having consi-

dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1968 regarding drought
conditions in the country, express-
eg its concern at the negligent
manner and inadequate measures
adopted by the Government in
providing relief to the affected
areas resulting in large scale dea-
truction of cattle and starvalion
of lakhs of people and resolves
that—

(a) relief work in the affected
areas of Rajasthan be taken
up on war footing and free
distribution of fodder and
drinking water and distribu-
tion of food at subsidised
rates be started at all the
places more particularly in
the distriet of Jalore and the
rellef work be continued at
least until after the next
monsoon when the drought
conditions are likely to die-
opear;

(b) spending on relief operations
be judiciously allocated to
provide adequate funds for
long-term relief by sinking
new tube-wells and energising
the existing ones; and

programme of sinking 200
tube-wells in Jalore district
alomg with supply of electri-
city and construction of roads
be taken up immediately to
complete within one year by

—

(c

providing adequate Central
assistance wherever neces-
sary." (5).

SHRI RANGA (Srikakulam): I beg
to move:

That for the origina] motion, the
following be substituted, namely:—

AGRAHAYANA 6, 1890 (SAKA)
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conditions in the country, and the
calamitous losses inflicted on the
people of Orissa and Andhra Pra-
desh by the cyclones which hit the
East Coast in October and Novem-
ber, trusts that the Government
would soon afford adequate assist-
ance to Orissa and Andhra Pra-
desh Governments to undertske
satisfactory relief and rehabilits-
tion programmes to help the
cyclone-affected masses, especially
the agricultural workers, peasants
and all others in all poastble ways,
such as declaring moratorium on
their debts for a period of three
years, supply of fresh credit, free
of interest for the next five years,
starting employment centres and
providing house building grants
and supply of free rationg to all
vulnerable sections for a few
months. This Houge further re-
commends that the gdministration
of rellef and rehabilitation mea-
sures and funds granted therefor
both by the State and Central
Government should be entrusted
to special high powered officers
who would be impartial and non-
partisan.” (6)

SHRI MEETHA LAL MEENA

(Sawal Madhopur): I bag to move:

That for the origina] motiom, the

following be substituted, namely:—

“This House, having consi-
dered the statement lmid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1068 regurding drought
conditions in the country recom-
mends that—

(a) tube-wells be installed in
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(b) the Central Government such a situation in [uture.
should issue instructions to (8)

Rajasthan Government to dec-
lare villageg in Sawai Madho-

SHRI NAVAL KISHORE SHARMA

pur and Jaipu famin
stricken nreai:; roas € (Dausa): I beg to move:
That for the origina] motion, the

{c
¢ following be substituted, namely:—

—

every kind of relief ghould be

given to famine stricken vil-
lages in Sawai Madhopur and
Jaipur areas of Rajasthan
specially to District Sawai
Madhopur where there had
‘been vast devastation due to
floods in rainy season and
where the crop has dried up
due to drought;

(d) Government should imme-
diately give assistance for re-
pairg of most of wells, bar-
rages and tanks” (7).

SHRI SITARAM KESRI (Katihar):
1 beg to move:

That for the original motion, the
following be substituted, namely.—

“This House, having consi-
dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1968 regarding drought
conditions in the country, is of
opinion that the Government have
considerably succeeded in meeting
the situation arising out of the
.drought and urges that the follow-
ing proposals be implemented im-
‘mediately with a view to provide
permanent relief to the People—

(a) to draw up a master plan for
the drought affected areas.

(b) to provide adequate jum in
the Budget for the relief
work;

{c) to set apart @ minimum of 20
per cent of total consumption
of electricity for agricultural
purposes; and

(d) to take preventive steps %0
that the country may not face

“This House, having consi-
dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
em. . .968 regarding drought
conditions in the country, recom-
mends the following for the per-
manent solution of the ever devas-
tating drought in various parts of
the country particularly in Rajas-
than that—

(a) a fund at the national level be
created to face the natural
calamities such as drought or
famine and floods;

(b) funds be provided imme-
diately for undertaking
medium and minor irrigation
schemes-in hand at once;

(¢) immediate arrangements be
made to supply electricity to
such areag of Rajasthan where
Rabi cultivation is posaible
and for that purpose a sum
of rupees ten crores be placed
at the disposal of Rajasthan
State Electricity Board; and

(d) construction of Rajasthan
canal be taken over by the
Centre and work be complet-
ed at the earliest.” (9)

DR. KARNI SINGH (Bikaner): 1

beg to move:

That for the original motion, the

following be substituted. namely.—

“This House, having consi-
dered the statement laid on the
Table by the Minister of Food
and Agriculture on the 18th Nov-
ember, 1968 regarding drought
conditions in the country, iz of
opinion that the amount sanction-
ed for famine relief in Rajasthan
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by the Centre ig very inadequate
because while in other parts of the
country at least drinking water is
available during famine in vast
areas of Rajasthan it js not avail-
able even in normal times and
famine there has been in continu-
ity in some parts for the last 7
years and recommends more
Central aid and taking over by
the Centre of the Lift Channel
Project of Rajasthan on a higher
priority to solve permanently the
irrigation and drinking water pro-
blems.” (10)

SHRI P. L. BARUPAL
nagar): 1 beg to move:

245

(Ganga-

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement lai on the Table by
the Minister of Food and Agricul-
ture on the 18th November, 1968
regarding drought conditions in
the country, recommends that-—

(a) supply of canal water to
Pakistan be reduced to make
more water available in the
agricultural area of Shri
Ganganagar;

(b) water be supplied to land gt
the higher level;

(c¢) immediate measureg be taken
to save fallow land in Anup-
garh, Suratgarh and Ralsingh
tehsils of Shri Ganganagar
from drought conditions as are
available in Jaisalmer and
Barmer; and

(d) tube-wells be sunk to save
this area from drought con-
ditions which have become a
regular feature there® (11)

SHRI SHINKRE (Panfim): I beg to
move:
That for the original motion, the
following be substituted, nwmely:—
“This House, having considered
the statement Jaid on the Table by

AGRAHAYANA 6, 1890 (SAKA)

Drought 246
Conditions (M)
the Minister of Food and Agri-
culture on the 18th November,
1968 regarding drought conditions
in the country, is of the opinion.
that the Government did not suc-
ceed in meeting properly the
situation arising out of drought
and urges on the Government to
implement the following proposals
immediately:—

(a) formation of an All-India
Drought Prevention and Relief
Committee consisting of repre-
sentatives of all the States,
Union territories and the Cen-
tral Government to make, from
time to time, a thorough study
of drought affected areas, assess
the damage caused by drought,
suggest ways and means to mini-
mise the losses and drought
occurrences and to recommend
proper relief to the sufferers;
and

(b) formation of a “Bhoomi-
sena" (Land-Army) on the lines
of Indian Army to undertake the
work on integrated schemes of
irrigation by tube-wells, canals
and open wells and to  bring
under cultivation the desert area
of Rajasthan, Gujarat and Uttar
Pradesh.” (12)

SHRI RANGA (Srikakulam): Mr.
Deputy-Speaker, Sir, the other day the
House had an opportunity of discuss-
ing the conditions arising out of floods
and also {0 some extent drought and'
the cyclone, but the House devoted
most of the debate for discussing the
troubles and sufferings of our people
arising out of floods and the Minister
of Irrigation also concentrated his
attention on that. Today I am ghd,
the hon, Minister of Food and Agri-
culture has come forward with this
motion to give an opportunity to the
House to discuss the sufferings of our
people caused by drought. I want
him, as I hag intimated to the House
twice before, to give some considera-
tion also to the sufferings and nesds
of all those people who have come to-
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.bel.ﬂm-db the regent cyclone that
laghed ageinst the east coast speclally
anriuam d Andhra at a speed of
120 miles.

Before 1 begin to deal with  the
sufferings of the people caused by the
cyclone I want to draw the attention
of the House to one particular waspect
of drought conditions that was not
discussed in so much detail the other
day, that is, in regard to Rajasthan.
L.arge areas of Rajasthan have come
io suffer from serious and prolonged
drought, for the past two Years and
this year they have again begun to
uffer from this terrib'e drought. Dis-
trict which are affected are Jalore,
Barmer, Jaisalmer, Jodhpur and Bika-
ner in which all the 38,377 villages
with a population of 24 lakhs have
come to be affected. Also, some parts
in Ajmer, Sirsi, Nagaur, Bhilwara,
Sikar and Jhalawar have come to be
r{lected. They are suﬁering cn badly
that thousands and thousands of cat-
‘tle have had to be sent away from
those areas merely on consideration of
non-availability of fodder by  kisans
who have Invested lakhs and lakhsof
rupees in them. Unfortunately, they
are not able to maintain and fred
them. There is no cattle-feed avail-
ab'e anywhere in the neighbourhood.
‘Therefore, they are either selling them
away for a song or giving them away
freely to whosoever is good enough to
Tead them.

Somelime ago, our country was
shocked to learn that some of the
neighbouring States, Gujarat as weil
as Madhya Pradesh, were unwilling
1o take over all these famished oattle
and the respective Governments of
Rajasthan, Gujarat and Madhya
Predesh had to come to some kind of
negotiation between themselves in
order to allow the kisans in Rajasthan
0 dgrive their cattle into the
neighbouring areas for the sake of
mere fodder. One thing is known
‘that thousands of oattle have died of
starvation and many more thousands
wre on the verge of starvation and
<death alsa,
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Now, Sir, surely the country cannot
be a sjlent spectator of this terrible
tragedy that is taking place in that
vas{ desert land of ours in Rajasthan
and something expeditious hag got to
be done. We believe, the local Gov-
ernment is trying to do its best or the
best it can  possibly do, cannot be
enough in order to save this yery rich
breed of cattle. They are needed not
only by the kisans in that area, they
are an asset to nation’s wealth and to
allow that to be destroyed in  this
manner would be a national calamity.

What I wou'q like to suggest, on
the advice of my friends who hail
from Rajasthan, Shri Patodia, Shri
Meena and other Members also sitting
behind me, is the energising and
commissioning of 20 tube-wells which
are already there, immediate starting
of work op the project of sinking 200
more tube wells so as to complete
them within one year, @t least within
two years, providing employment on
road construction and also improving
of whatever irrigation, sma'l irriga-
tion facilities, there may be in Rajas-
than, providing fodder and drinking
water for cattle freely and not merely
to pe subsidised; foodgrains to  be
supplied at subsidised rates and freely
at the same time, to the wyulnerable
sections of people, in the shape of
gruel or jn other forms; construction
of roads and supply of electricity to
a3 many places in the rural areas 8as
possible and the rellef measures to be
continueq till the onset of the next
monsoon.

Coming to the cyclone and the dam-
age caused to our area what hap-
pened on the 26th and the 27th Oeto-
ber was this and the magnitude of it,
1 think, could be understood by the
House if they were to keep in mind
that the normal rainfall in the whole
of October used to be 593 inches of
water and till the 25th, that s, just
before the onset of the cyclone, they
have had already 522 jnches of water
and, as mgainst a balance of only about
70 inches of water, as much as 1,247
inches of rainfsll ocames dowa upon
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those people in taluks of Sompata,
Ichchapuram and Takkali Even the
Andhra Government report says that
a8 many as 3,04613 trees, mango, co-
conut and cashew, each one of which
is estimated to cost anything from
Rs. 300 to Rs 500, sometimes even
Rs. 1000 when it comes to  mango,
were gone and that “there is not even
a gingle farm, according to the official
version,” in the cyclone area which
has not been affected in one form or
the gther. The damage has been most
in the aged and fruit-bearing farms
presenting a pathetic sight, resulting
a heavy economic loss to the grower.”
These trees alone cost more than
Rs. 12 crores, and all these trees are
gone, They are expected to bear fruit
and yield income for 30 to 50 years
after they begin to bear fruit. They
take 10 to 15 years for the gestation
period, Now all these ure gone. It
looks like a desert, llke a graveyard,
like a battle-fleld, where everybody
is dead and fallen on the ground.
There is nothing to grow, nothing to
vield, and no proper employment for
those people. Coconut provides
multi-pronged employment, Each co-
conut tree provides employment for
severa!  agricultural workers. Now
ull these people would not be able to
have any kind of mrfaintenance or em-
pl~ment or source of living for the
next ten years, that s, %by any
chance, they are lucky enough to
replant all these gardens with fresh
seed’'ings. But where are the seed-
lings? The Andhra Minister for Food
& Agriculture had gone there and
made a pathetic appeal to all those
who could possibly supply the seed-
lings to be prepared to supply them.
They cannot be had in Andhra Pra-
desh; they have to be brought from
distant places 'ike Kerala, Assam,
West Bengal and various other phaces.
We cannot get them from Orissa be-
cause Orissa is also suffering. There-
fore, expeditious steps have to  be
taken by the Govermment of India
even in regard to providing this mini-
mum of necessity to these people.

What is it that has happened by
way of relief measures? These peo-
ﬂzﬂmlmhﬂwxm“m
say that the Collector sanctioned
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buted some paltry quantities of food,
worth Rs. 30,000 or even less. They
say that they are going to suppiy one
kilogram every day for every family,
When I went there {for the second
time, 15 days after the calamity had
taken place, in severa]l villages, the
food supply had been made onty
once—one kilogram per family. Ima-
gine what must be the plight of all
those lakhs of people! Foodgraina
are not available and they do not have
money to purchase anything. Allthis
time they had, somehow or other, to
make do with one kilogram per
family supplied only once and not
every day. The Government wanted
to supply it. but they are not able to
say that they have been able to sup-
ply. Until one week was over, the
Col'ector was nowhere there, He tried
to reach the area, he said, but he could
not reach while the local MLAs were
able to reach, as was narrated the
other day in the report that I made
to the Prime Minister from which my
friend, Mr. P, K. Deo was good
enough to quote on my behalf. Even
the local socia]l and political workers
were able to go there; yet it was
not possible for the Collector to g0
there for one week. It was not possi-
ble for him to make any kind of grant
even for the supply of food till the
7Tth November. What was he suppos-
ed to have been doing during those
crucial eleven days? It is sald that
he had some money placed at his dis-
posal for drought relief and he was
allotting that money for various pur-
poses but that money could not reach
them before the 7th November. Tha
only decision that he was able to
make was to set apart Rs. 50,000 for
sanctioning one kilogram of rice per
family and, actordine to him, verdav,
‘Per day’ meant evidently for the
Government there a fortnight. Is this
the way how this disaster had to be
met? Is this the way how the suffer-
ings of the people have to be alleviat-
ed?

Whea I mede thig report on the 13h
instant to the Prime Minister, she
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was good enough to assure me on my
suggestion that she was going to ask
‘the Food Minister to send a Central
team of officers to go and study the
situation and recommend whatever
asgistance Government of India could
be expected to give. On my return
after my second  visit, on the 2lst,
when I asked the Government, why is
it that the Central team was not yet
sent, the Deputy Prime Minister had
the hardihood to say that they had to
take their own time because they did
not have sufficient number of teams,
that they had to visit so many States
and, therefore, a period of three weeks
was not a long one or need not be
considered to be too long and that we
should be prepared to be patiently
waiting. And, my hon. friend, the
Food Minister was not able to help
this House or help this country by say-
ing that he was in a position to send
them if necessary by plane immediate-
ly. 1 do not know whether they have
been sent at all. What about the
position of the Government of And-
hra? True, they sent their Famine
Commissioner, but he was able to
reach there only on the Bth. They
sent their Agricu'ture Minister also
who reached there on the 10th. Till
then no responsible officer who could
take decisions and give orders to the
local district administrations was able
to reach and assess the needs of the
people and then give timely relief
and for al] those fifteen days thuse
sufferers were obliged to be waiting
on the tender mercies of this Govern-
ment. Their tender mercies are not
as tender as the tender cocoanuts but
they have become as hard as the
heart of this Government which did
not consider three weeks to be long
enough for the Central team to go
there. What is worse than that, Sir,
the Deputy Prime Minister was good
enough to reply to me on the 25th of
this month saying:

“The State Government have
not gsent us any report on the
subject so far. We have asked
them for such a report, and the
Central team's visit will be finalis-
ed as soon ws this is received”
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1 do not know what is happening bet-
ween the State Government and the
Union Government here., The Stats
Government hag already sent a re
port to their Adviser in Delhi. Ihave
it here in my hand. Surely this
must have reached the Food and
Agriculture Ministry and some other
ministries also. It could not be later
than the 25th of November. How is
it that the Finance Minister was able
to say that he had not received any
report at all? Are there any grada-
tions in these reports like preliminary
report, mid-way report, final repou't
and emergency report? I do not know
how long the Government of India is
going to wait, how long the Andhra
Government is going to wait, in order
to wake up this Government of India
and sting tiem into some relief acti-
vity. We do not know, whether as bet-
ween the Government of India and
Andhra Government there might be
some secrets. So far as the people's
sufferings are concerned, Andhra
Government is alive to those suffer-
ings becau.e their minister had &l-
ready gone there and they were good
enough tc tllot Rs. 50 lakhs. Accord-
ing to our estimate this Rs. 50 lakhs
is only a pittance. It would not be
anywhere vear what is needed. Thev
have said that they are granting loans
under distress taccavi, helping the
cocoanut growers to rehabilitate them.
selves and helping them in their re-
planting neceds, helping the agricul-
turists to purchase cattle and reclaim-
ing sand-cast land at a rate not ex-
ceediny Rs. 500 per person. Per per-
son means per family. In respect of
each peasant family, in regard to the
satisfaction of all these demands, or
any one of these demands, is Ra. 500
enough, Sir? They themselves say
that they do not want to suggest any
help for these people who have got
more thap five or four acres of land.
To make a distinction between those
who have got less than two acres and
otherg who have got more than 5 acres
or 4 acres is a cruel thing. Al of
them are badly in need of assistance,
Only a few of them are goimg to be
helped in this manner; and they have
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put it at Rs. 10 lakhs. Not less than
Rs. 2 crores is needed by all peasants
for thi=x purpose alone. Also they
have said that they would give gratui-
tous relief to persong whose houses
were damaged, subject to a maximum
of Rs. 250 per family. Is there any
house of even a Harijan family which
can be reconstructed with Rs. 2007
Let my hon. friend shri Jagjivan Ram
turn his own mind to his own experi-
ence of the conditions in which our
Harijans or backward classes or
tribal people are living. Would it be
possible to put up these mud walls
and to prcvide the necessary timber
and the roofling materials after clear-
ing the debris and reconstructing all
these things, on Rs. 200 per family?
Not less than Rs. 50 lakhs are needed.

Then free supply of rice to fisher-
men, For how many days? 20, The
20 days are already over. There is
no rice there in that area at all
Cruel has also become very difficult
to get. This is needed for not less
than two months, It is anybody's
guess how soon jt would be possible
for them to find nets and other imple-
ments in order tp sally forth to the
sea, catch some fish and begin to find
something to purchase their necessi-
ties. Therefore, I suggest that at least
Rs. 10 lakhs should be granted as cash
grants to fishermen. For purchase end
repairs of boats, they wish to provide
Rs. 5 lakhs only, whereas Rs. 25 lakhs
are needed. For supply of 10,000
blankets thcy suggest only Rs. 1
lakh. At least Rs. 4 lakhs are needed.
Repairg to roads and so on—their pro-
vision is Rs. 3% lakhs whereas
Rs. 15 lakhs are needed. For repairs
to village panchayat roads, only Rs. 1
lakh has been provided. At least
Rs. 5 lakhs ig needed for the purpose.
For repairs to minor irrigation sour-
ces, Re. 24 lakhg are provided where
as Ra. 25 lakhs are needed, 10 times
as much. For repairs to schools and
other buildings, they provide Rs. 50,000.
1 huve seen those structures. Even
to re-build the school building, one
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would require not less than Rs. §
lakhs. For wminor irrigation sources
(PWD), the provision is Rs. 8 lakhs
whereas Rs. 3 crores are needed. For
miscellaneous items and so on, they
provide Rs, 50,000 whereas not less
than Rs. 80 lakhs would be needed,

In all, the whole of it will come te
not less than Rs. 10 to 15 crores, Are
the Government of India going to bear
their shares? I would like to know
how much of aid the Andhra Govern-
ment has usked for. But not less tham
Rs, 10 crores would have to be pro-
vided if mll these are to be recons-
tructed.

A Central team has gone to Orissa
the other day. More than one-third
of Orissa has been affected by the
cyclones. More than 34 districts have
been destroyed. If the Central team
has suggested only Rs. 7 crores for the
whole of that area, how can I feel
confident that this Government would
be really willing to spare Rs. 10 crores
for this smaller area, although the
whole of this area has come to be
devastated so badly? But then am I
going to be satisfied? I have seen
that ares. In Ganjam, villages have
suffered as much as our own Udhanam.
So I suggested that twice as much as
has been suggested by the Central
team should be allotted to Orissa. So
much more of assistance per capita,
per village, has got to be rendered
to these three taluks. Most of this
assistance has to be given by the
Union “Government. The Andhra
Government has been quick enough
to sanction Rs, 50 lakhs. They would
have given more, but they do mnot
have it. Their Revenue Board mem-
ber himself has gone on record as say-
ing timt he has never seen such an
srea of devastation and the extend
of it, in the whole of his officlal career.
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drought relief purposes. They have
themselves conceded that 20 districts
in Andhra have been victimised by
drought. Central Government have
sanctioned only Rs. 7 crores and that
too in a very parsimonious manner,
Rs. 5} crores as loan and Rs. 1} crores
only as grant. At long last,

they have sanctioned Rs. 1 crore more
recently.

I do not wish to trouble you or the
House with more of this. The House
must voluntarily begin to trouble it-
self with ihe thought of the suffer-
ings of thesc people, of their needs, of
their pathetlic helplessnes; and of the
urgency with which help has got to
be speeded to that area.

Lastly, whatever assistance may be
given by the Government of India
and the State Government to these
areas, as I have warned the Prime
Minister I do not want this assistance
to be channelled through the District
Collector as usual, Let there be a
special officer of the rank of a Reve-
nue Board member, completely inde-
pendent of politics, independent of
partisanship, of local interest and
local prejudices, unlike the Collector
and under the authority of that high-
placed officer, let the district staff,
augmented as it ought to be at every
level of official work, distribute this
assistance to the people in a non-
partisan manner with social consci-
ence and with gympathy and with
feeling for the sufferers.

oft qo 1o wrewTE  (THTATY)
wwfy wEeT, | Ad g A g
o fegfa & X § w9 ¥ o wwey
v  Iw At ¥ &y Y T goe
¥ giy ¥ §o frawT v g § )

g At wvit o § i o #
v o WY g g §, fate wefiene,
Wiy, dwedy, wrpde wie am §

(M)

TR AT | 7y gard A
af arg 7§ & wifs Terer § wAw
At af 77 g @ ¢ I
T I gu & SO0 qgi A7 Wi ferfr
dar gf 2 ag aviw § A€ wv A B
T gwey § T |Y ag § gaem |
OF HICATE FT qEraq gatoa ¢ fomd
gaamar T 2 fF ueew § oawe
Wﬁfwalaam“rwm
a0 g -

"o T g WS, AT ST ATSAY,
w1aT ST SEgR AT SEeae |
1657 hrs.

[MR. SPEAKER in the Chair]

a1 #X AT qAEGTH H qedw
AR au gET 739 & | AT B e
AT & e &, 0% A3A W @A @, oo
Jahr ATEATH AT 2, F FE AL
¥ st AT § e W w7 wgi %
qaTH & AT ¥ Ay qeETHedT @ar
t ) T ag a@ A @ 2
ur fawe w1 g @ Wi & W & wo
T 9TEA g ww W o= 6k
HHAFT § FRHT O AT AG OGT
af wafer # s W 9% § AW
FgH I & IO AEH W A F A
ar |t 9T @ § @t 9w & fawda
o feggea ¥ arardy % 2 ag &
i oF wr@ & amfer ®9gow
Tt frera @AY av A O AW WA
fregrafr i N g  Faw A od
s SEr § R Toen & v
¥ ¥ qrFft & a0 faew aweT Wi
w6 w7 ol gEw T &
it g aweA ¥
wae fedy = et e at oo
30-30 #iW mF SWT € 9
wft o &, wy oelt & fag oo fedy
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§ sfer wff % fag it W sqreer
wf & 1| I et wrefig s @
WEET WATT AT gt & At AT wwar
¢ v agt o wedig frsesiew war a1
oGP W I W W IANr wiEl F
wig W W ¥

77 gare & 5 awe & aw A
X9 GECOT F7 $1¢ OF ST g e
w1 Aifgd A 9 queT F FAe
TEGH FT FHEAT AR AfGT, A0 AT
FwEar auAar qfgn | XU gamE
f& agt #1 Tweara Az a1 famin oF
QeI 9% UF =0T &I Ny §
Wl STOW F404T 919 | FET 9T qWT
T g & gt wAt fawe 3l &
GEATAT WG | AET AET AL qgA ¥
Rl W ZIAT AT I AT A
ggadT & WL qAr @y fawear g
A AT TETATEA § qTHY TEAET A1 |

ary TOE Y q@r 79 g @
@ & ¥t 37 & qw ' F fay wia
oW 7E & o & wgar g fF awrogw
fem & afey w29 I317 Al o ww
¥} qui sqaeqr gaw &1 | agr Toar
9T dHT @ W & I8 qw w1 A4 few
A Fear g | § 18 9191 & ¥@ qifoarie
w1 A § W agt & fred s o
Wik ¥ a7 aueft s g7 v
wraT § afew 3 & A wgar v
fir wit @ 37 & fod foraar feam s
wifgdr a1 ag aff Y arar

W g 0T W & w0 v v
off § fs xd-x¥ wgd *F G FOETT
& e wfaw ar @1 § W g wror
§ v fawefl, ok, wowdt 49 o A
# fav gt fmr wreivom g, et
R Rl & TR et .
forsror var oy & 1 ff feeelt ¥ g
e § fie Ot wowrl fuferf & wrded

Conditions (M) ast
wifie o 20 af % 7 ¥ ww awd
I W AE-Rre ST wretere fafe
w ey ¥ w @ ) e
A N 72g w1 9K I e B
et wrawwawl W e T
8 N wft aaer w7 g TR FIW-
TN T ST G gEd I e &
o & wrowrdt wraterl ¥ freresic
T GHA<T FT WTATT &0 UL
g7 &1 Svegy far ar wr |

ag dar 9mar & 5 & 7 s
afe I I7 91T AT T 9% 9%
FAT 1Y /X g G K IAHT AT,
qeit wf ML & 42 AT 3, 49 s
araAT B A i A g e T ]
afw, § a1 9g 2 v s =afe & fafrex
T & a1 TaHe afaw # Oy Y Iww
feaTT AT #Y g W9 9T 8, JEh
drgft A frrr E el ad o ¥
far Wz s gk agw wifge,
@ & fag st anen e ag ot
gr@dme =ifgy, et & w qy
wrfge s w W wrAweT W
e gfaerd wifgy ot @ &1 e
C R G S L U L
FRT{T ST ¥t F15T ST 1000-1000
gt fadt oAy et froreft wrfe w7 ard
araT & | wgX w7 avead 77 § fF sy W
sty =77 g 3 o o o Ow Tt
e A Mooy g o W
gty aes ag =&Ame waea § fore fs
Fr ol fors fiegr a1+ 3% ol
Ty At & wrok fiear a7 o At o o
Ty ITRI MO ST TN TR X
w7 AT fi e &3, wmefawTe & s
WY, warr %7 wOar &3, firy ¥ W
WO w11, g AT T w6, AT
ar o §, ww dw @ widm N M
R Tl e
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[+ qe ®To LI E

“qT W o A e W
T 9,

w ¥ yu T T o ww
TEi W ) ]

A ww gaY W afom aw
#1 a7,

ax o g onfar 327 & ("

T A B B o e ot fE
ot A gt A e R @ § W
et g & FTAw @ SN v A
wFaT e’ MIGAF TaeA g & &
=t oot O 9T w1 e A A
&, =it srrofta T W & wwaT §
wg AeewT § 07 ¥, ¥feT qn agi A
¥ ) qE ¥ o A § 3w @@ ofa
fraarar fr 7 #iw fr & 7= @
U@ U 91 39 B AT A9l fAw @
q1 | g ¥ fegfa famase covig
TN ETERAATFT AN g
weht  f5 oo am@ WA aga
Fhgmwmitiam s g fegag ¥
qar v € 1 W W g wowe faar
o @ §, WX SHIAT grar AY I9 %
T Wi T T ) A w S R
T weq WY faar 9T @1 ) OF A
R e § g8, T, S, e, A
frew fomr wrema & el g § Wi
R & fay oot AT gar @ o) gl
aCh o S Y WX 9T "Er A
gt i sga Sl o
e ¥ W owgd § e gh e g
wifgy, o7 w1 9 7@ ik, ¥ "
arer aTy wfgy | o e ¥ ar e

Y orrofraw T ot F ST e

I ®Y T Afgd, aora wrfgy, Tewr
wfer | w2y wis feat & womg
areg fwt frar oy mfie o 32 wowe
WAT ¥y |
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& worern g § i difes aer
q e & 50 o7z A A wWE R
7§ } 1 9 ) wiet & frwan T
firo amgrer & wgr fF 100 T W
MEdw IR Iwafax
& w1 #Y ardf W[ ) 7o AT A
20 fa o I = fF | A AT &
qF O F 9w 789 7L AT A9 9 &Y |
@ ¥ AT A A | Al R
g T o gafad 7 € fe o W
drarfeat gy arfr &, qfers gard 7 fasray
¥ I 9T G 1A § WA F 7w
FTREMoT T
i ST ¥ ga’ ¥ qan fik drerr
N T age § woifes T
forerar & 2.2 ATl WY | qger # A
fr wor feft qae & emEEg aY
forw fear | &fer oefaa 3 o
qw ¥ faware & @y ar< fear fos
< qgi k& fr o feafe arafaw
arre §

# wge wigan § 5 v w5 wors
¥ e oy 1 & A g g e g
9T ¥ G B 78 aOT &g Al
QI IA gHET KT AU FY FLY, 7 §eT
qETé ¥ I w2, fowforee
AT HTT AT HW, FIR FE TAT
W T &, wfy ad fafeadt amrn
= FE oA & fAg ST R Fe
¥ fag eqfir vt o gwme rfew
"l WY wgrEaT ¥ | g A W Ay
w97 &% W ury v mit & e
ot g wgma § ¥fer e A g
wa fe s TaddNe W A
T | WY Y e gy fe e
FHET ¥ FATHT T § | 9w W o
*Y wwfwdy fie wr fegfr 3

2 o qarAry ¥ qu fie qrfean
¥ ardaT 17 e et o 1 s S ay
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e} Afeew fgwra 1400 fr-
Hree & v AT g e g fR
R gen feegw o ot
gt ATt § wgr A ¥ R o o
w gt ey g A ) o
qrfer faefr ofca & g3 @ wrem
T A% W1 AR ¥ =y Ef Y w4t |
o frazw & fe @ wiaY wr v
wuTed | § wreft TorgT & WX ¥ oy
wear § o e el qmr g ¥
agi e fgTe ¥ srefiat #1 awy #
wpfom o e wg smr
fr Y wed e g a @
g1 wET IoreTT # aga aar gfan
afr o o ¥ 1 TwenfA W
graagmaEr | N o dre
g & s am R E SN
@ awt W o ol

& ow 4 WY 9 T oF eare e
wreT g aw @@ a3 war & fr e
w A & T b A § o
¢ wfew ao% off 9 i | W T
wY g g1 o T 9w Ay et
Qe A ot uTd Iy g9y i few @
ferfa ¥l &'fw @it s a1 T awd
e g, A E et adar v ey
werer frerow & farg A Adredr @
afwr ag Wi axfeg f 3 o 40 T
g O A o a@f ¥ s R
1 Tl ToreTT aTEIR O A
awd 7 & | T W F ¥ OF AT
Prfw R e T R E | T
& A W VT QW T AT
t  wrov st e s faar et § ek
we x; ¥y T faar At § 1 @ Y
wwtw W Ferar ol e gw  gfoe
& qx wraedy ot #1 w3 &Y w9 v
wirxy fir agr oy woeTe W e wre
wair Qarm wdt vy qwd gft ) & v
¥ wpn gy g e g e Wi A
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dra frowr g wré gar 2w A 2 Frad
g woher At & | gt g g
fs #rear &) ot wredt it | T AT R
fis o dwdf wrl & rd A v e
wi fifad, dfer Toer & qwrer o
FRw & forg ot ot s o oy gy
gAY wEE S ) & wed e
ar T § | A Arar & AT, Ay &
T IR ST @E
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& toama ST Al ww w1 s
fearr wvgar g fe T & W
T v gwT & I & wgr oamaw
§ wraT TgT-8, TorearT e &, fgw
darer & 1 e woeTe o TETe Aife
& wTTor, Wiy Y g WY Hrfer & wror
qifeeaT &Y qrft 2% & w7 AT
¥T QY 50 TTHT T AT R ¢ ¥ ETOT
ymEfeamiddrgu o . ot
arft Y Tgw g & | W et
®T ¥ § o AW W qw e @
fie g ¥ s« fis g fowm & @2
o ST G WY FATATT AT ATT A WY
A w3 Yo §, W gw gt fadr
ooy & AR D 7 K gt e
at € g ff &, grer § oY feelt
¥ wrAt ox ff aff Gl ww W W
TRAME A e & -
uTy et 871 gw wra, iy fergr &Y 9,

7w fora 6 TRY AT TS ATTE o)

shdtwre  omw dow (1)
It Sw wT W Ay |

s Qo WTo WTRPY: WYY, IO
arét ¥ wr war 7

e ¥ f ot § P B
¥ T yoy, gt o die
Ty oy ety § ot dwe o
& 1 I o faufer dawie ot i
¥ vl aff {1 Wt o ¥ e
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ot st agdw § 1w ot agdEl
o feafe vt ww & s & q@ W
waer aff qwa | & awwar g fe ot
wofes o Tow 7T ¥ daroge §
wT ag it ¥ feafa w wwd § )

FOTFT T TFT XA W & &Y qTY 7T A
afr o,

wranfos N afa =Egfor 9,
wagfor W aft @ @w
g |

wg A ofr st oW o g A A
QAT Ot wreATd # gy § fw e

W19 & &Y § T, W $ A,
wifrasag g e

W WA WY wO § A T §, o
T ¥ W & o § g T g
§ oo o W ¥ o A v 4y
FTTAT AT & | X ¥ ww Wik ek
el Y Y Wl | el o A
% I B o T oA
AR I W oy aAwa § W% 1 g
T oTaT & gwre § afww @ o o
fefr & wg 7% 5 ¥ & 1 g0 W
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i W gET AT & 7iow | ®AY Ay
T WY 4T T § AR 9w ag amge
oraT § A g5 § IF § qET FAY
AN Qe & ar §f owa
FX AT AW & WA wgEw femmr ¥
W AR AN TR T I
Lol

MR. SPEAKER: 1 hope now Mr.
Barupal agrees that this is much bet-
ter than a Calling Attention Notice. I
hope at least now he realises that so
many Members can speak. Sometimes
if an hon. Member realises his mis-
take, it is al] right, It is not too late
even now. I am glad that so many
Members can speak on famine. A
calling attention would have meant
just one minute for him and nothing
more, Now he has spoken and so
many other will speak.

Now, one hour is not enough. 1 rea-
lise it. A large number of people
want to participate. So we shall ad-
journ this discussion at 6 o‘clock and
taken up the half-an-hour discussion.
This discussion can be resumed on
some other day, whenever it is conve-
nient for the Minister. On some other
day we can start at 6 and discuss it
for 1 or 1-1|2 hours, so that we may
have a fuller discussion, This is not a
discussion where there is much com-
troversy. All parties want relief,

Dr. Karni Singh,
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ot wfere  wre 0w : ey few
g ¥ et § 1 ordf & figarw ¥
- qWTT WA wifgd | g WTIX ww
qréf & T ATEW WY qETAT | ww qEY
TAT AT O9 W §

Wo wwi fog (dFwrac) : & o
T W B |

ot Where W down : dfwes qrdf

s frw yfr wig 1w A ¥
w1 T8 & "% |

MR. SPEAKER: You will get your
chance, but not when you want. The
Speaker can call anybody who catch-
#s his eye. If you do not want to
participate, you are free to do what
you like.

oft wifwre wre dcan : qrdf ¥ fgama
¥ WTIEY qSTAT Wiy | o FiEw 2w
a1 agwd Afem@aw

ft Ao wfgame (Hwamg) ¢
g KT I ¥ | O FT (@R I
R G (O

oft wlfwTe wTer dowt : ¥fwT g
A G WY garar arAr wifgd
T AT T |

Dr. KARNI SINGH: Mr, Speaker,
Sir, 1 am grateful to you for
having allowed this debate where
members from different parts of the
House would have an opportunity to
discuss the drought situation. Last
time, whan we had occasion to speak
about drought conditions, many of us
tried to get the Government to accept
the fact that famine conditions did
in fact exist and famine had to be
declared, Several months have gone
by since then and this situation
has now fortunately been accepted.
I feel the approach to this curse
has %0 be very strong and well
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orientated, because the human suffer-

humiliating. Only recently I was in
the USA on my way back from Mexi-
co, I read some papers from my own
country, which followed me where-
ever | went to keep me posted with
up-to-date information Whenever I
read anything about foreign aid when
1 was out of my country, it made me
fee] ashamed of myself that my
country should go with a begging
bowl. As a citizen of a free country,
I felt indignant that we should take
a beggar's bowl and look for aid from
countrieg which were condescending.
Therefore, as a self-respecting
nation, if we want in the years to
come to stand on our own feet and be
self-sufficient in every way, food and
food production will have to be given
a much higher priority. Famine is
one of those problems that our
country hag been afflicted with not
only now but for centuries, and with
the aid of modern technology and
science at our disposal, I am quite
sure that a permanent remedy tothls
problem can be found through better
use of our river waters ate.

I would like to say here, with a
great, deal of regret, that the teamof
experts who visited Rajasthan failed
to visit one of the worst affecied dis-
tricts, and that iz Bikaner. Unfor-
tunately, in spite of the fact that 1
had raised this question here that
Bikaner, Jaisalmer, Barmer, Jodhpur
and Jalore were very badly affected,
thig district has been totally neglect-
ed by the team of experts, Even the
Prime Minister, when she visited
Rajasthan, fafled to go to Bikaner and
the hon. Minister of Food and Agri-
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sulture also unfortunately, was not
keen enough to visit our area, and
the experts committee has completely
short-circuited that wvisit. Now, 1
do not know wiay this has been done,
I would not like to attribute motives
because, as 1 said at this stage we
must all work together, but I have a
feeling that perhaps the Government
and the ruling party felt that since
they have not been able to elect a
Congressman for the parliamentary
seat of Bikaner, perhaps the best
thing to do was to ignore this area.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): No, that is not the reason.

DR, KARNI SINGH: Well, I hope
it iz not so, 1 do not want to make
any unfair or any uncharitable re-
marlk.

SHRI JAGJIWAN RAM: It is a
reflex of your thinking.

DR. KARNI SINGH: That may be
your thinking. But the fact remains
that I have written to the hon.
Minister and I received a  letter
while I was in Mexico. Even till
now there has not been any sign of
either the hon. Minister or the
Prime Minister taking the trouble
of visiting this area, They are sitt-
ing here in Judgment on my mind.

SHRI JAGJIWAN RAM: We
sould not wisit every area of
Rajasthan.

DR. KARNT SINGH: It is not

‘every area’ It is an area which s
worst affected by famine,

SHRY JAGJIWAN RAM: I did not
visit the whole of Rajasthan. I did
not go to Barmer. So, why should I
go to Bikaner?

DR. KARNI SINGH: Thank you
very much. But do not go there
during the next glections also.
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SHRI AMRIT NAHATA: Now
he iz speaking of the starving peo-
ple of that area. But he was in
Maxico when the people were guffer-
ing,

DR. I{ARNI SINGH: I have toured
thal area beforg I went 1o Mexico.
Then, 1 went to Mexico on behulf of
your country as part of the Indian
shoots contingent; not as an indivi-
dual member,

SHRI JAGJIWAN RAM: Because,
that was more important to him.

DR. KARNI SINGH: But you are
the Minister, It is your job.

SHRI JAGJIWAN RAM: I know
my duties,

DR. KARNI SINGH: When my
father was the ruler, he did his job.

I would very respectfully submit
that this team of experts must visit
this district and they must find out
the problems of the people of this
area, particularly as far as drinking
water is concerned, It has been
brought to the attention of every-
body that in the western regions of
Rajasthan, where water ig very deep’
not only in Bikaner but also in Jai-
salmer and Jodhpur, we have to pump
water 300 to 400 ft, and I believe that
the subsidy that is given is only Ra.
124 on a well. I would request that
this subsidy should be ralwed to Ra.
30.

BHRI AMRIT NAHATA: It is Rs. 28
per day for a well,

DR. KARNI SINGH: No, I have
got the paper before me We all are
trying to help the people of Rajasthan
The problem is the same, The ques-
tion of repair of wells in the desert
areas where the people do not have
the means to repair them themselves
will have to recelve much higher
rriority from the government, and 1
would request the hon. Minister that
he should be kind enough to see that
thiy 1s given much higher priority. It
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we depend entirely on the people
with their slender resources to repair
the wells, particularly in areas
where people have to travel 20 to 30
miles gven to receive good drinking
water, then it is asking for the moon.
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Then, I have been told that in cer-
tain areas there have been people in
the famine camps who have not been
paid for as much as 40 days. I would
say to the government that this is a
period of hardship and that in this
period wages must be paid regularly,
every week or every two weeks, as
the case may be.

SHRI JAGJIWAN RAM: Not paid
for 40 days?

DR, KARNI SINGH: I will present

she facts to yoy as soon as my speech
is over.

SHRI JAGJIWAN RAM: Welcome.

DR. KARNT SINGH: And this 1s
not the first time it has happened.
About two or three years ago, when
there was a famine which was not #0
»ad, wages were not paid in time and
the workers suffered a great deal of
hardship.

As far as camps are concerned,
reports have bren received from all
sver Rajatthan that the Government
has said that famine camps wil] be
epened within a radius of 10 miles..
T am afraid to say that in some areas
these camps are between 20 to 30
miles apart. In the present context I
would request that Government
should trv and see that famine camps
are opened wifhin a radius of 10 miles
so that people can migrate to  these
esmps quickly.

_ As far ap the fodder smituatiom Is
concerned, I believe that fodder
depots have been opened. Some of
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them are quite adequate; in some

areas they are not adequate I request
that fodder, should be made available
at a place where the cattle can
migrate and water is available. Of
course, in the desert it means places
close to wells where pumping arran-
gement is possible.

But gome of the cattle in Rajasthan,
particularly the Rathi breed of cows,
which are wvery famous, are being
wipad out and it will be years be-
fore we can raise this type of cows.
I think, we will have to work twice as
hard it we want to save these cattle.
We have to set apart grazing landy in
these areas; these are our prairies,

The price of fodder has been ralsed
by the Rajasthan Government from
Rs. 8 to Rs. 11 per quintal in the last
few weeks, I do not know why this
has happened. Fodder should be sub-
aldised, We are facing a hardship per-
hapa not known in the last 530 years.
I would request that fodder prices
should be brought down to be made
available within the purchasing capa-
city of the farmers,

The subsidies that are given to far-
merg for buying this fodder and cheap
food should be made avallable to
them expeditiously so that they can
get it as quickly as possible.

The labourers working for a whole
day cannot serve with 240 gremmes
of foodgrains per day. The demand is
that this should be raised to 20 kilos
a month.

On the lift channel construction
work 1 believe, the wages are paid at
the rate of Rs. 1|95 per 100 cubic feet.
These are very difficult times, The
lift channe]l work is in the famine
belt and people are requesting that
these wages should be paid at a
slightly higher rete.

SHR1 JAGJTWAN RAM: They are
being paid Rs. 1/50 every day, I think.

DR, KARNI SINGH: Ra. 1[06 per
100 cubic feet. The work o being
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done between Lunkaransar and Bika-
ner which is right in the jniddle of
the drought area. I do not know whe=
ther the Minister knows it.

SHRI AMRIT NAHATA: The Canal
work is being done by the PWD.

DR. KARNI SINGH: But they are
all emaciated people afflicted by the
famine and 1 request that this
should be taken up geparately from
usual years because the food that
they get to eat is not enough—the
nutrition is not enough—and a man
cannot work hard enough to dig so
many cubic feet per day on a mal-
nutrition giet.

Before I conclude I would like to
express on behal? of the people of
Rajasthan our sincre and  grateful
thanks to our neighbouring  States
of Haryana, UP, Maharashtra,
Madhya Pradesh, Gujarat and Pun-
jab for their generosity extended to
us to try and Lelp solve our problems
and save the cattle wealth of our
country. I am gure that such help
will be forthcoming in a larger mea-
sure in the next few months,

MR, SPEAKER: Some Members
have already said that they will
speak on the next day; for instance,
Shri Dange. We have geen the hurry
of the other people, Naturally he has
given way to the other Members to
speak today. He is a top leader of
the Party inside and outside but still
he has been good enough to say that.
1 am very happy about it. Now, Shri
Berwa is in great hurry; let us hear
him.

oft wiere o dewr (wrT) o B
ot T AT awar g

MR. SPEAKER: He may not get a
chance next time, Shri Nahata,

«ft wfere e doar: v I wE
R 7 ot o W2 o vt o g} iy

2
(M) 7

MR. SPEAKER: You Will lose
your chance if you refuse to speak, I
have called you. If you do not speak.
you will lose your chance. I am not
responsible. I can dea] with top lea-
ders like Shri Dange, Shri Atal Bihari
Vajpayee and some other leaders but
it is very difficult to deal with these
people,

it ST wrer dewr : e wET

MR, SPEAKER: Al} right; Shri
Nahata may give him a chance, I have
to accommodate people from Rajas-
than and he comes from that area.

ot WiwTT wTe dT : W WEEy,
AR a¥ WHAE § 979 FgAT 9% § &
Tufe w2ey gt 9% THT AT R G
< AT § 9T 3T %) I & wgE
FET ¥ e & o ¢, e ot e
ol # W ¥ A T F QA ¥
T & AgAErT IAEY § GI w1 TG
TATAT T | qA F27 3@ ¥ fE agi
sorrea ¥ Fagiat o I 7 91 & g
o gt g @ {1

aY g & fF Uowe w
w2l & I wHw EAT §, Wit wf
¥ qrft @@ arar & | e g
wacei ¥y fr afw s &
WO @1 9F W | X A gar
et T &, gt o< e @
guT 9F @ g | AT gArdy oeTT A
wfed v mfd # wgr #1 g o
wY T aRw foat Wi o s & &
Y gt faeamy w1 § 1 & qwwer g
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e WY TweqT w1 W qaier A # ofare & were ot gar §, I W

arft faer omar, Afew wrax fedfedi & oy & 1 e ot ¢ e swage

W AEI AT ST dur Aty Ak ATy Wi wiwwwr & art &

arar § 1w & R g e agt o< sl
* B wgelt a1 @ &, A o F www
o arar Ay wAw F AEY wTT @ | ToreqT
AL WY T FT A< a ¥ AT AT
Fwar g1, fore® 39 der # qreY #Y sEeqr
N wwdt 6

qT THEqTT ¥ 12 AT QreHt 91T
18 ST TAWY WETH-TET § | I wafegy
Y qofer =TT B4 #Y sqaeqr AE &0
ORI ®T 1T & F77 747 9y fie gafoay
& fag 30 Feq FATY R, AT Faw
188 TTT & & 1| I 9 F 36,000
g Ty AT Y, T WY F ww
# 5 3200 TF @A €7 gAEqT P
q g !

T FOFTT A Fftg 7T
F fqe 21 /e ¥ Toeqra ¥ 52 wAE
TqqT w4 fear g 1 agt 9< 280 TR
g g, for ¥ ¥ 138 A A 1 I
AARTT FY EwAr AT AT dww ¥ F-
T T ;T T qw N | afer
feafa 7g 7 fr gum £ o o 7 g
¥ wroor fadh 36 wergaY ¥ vt § o
e 7T F v w3 gu K | aoeTo et
g fr gn I U &8 O A
SqAEqT w4 | EATL TR T wATar v
fe e fagre % wwrw o @1, wufag
at oF g agr AW ¥ 0 | woete
T Afasragor g

TaeqT § 36 g iy §, o i
¥ 24 TATLAT ¥ wwTA SfeAgut § )
¥fier g aix A §, N g ofan &
¢, i fawe o 7 g, #feT fet
Wt ¥ wTe & T@ A gy £ ) 5O
Tradfore wTETT I wETy TEr WX g
we Wiy fed wr @ § aw v fow

A A AT @ ¢ WX areft, s,
WYY, ATYT a9T FeT & Ak F fod
o wT ¥ §, ¥few gw g fear g
Tt & 1 wArE ATEIYT w7 3w fgewr oy
ot s & qg § v gur & o Agt
wings T Mg
Torifrs wTaTT X YW AT W Wit
T W WEE-TRT ¥ qer-aey gfar
AT, A FET AN A § P At qmE O
AT T G §, AEA S wremaw dw &
ey 7, M w57 AR g d dawal,
g fa # 1515 fev g Ty &k mft
fa®r & 1| o T OF wEE WY T
gwr &, 3 afermw g wifgg 1 g
Tar & gwn @ fe wrg qar ox A,
W TF W, ¥ o g oy b =g
aifax 7¥ farar amar & 1 S ol
o wrfee 1 Ufer aud frame &
|y FTT AT TF WIEHT ®Y 18 ST WY
e =nfz, QY wetw o et wifgg
fer oft st fay oft 7 w7 ar fis
% 9T 90 &uy IAWY frar oA &)
T 9g % AT 90 duT Ow v WY
it fear o & 1 ag A & A frgdd
ey o faar arram § ot OF W aer
oF Wi & &) we fagt qudt & @
arest &) @ TaT 12 Sy it W
s e & | sw Ay fs QW
vaar 12 & # few g A gl @
Tt & 7 & wow frdww s wim
¢ & 7g o Sftsr v wmT g &
o AT AR A, vEw) o) et wr i
ot af sgmt a3 wf § Jud fgew ¥
T w37 W ww fimr W

R & vy faar fe g s @
s wT & it & oEl ¥ dhemy
Wt way § 3 Wfer zo T &
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W g g ? e At awe AT @ &, a1 W g S =Ty §, o T
LGS S R LR L F ol ¥ U § I guedl € @ vl oW

Tt T | 92 A9 @ ' S
Ao e 3 7 EATd geee A W
SR ¥ A a & AR W wEw &
were e 2, S aw Gan & A g,
ag wdY a7 §7 I o Fawra wvfigg
9w AF & oA O 9 q¥ 7 H AT
@ aF % faw & v o v
g | FAT T F AT AR AL A, Ay
i 37 o & gz & el
wfew ag derwam wgi 8 7 q@ o
T W= W OFE w1 d@r Ay A
FeEdT W W & A @ o §d
# wrfeat ff 3T EHTE WO I
TS Y-S T WTEH) @7 T oy g
ANy oW
g €T qfar wreft § om0 oW
wifiFETT ) WeRT g w9 WA wife
i & a1 AR W7 T, ieE T g
TY, AHAT ER QELTWT @ Y, ¢
T P UY 1 TR F wfyge fF s
crorearT # goar w3 §, W qfeRma
¥ oy B, @ o goar sGh R, A
#rr & FT I Arfew wmee waET
g WX I9F AT BT TWT WQ |
¥ AT KT FTH WOUT GTRIC w9 M
T T g § @l § ron gem
farelty ot s gt o wwaT

frr et aE@ Wy X X e @
0¥ 7T W OWY wuTE sl e
o o agr o€ o A I firar Wwr g
o W e e 2 Wy v e
@ ) gw wAF 7T gd fr o) @
¥y 2y, @ I A wdy v wr
12 W@ wrxfaR) 61 18 Are et ¥
forg qufee § 7wt o g ST et
¥ foag i t e @ 7 Qe w0
war @ wEm & ww § ewewn, vk

w<ry wyan fear § ) AY wT FE W
fasdzre @@ 2 ? ¥=0g g WK
TH q&TE, 21§ fge a7 5 &
fret qaiw amaT & &7 2@ (oot
qeq wT qETTEaT ¥ @ g ¢ e o
AT 60 FOT KT H AF o0, a9 A%
7% TR ¥ g FHRAT |ifE I
Fqudm A A dmrAd 2 Ay
w1 G | Ik 9 AT fad wfadee
oA & fau 497 &, ww A ¥ fag
dmr 7 & & g R S e
W U0 T AT FT THHT A J90
Wl AT § 9 9T FT WY L) 78 AH
f& @ W o 3F W @,
et & &, w1 @ Ty & ) ag
m ur ¥ Qe & W e 3T
a1 ol YT & qy ¥ free
TN TAT S § | O A W oa
e @ I Ry o frey fie
IO WFTH WEH 1 WA WY s
oET A WY |

firarr gwim & s ey oY ey
& &t oray oY o & frar ar
o & Wt @ ot T
T O W WY AT AT AT ATeAT
wt dgwdc wig ¥t Wt @ o )
wift st wma it 3 g
waAe W ®WT &1 v TaT & R ogw
Wel gq wa w3 & AfeT aft aw
v ewTg-afer & T § o A
g woeTe w wO ¥ AT O
¥ | TEY TOTRO A1 TEWR § e
wr & 1 & forden e W 2 e
ot v firdy ag Toeitfrs W o
frafma:Y 1 e6-67 X vt wrr
g & IEY 50 W Yo ¥ WRTAT
W § %X |9 I TN W W
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fewur Bt femrawm g 1 ww
wt 17 Gyl w1 s ogw ¥ foar,
IUH ¥ TE WEW W W I guT—
wE ¥ e T WX 16 W
gl §r ot g€ § | avwfe fraher
fererer & wreraTe OF e ¥ oY drw Qv
Tk WY §, IWH 42 EOTC Wy wh
£ F ) 5w AT 9T 2,91,523 Te
ad gu § 1 WA ¥ Sgew 25
#re w1 grwr grw ¥ foar formd ¥
16, 4 s w1 Twwr QU gwr frw .
22,21,666 %o WY gw | AfFT 42
¥R B FT WX 50 AL § o
feama ST e At 8 wmw #r w
T wfgg 9t | W @ 14 M@ A
MM ATAT XTI AT 7.4
drw wft s &@F gwr 11,72,160
Jo | MEAAET X a9 1.8
@ aft, SN WS WA 4,63,000
AgFr-Ter AT 1. 4 AT Hrwex
3,30,212 Wo @& gur | N AWy
uare wfaar W@ W & fow 0
13,98, 000 &< gur | fawrd Ao Ow
A e @ fom e 2,15,811 %o
g | aEaT A Ju @ dre W,
2,96,562 ¥IIT &S AT TTORTAATH
q AT " st 771 form 9T 10,28,562
%o ad guT | TW A ¥ w9 Ay fewd
&Y WTe W wT STy gun | ww
ara & fe a2 @ fox qiwm & faor
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mr & Il # AET ¥ 3w A
9 FETAT #0T HT FH F1 FErE
wfgdr |
¥, o, wod g fragE #=m
fe Taeam ¥ wEd & &8 o"gAT
T wwwAr =rfzE, W Wy & ge-
we 9X fraer afgg 0 wm Y
wm o wr ¥ A s arfam,
uTt ¥ AT ARG A S g oAy
Wi, B Y 9= a9 Ay, F48 A
12 ¥ wrEdt o 18 AT qHER
o & e FE
SHRIMATI SUDHA REDDY (Ma-
dhugiri): Mr. Speaker, of all the pes-
tilences that can affect man, perhaps
famine is the worst. Take the ravages
of nature, famine or fever, or the ra-
vages that can be inflicted by man
upon man, and perhaps by man upon
woman! like war. I think famine com-
bineg the worst of all these ravages
in that when there is g situation of
famine, man is at war with himself

and with the whole community, with
his surroundings. He is feverish; he
has a sense of ill-being prevailing on
him. Therefore, Kautilya was not far
wrong when he said:
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which meant, “Common well-being to
man, a good husband to a beautiful
damsel, spring to a iree, torrential
rain to a river and a Righteous King
to a good people—thes, bring reju-
venation to man."”

We have been faced with famines
and pestilences time and time again,
quick often year in and year out; and
yet, for the last 30 years we have been
talking of nothing but temporary re-
lief measures with an intermission of
people speaking of long-range pro-
grammes which are never io come.
1 think we have had cnough of these
temporary palliatives which help us
to tide over the siluation for the pre-
sent, but one must remember that,
like all temporarv programmes. the
effect of the programme is dissipated
and it is not really felt by the com-
munity.

I represent a constituency called
Madhugiri. The name of the area is
very sweet but it is ag dry as @ pri-
ckly thorn. The whole area has been
drought-stricken for the last four
years, at last this year one drill has
been brought in by an organisation
called AFPRO in conjunction with
the Government of Mysore, one more
is to come. How is it that we have
not been able to bring in more of
these drills? The drills used by the
agriculture department are pitiful in
their achievement. Normally, the
dril] tip gets stuck in the well, and
that is the end of the well. the well
has to be abandoned!

Then the land development banks
which lend money for digging wells
take 8o long to process applications.
I understand that about Rs 10 crores

This is absolutley the bottom of the
minimum. I feel that at least 30 per
cent of the assessed value of The se-
curity advanced should be given as
loan to cultivators.

Then, aguin, take the state of eur
cooperatives, Usually in thess drought
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affected areas repayment is a very .
difficult thing and therefore, the co-

operative movement itself hag failed

in these areas. What can be done to

strengthen these cooperativeg and if

necessary subsidize even the share

capital, when we are subsidizing even

bad films in this country, has top be

thought of at least for the future.

Minor irrigation programmes have
been taken up, but stil] one sees more
road relief work going on than minor
irrigation in many areas. Quite g few
of the Taluk Board Presidents and
Taluk Bouards do not realise that roads
have to be maintained. Once or twice
I questioned a few Taluk Board Pre-
sidents. They said the Government
would maintain them. Therefore,
therc seems 1ty be quile an amount of
illusion in operating these short-term
relief programmes, and I feel that un-
less we take up long term drought
relief, famine relief, with missionary
real, nay even on a war footing, no-
thing can be achieved.

When a specific provision was
thought of in the draft fourth plan to
the extent of nearly Rs. 40 crores, it
was whittled down to Rs. 10 erores
latter. I hear a pitiful provision of
Rs. 50 lakhg has been made for the
year 1068-89 which I think is quite
a shame.

May I also stress that specific re-
gional planning must be contributed
to, For instance, in a taluk of my cons-
tituency the Taluk Board hag very
successfully experminated with ta-
marind plantation., Tamarind is a
tree which can survive any drought.
We all know that. I hear that each
tree paye back as much as Rs 800
per year, Therefore, why this sort of
side line of development should not
be thought of in these very dreary
areag is a matter for consideration,
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thrive better here from Australia, o
country to which we sent them
earliery

With this may I request that the
hon. Minister in charge may give due
attention that the whole Government
of India should bestow the gttention
that drought relief programmes re-
quire and give than such priority that
they deserve.

SHRI K. LAKKAPPA (Tumkur): I
would like to draw the attention of
the Government to the drought con-
ditions prevailing in the country, Time
and again both inside the House and
outside the Government of India has
been urged by millions of people to
take permanent measures to meet the
drought cond.tiong prevailing for th?
lust 20 »oears under Coungress rule.

282

The hon, lady Member, newly elect-
ed from my district has mentioned
this Tumkur district and various other
districts of Mpysore State. Chronic
drought conditions are prevailing
during the last 4 years wund the
Mysore Government has urged the
Government of India for financial as-
sistance to meet the situation. I am
very sorry to say that the Govern-
ment of India has mot made any
effort to bring any permanent mea-
sure in the State of Mysore. It hss
been brought to my notice that in
the last month a memorandum was
submitted 1o the Prime Minister of
India and alsg io the President of
Indig pleading for financial assistance
to the Mysore State to meet the situa-
tion because continuously for the last
4 years drought conditions have been
prevailing in Mysore Stats resulting
in loss of human life and cattle. But,
unfortunately, the Government of
India did not come to their rescue. A
criticism has been levelled
the team of officers of the Central
Government, headed by one Mr. Sathe
who visited to sce the drought condi-
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I have to bring it to the notice of the
Government vy India that when Rs.
3.5 crores has been offered to the
Government of Mysore, the Mysore
Government has used it for political
purposes in view of the Taluk Board
elections and the Congress making
use of this relief measure for their
political ends and this corrupt prac-
tice o the Government of Mysore
in collusion with the Government of
India has brought still worse condi-
tions prevail in the Mysore State,

17.51 hrs.

IMR., Depury-SPEAKER in the Chair.)

I would like to quote an ins-
tance where the Government of
India officer wvisited certain parts
of the Mysore State which have been
chronically affetted and the Govern-
ment of Mysore has given a warn-
ing and asked the Government of
India and the Members of Parliament
for help. But unfortunately the team
which visiteq Mysore, has not taken
note of the serious consequences and
the serious drought conditions prevail-
ing in Mysore State, especially in
Tumkur district and gome other parts
of Mysore State. I would also like to
say that a discrimination has been
made in asmuch as the Chitaldurg dis-
trict only—because the Congresg Pre-
sident comes from Chitaldurg dis-
trict— got a]] the relief. I am levelling
this charge. Let the hon. Minister who
is in charge of Agriculture visit the
spot and analyse the situation and
assess the situation and see what poli-
tics is going on in Mysore State. Mr.
Sinde had received several letters from
people of my State and also received
Memorandums to the Prime Minister
of India and the President also that
a solution should be found for such
chronic drought in Mysore State. I
would like to say that these chromic
conditions prevail not only in Mywore
State but in other party of the coun-
try like Rajasthan and also in Bihar
and Orisse. This was raised several
imes. I would like to say that nearly
1 crore of people in Mysore State have
been aff:cted as a oonequencey of
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thesy drought conditions prevailing
continuously for the last 4 years.
What is the rélief measure? Adequate
relief measures have not been pro-
vided, and I have been stressing be-
fore the Government of India to see
that a phased programme is drawn up
as a permanent measure to meet these
drought conditions. This area in My-
sore is in the famine belt and a per-
manent measure shouwld be found in
order to see that relief iz~ given to
thosg areas. Unfortunately, the Gov-
ernment have not even recognised
these famine belt and even the fa-
mine code has not been amended to
provide relief to Mysore State, It is
a very sorry state of affairs that has
been prevailing in Mysore State.

Let me thep take the minor irriga-
tion schemes and the major irrigation
projects. Some of the centrally-spon-
sored major irrigation projects had to
be financed by the Government of
Indig and all these minor irrigation
schemes had to be carried out by the
Mysore Government; they haye had
to prepare them, and no scheme even
in the drought-striken areas, in near.
ly 16 districts, has been sanctioned.
Take, for example, the question of
financia] assistance. Let me mention
the Tirukanapalya reservoir in my
district. We have been urging for the
last 12 yearg that the entire famine-
belt area should also come under
cultivation; and that project, which
ig a feasible one, has not been sanc-
tioned, and it has been neglected be-
cause of politics.

I have to criticise this Government
for not having established any relief
schemes to gee that at least some im-
provement may be made, over the
past 20 years of this Congress rule.
That being so, what right has this
Government got to exist in This coun-
try? 1 demand the resignation of
even the Minister, because, you res-
pect the Constitution and you say that
the rights under the Constitution are
guaranteed so far ag the citizens of
India are concerned. What is the gua-
rantee that wg have got under the
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Congress rule? We have seen cases

of starvation; cases of deaths; malnu-
trition; we have seen severa] deaths
during this Congress rule all these
years, the Congress rule which has
brought untold sorrow to all man-
kind. T would like to stress once agaln
that the Government of India should
institute an enquiry with regard to
the Government officers’ team which
had visited the Mysore State, and
especially thie Tumkur district which
has been neglected and which hag not
been visited by the officers concerned
who have not taken note of the #erious
drought-conditions prevailing there,

AN HON. MEMBER: 1z Tumkur
your constituency?

SHRI K. LAKKAPPA: There are
other projects in other districts also.
Chitaldurg district has been visited hy
Mr, Sathe because the Congress Pre-
sident hails from that district. What
Congress Raj and what Congress rule

+ you have got? (Interruption) I am
not ashamed to say that you are play-
ing politics here, in such & serious
situation arising in the State.

MR. DEPUTY-SPEAKER: The hon.
Member’'s time is up,

SHRI K. LAKKAPPA: Just one
minute. We have been urging on the
Government of India and the Govern-
ment of Mysore that a Famine Board
should be created in each district
where chronic conditions are prevail-
ing. I would like to know what as-
sistance hag been provided by the
Central Government. What has
happened to the resolution passed by
the Mysore Assembly requesting to
sanction Rs. 20 crores to meet the
situation, and what is the financial aid

that you have given? You have given
only Rs 3.5 crores as financial aid.
I would like to have a categorical as-
surance in this behalf!. I would }ike
to urge on the Government of India
that they should maFe an enquiry m
this behalf and ulso see that equitable
finance assistance is distributed and
permanent measures of relief are for-
mulated go far as these 16 districts of
Mysore State are concerned and in
other parts of the coumtry.
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MR. DEPUTY-SPEAKER: He may
resume his speech later.

SHRI SHEO NARAIN: There 15 nc
quorum, Sir.

SHR| GADILINGANA GOWD
(Kurnool): Sir, it has been agreed
that the question of gquorum shuuld
not be raised on such occaslons. (In-
terruption) .,

18 hrs.

MR. DEPUTY-SPEAKER: After it
has been raised, what can I do? Let
the bell be rung.

The bell has stopped ringing and
there is no quorum. The House stands
adjourned till 11 A.M. tomorrow.

18.2 hrs.

The Lok Sabha then adjourned till

Eleven of the clock on Thursday, Nov-

ember, 28, 1988|Agrahayang 7, 1800
(Saka)
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